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LOK SABHA
Wednesday, September 15,
Bhadra 24, 1887 (Saka).

The Lok Sabha met at Ten of the
Clock.

1965/

[Mr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Sclence Educatlon

*629, Bhri P. C. Borooah: Will the
Mini:ter of Educatlon be pleased to
state:

(a) whether Government have pre=
pared a comprehensive scheme for
promoting Science Education in the
country; and

(b) if so, the broad outlines of the
scheme including its cost and the
period of implementation?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) and (b). The
schemes for the Fourth Plan are
under preparation and examination.
The details have not been finalised so
far,

Meanwhile, several steps have been

initiated such as strengthening of
science laboratories in secondary
schools, training and orientalion
courses for science teachera at

various levels, preparation of model
syllabus and text-books establishment
of centres of advanced studies cte.

Bhri P. C. Borooah: Though know-
ledge of science is essential for all
technical and vocational education,
more than B0 per cent of our students
in this covntry are denied of the faci-
lities of scientific education. In
view of this, may I know whelher
Government have any proposal to
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make science 1 compulsory subject at
least in the secondary schools?

Bhrimat! Soundaram Ramachand-
ran: Even now, gcience Is a compul-
sory subject, and steps are being
taken to improve sclence teaching as
well as the content of the science
gyllabus,

Shri P. C. Borooah: May I know
whether the attention of Government
has been drawn to the use of diverse
non-standard scientific text-books by
different authoritie: on grientific edu-
cation in Indian languages in diffe-
rent schools, causing great hardship
to the students, and If so, whether
Government have any propossl to set
up some wmachinery to censure lssue
of science text-books and to standa-
rdise them?

Shrimati B
ran: This scheme has been entrusted
to the National Council of Research
on Education and Training so ‘hat
they could draft a model science text-
book which will take care of the
question of bringing about standardisa-
tion in the text-books in the various
languages also.

Shrimaili Ramdularj Sinha: May T
know how far the proposed Jawahar-
lal Nechru University is going to con=-
tribute to the success of the scheme
in question.

Shrimat] Soundaram Ramachand-
ran: That is a separate question,

Shrl P, R. Chakravertl: Keeping in
view the fact that s-ientific education
can only be based on research may I
know what prompted Governrment o
reduce the grant to the Council of
Scientlfic and Industrial Research?

Shrimati Soundaram Ramachand-
ran: Thers is a separate question om
that. This does not arise out of the
present question.

2 B hand.
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Shri Basappa: May 1 know whether
the scheme for strengthening science
education envisages the utilisation of
any foreign assistance from the
UNESCO or the UNICEF anqg if so, in
what way?

Shrimati Soundaram Ramachand-
ran: The UNICEF has come to our
essistance, and also the USAID. We
are co-ordinating this help with the
UGC alsp for running summer insti-
tutes for improving the teachers’
training.

Shri Sham Lal Baraf: May 1
know whether attempts have been
made or are being made to create an
eflective scientific climate in the
country at the academic level, at the
rescarch level and also at the level
of the laboratories?

Shrimati Boundaray Ramachand-
ran: This question relates mainly to
secondary education. We are draw-
ing up a syllabug as to what should
be taught at the primary stage, the
middle stage and alsp at the d
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to cause? If so, what do they propose
to do about that? (laughter)....It is
not a laughing matter; nor is it a
matter which can be ignored with a
flourish of the hand. An hon. Member
over here hag laughed it off and the
hon, Minister over there has disposed
of my question with a flourish of her
hand,

Mr. Deputy-Speaker: It is more for
a thesis than for a question.

«ff amaTe fag ¢ Fa1 & T wwar
g % gaey Sfesw g s § 7 wd-
BT ¥ fau feat oy ox foad
g < 3, " fam gfrefadis & @
@ ¢ 3 few gz ag T gk
¢ ? am a ¥ sy gAdfed #
qiaE a7 S AT & fad g @i
ag fre wf qragw & 7
Shrimati Soundaram Ramachand-
ran: This hgs -nqthins to do with

stage. This is not only academically
oriented but it ig also practical. That
is why under this scheme we wre
strengthening almost a1l the science
laboratories of the secondary gchools
also so that it could be really pur-
pose-oriented.

Shri Warlor: May I know whether
Government have made any appraisal
as to whether our scientific studieg are
sub-standard or at the same level as
the most advanced foreign scientific
studies?

Shrimatl Soundaram R chand
ran: We are not satisfled with the
present standards, That is why we
are _taking all these steps to improve
the gtandard of science education in
ouy secondary schools,

Shri Kapur Singh: I want to know
whether while promoting widespread
scientific education, Government are
sensitive to the wide gap that persists
between the postulates of physical
gcienceg and the Hindu view of reality
and the social upheaval it is Jikely

BECC ¥

8hri Kapur Singh: Irrelevant ques-
tions are out and the whole time of
one hour will be consumed in this
way.

off gyre feg @ wn angfefes
feod % zg adr wmar ? agfefes
fog & #rf dfsese s A g @
I8y 1 AW 7

Bhri U, M, Trivedl: This question
appears to be very wide. I do not
know why the hon. Minister insists
on speaking about secondary educa-
tion only. The question relates to
promoting science educat¥on in  the
country. Has it been brought to the
notice of the hon. Minister that all the
pre-partition colieges were well-equip=
ped with science laboratories and
science theatres, whereas after parti-
tion, after we came into power, the
new degree colleges that have crop-
ped up like mushrooms all over the
country Jack theatres and laboratories?
Have Government taken any concrete
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steps to see that These colleges also
are equipped with science laboratories
and theatres as the colleges of old
times?

Shrimati Sound. R hand
ran: I said that with the aid of UGC
these summer institutes are run, even
though the h 157 gn dary
education. But I accept that the gcope
of this question is wide. That is why
1 said that with US aid as well as
UGC aid we are trying to improve the
teaching of gcience in  universities.
But asg university education is sepa-
rate, I am not answering that part.

oft ot feg Fergrrlt : am T
& wrgrsr qft g faww wea W
Az ¥ weew qyw § dmfaw gaa
w1 wAagA war ¢ famw e
fe arqam o 45 & art ¥ w=
o7 gwar & 7 oy gg S ATy
g
Plr, Deputy-Speaker: It does not
arige,
Shri Kapur Singh: The question is
most pertinent, Let her answer,

Mr. Deputy-Speaker: This is general
education.

Shri Ram Bewak Yadav:
willing to reply.

Dr, Chandrabhan Singh: If Govern-
ment are not satisfled with the pro-
grese so far made in the fleld of scien-
tific education, will they consider the
desirability of reviving the Ministry
of Scientific Education that was in
existence before?

Shrimatj Soundaram R hand
ran: That is not for me to say,

Amw-m of NEF.A.

She s

Bhrimati Savitri Nigam:
Shri M. L. Dwived!:

Will the Minister of Home Affairs
be plesased to state:

(a) whether it has been suggested
by many people of Assam that Ad-

Shri §. C Samanta:
"63e,
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ministration of NEFA should be done
through Assam Government; and

(b) it so, Government's reaction

thereto?

The Depuly Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(a) Of late there has been on such
suggestion.

(b) Does not arise.

Shri 8 C. Samanta: Has the Assam
Government experienced some difi-
culties because both are on the border?

Shri L. N. Mishra: No, no such sug-
gestion has come from the Govern-
ment of Assam recently.

Shri P. R. Chakravertl: Has Gov-
ernment any schemes of implementing
the recommendations of Shri Pataskar
also in NEFA when those recommeu-
dations are made?

Mr, Deputy-Speaker: Let them be
known first. It is hypothetical.

Shri L. N. Mishra: Of course,
recommendations will be given
careful consideration.

oft 7o wre frilt : afy guadt
TRET A AF & TOTHA F) GHN 44Ty
Feeedl ST ¥ AT £ @Y 3T
fafza g fie Awr & qwmee w gay
w ¥ T8 1 a1 fe e aqfae
fawra fegr o oY owi s@y gwEer
farer KT arge 4% 4% T owe §
weA & famr fear o 0 & s
w1gat § fF |7 avwre 7 g 39 fak
# wrf afert s fear &, 3w faw
w www foar §, afr W oW
AT & wwTE WY wEw & qvg fwny
&1 9979 &1 Agr frar amay ?

dtae At firm : ww THw Awr
o ¥ AT § AT 0x gaem ¥
wi\T 8 1 Tt & T ety & o
 ffamm ¥ ww w2 ag waa
neATEIY W1 ;v gtw AR w €Y
aEIGAT Y AT T AMTEA TS § 1 AT

his
all
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a% g & fag w1 qama ¢, qw g
g fF 9 @a &1 favm 3T ¥ A1
g9 agi %1 wrEw gt § A7 af@da
WA 9Tgd § W gAT g AT § 1 &
WA aEE F1 60 OfOT &RE) T
Fedie Y avw fammn wgan §, foraw
ag gad faan § fr a1 o< o ofedda
Ay wd | o A ¥ T qaa § fw
agi 9T waw afafy, gm Tamaw W
fae ofeg wife &1 gEsm A @
&9 qg FT e §

Shri P, C. Borooah: May I know
whether a suggestion was made to the
Government recently to establish a
common gervice cadre for NEFA and
Agsam, and if so, may I know the
reaction of the Government in this
regard?

Shri L. N. Mishra: We have no such
proposal. We want to have the Union
Territories Cadre for NEFA also, but
that is under the examinstion of the
Law Ministry.

Shri D. C, Sharma: May I know how
wmuch money wag allottedq for NEFA
in the Third Plan, and Whether the
performance of NEFA has been ac-
cording to schedule up to this time in
thig respect?

Shrl L. N, Mishra: I require notice
for this question.
oft wrm WTeTT YA ast
¥ ¥w 5w 9T fawre fear o o g
oY AT geRdT 3 wgr & fie S
o Tt T Ay A i far fean
oT gl § | W7 € AT KT ATHA T
g7 & 9 §I¥ fF 95T ¥ A 9
farare w2 @) & OF A0 #) wmam uw
% amq weatga &< fgar s ?

ot we w10 femy : Wt aw AWT
® s # frend o 99 @, gw o
az T gom fe g3 a1t  Awr &
fratfagi %1 ®= sfalsm & 7@
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w1 AU @A g & gw g@ At X
T FT A%y § | Jgi a% agi & maw
15w & a6 wEA F w6 @A
w1 7ET ¢, 9 g9 w0 wed § /1
wT ot @ § 1 sewW & 6y gaw
“qiefifere mifwed” o1 ars  “fegd
wfaw” e § w7 it el
& aw “fan” w@r g 1 ¥ g wwogw
wT % & | g ¥ faed & oudoew
F1 7 g g fn A & o o
war wfafwar §

ot mermite et @ st
TG, WA, & qEE WY AW 59
goa & wnil ¥ faawa far gw @
e, AW G ATTEE | gEw
qawer &t wqfer &1 vz gwr § o
it o far Tfedt & e qaw
g T WO T W E | T EEE
g9 wFC % wqfaql w1 wT 6
& fadr w9 =gt 2t =i 99 R av
daT K1 OF qF ¥ qmy w1 freag
waft ?

diwe wo fAw : ag gE At
aga W8T §, afe v A9 g

Shri Hem Barua: May 1 know if
it is a fact that Government proposes
to give representation to the NEFA
people in the Assam Legislative
Assembly s0 as to enable them to
experience some of the pangg and
pl es of our parli y func-
tioning, as also to implement the
constitutional provision that stimula-
teg the ultimate integration of NEFA
with Assam?

Shri L. N, Mishra: It is a sugges-
tion for action. We will try to look
into that,

Shri Hem Barua: This is not a sug-
gestion. I put a gpecific question
whether the Government proposes (o
give representation to  the NEFA
people In the Assam Legi:lative As-
sembly so as to  cnable them to ex-
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perience gome of the pangs and plea-
sures of our parliamentary function-
ing ps also to implement the con-
stitutional provision that stimulutes
the ultimate integration of NEFA
with Assam.

Shrl L. N. Mishra: I still hold that
it is a suggestion for action. We
have not taken a decision yet In this
matter.

oft gt W g AT A
oft & @mrar & fF ag AwT § qaTge
TR F) FqITAT FT 2qq€qT FCA A7 @
&1 ¥ ag s sgan g aoere s
aw gawl Srov w3 2, faad agt ¥
& & ar w1 ogfa 1 avw @
o1 s ¥ faery ot dardy w7 A%

st ®we ATe firw @ °g W AW
w1 grar ¥ fremy & fag 7Y w0 @ £
# ag a@ qE ST AT AEATY | wW
qgi & W 1 gE W F T o O
g% 7% 7T & fawmw A% wmaw
¥ e wgd € 1 7 agd et gErr
ag enifew Y s A W &1 qayd
wEr AT ot ¥ Y W @@ B A
we famr av fie Amr & &r & it
% faams 7% WY At s ol
qEF 9 A SAIEET AT AT gW
awr w1 wramw # faary & fag ady
STRE | &F 7 gafae sT W, afe
azt & wraA § 7@ & 007 67 wfier
L L)

ot gast ot www ;. AHr A
WTETY ¥ qigt @A ¥ agi & A A
X7 A7 qEar da1 gE @ 1 gafan
IaFT FAH ¥ Arg A97 g fearan
aran &, afe 34% wIEwT €Y v
T

st ®o ATo fw : @t T A
SETAIT oA A i w1 &0 g A
1 ata uwsl , fET g oz § I
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agr & @Y W aar sfafsa @ 6
g g dal ¥ ag wmfse
& ST & W g gEit faandt agt
Ay § 1w dfsrw waw
frurfaai €1 @ gt o€ v 1§ amt
& @Y & fa¥r 1 x@ swx wwg &
. frem S & @ & 1 ag e AR
R gY T 8, W & A gY awar @

New Universities

+
Shri Surendra Pal Singh:
Bhrimati Tarkeshwarl
Sinha:
Shri Bagri:

Will the Minister of Edpoation be
pleased to state:

(a) whether it fs a fact that the
University Grants Commission and
the Planning Commission have wun-
animously recommended that no new
Universities should be established in
the country during the Fourth Plap

(b) it so, the main basls for such a
recommendation; and

(¢) the State Governments' reac-
tions to this proposal?

The Minister of Cultural Affairs
In thy Ministry of Education (Shrl
Hajarnavis): (a) to (c). A statement
is laid on the Table of the Sabha.

STATEMENT

(a) The University Grants Com-
mission has not made any formal re-
commendation to the effect thet no
new universities should be establish-
ed during the Fourth Plan. How-
ever, it has expressed the opinion
that before any new university s
established by a State Government,
a perspective plan of 5—10 years
may be prepared in consultation with
the Commission, keeping in view the
requirements of the area and the
facilities available, But the Plann-
ing Commission has suggested to the
State Governments in the context of
formulation of proposals for the

a1,
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Fourth Five Year Plan that new uni-
versities should not be established
during the Fourth Plan.

Both the University Grantg Com-
mission and the Planning Commis-
sion are of the view that before new
universities are established. Centres
of post-gradiuate education, each with-
in a complex of colleges located
arounq it, should be set up, and these
may be developed into universities in
due course of time,

(b) These recommendations are
based on the grounds that the esta-
blishment of a university involves
heavy expenditure which can be
greatly reduced by setting up a Cen-
tre of post-graduate education and
that there is great need for consoli-
dation of the existing universities as
well as for fuller utilisation of the
available limited financial resources.

(¢) It is expected that the State
Governments will take into account
these recommendations in formulat-
ing proposals in the field of Higher
Education for the Fourth Plan period.

Shri Surendra Pal Singh: Has the
suggestion of the Planning Commis-
sion to the States not to have any
more universities in the Fourth Plan
been motivated by the keen desire to
improve the standard of our existing
universities or they have been com-
pelled to come to this decision be-
cause of the shortage of funds with
them for this purpose?

Shri Hajarnavis: I am grateful to
the hon. Member for mentioning
these considerations and I think both
these probably would have been the
basig of their decision. But I think
they are guided substantially by the
consideration’ that before new uuniver-
sities are d, it ig ry to
enhance or raise the level of the
existing institutions,

Shri Surendra Pal Singh: Is it a
fact that during the last four or five
years some of the State Govern-
mentg started new universities with-
out even getting the prior approval
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or sanction of the Univeasity Grants
Commission and if so may I know the
names of those universities and the
reason why the UGC gave its appro-
val to them afterwards?

Shri Hajarnavis: I do not have
those details, I believe there have
been cases where the State Govern-
ments have not accepted the advice
of the Commission. I do not have
those details with Te now; but cer-
tainly if the hon. Member would re-
quire that information, I shall give
it to him.

Shrimati Tarkeshwari Sinha: May
I know whether the UGC Act em-
powers the UGC to see tAwt-all these
recommendations are implemented
effectively and if they are not, gome
penal action can also be taken?
Why ig that Act not made applicable
to various universities even when
the lapses are noticed?

Shri Hajarnavis: I do not know
whether the word ‘penal action’ will
be proper in this context because all
that they can do is....

Shrimatj Tarkeshwari Sinha: Pénal
action means the stoppage of grants.

Shri Hajarnavis: Once the recom-
mendations of the UGC ere brought
to their notice and the University fails
after due notice to implement them,
the only thing they can do is to with-
hold the grants.

Shrimati Tarkeshwari Sinha: 1
want to ask a clarification. He said
that penal action was not appropriate
in this context.

Mr. Deputy-Speaker: No, two ques-
tions are not allowed.

Shrimati Tarkeshwarl Sinha: It is
just an explanation, If lapseg come
to the notice of the UGC they can
give notice to the university and stop
the aid that they give.

Mr, Deputy-Speaker: He has said
that, Shri Shivananjappa.
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Shrimati Tarkeshwari Sinha: He
has said that they cannot take any
penal action.

Shri Bhivananjappa: May I know
whether the starting of the Banga-
lore University has the prior appro-
val of the UGC?

Shri Hajarmavis: It was approved.

Wt gro Ao fourdt : w@ farer ¥
oy orar § fin et afefeaforat % =€
Ffrafedy saw Y Iraeh § 1 K og
wrar wrgen § e g afcfeafoa # e
fedh oo g 7 gfmafedt amem
wHIT a7 FA qCETT B qragA
fear & f6 a7 wrd wrey fog o F
oY vk gfrafedy s oA § 2

ot garere @ Jgiaw Al AT
&, <t gaedfy g # Wi A gfa-
fwdt wow v & fag ot aw wif
gATT W gOeTd ¥ Y W g,
afew dwr fie 83wy, &, fawafaarem
AT AT ¥ ag vy ¢ fe ot
6 ZY a%, Wt Guaediy g w6
a favafaayag smaw 7 faey oy

Shri Jashvant Mehta: In view of
the fact that the Planning Commis-
sion hag suggested that no new uni-
versities in the fourth Plan period
should be sanctioned, may I know
what is the position about the uni-
versities which have been sanctioned
during the Third Plan period and
which have not been impl ted? I
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versity in the South or rural uni-
versities for special purposes?

Shri Hajarnavis: This does not
arise out of this guestion, but I may
say that whatever the nature of the
university, the views of the Uni-
versity Grants Commission should be
taken into consideration.

it diwre wrw dcwr: A foet &
WY Age fawafaarey war O @i
i favafaaren wE ami &
farar gy fear & 7

oft grareafrer : Wit o oY fieay
21wk art ¥ o faor oo & amme
T, aw wEA W gl wrerdy faw
gt | o awa 9g 9T wwf gt aw
T e T d g R
e omeft

Shrl 8. M. Banerjee: 1 would like
to know whether it is a fact that
there was a recommendation to bave
three universities in Uttar Pradesh
and whether the Government has
agreed to this and, if so, what is the
financial aid to be given by the Cen-
tre?

Shri Hajarnavis: There were pro-
posals that certain universities may
be established in Uttar Pradesh; they
are Kanpur and Meerut; and there
was also 8 guggestion that there
should be a university in Naini Tal

Shri 8. M. Banerjee: What has hap-
ened to the proposals? The second
part of my question has not been
‘d‘

want to know what will be the policy
of the Government in this matter;
whether these schemes will be carried
forward in the fourth Plan or not.

Shri Ha}: ris: The ti
which have already been given will
be operative.

Shri Sivamurthi Swamy: May 1
know whether these recommendations
will bar the University Grants Com-
mission from starting any new uni-

Shri Hajarmavis: The University
Grants Commission has agreed to the
establishment of Kanpur and Meerut
universities.

Shri 8. N. Chaturvedl: May I know
what is going to be the ghape and
constitution of the university cen-
tres which are intended to replace
univergities during the interval?

Shr{ Hajarmavis: 1| may make it
clear that it is not intended that uni-
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versity centres sghould replace the
universities. As a matter of fact, the
idea is that before any university is
establisheq it should first of all be
developed as a university centre gsu
that it should have a good library
.and a good laboratory, and that it
ghould also have an adequate and
-«competent post-graduate staff, After
that is done, and after four or five
or six years, when experience is
gained, it would be possible for it to
develop and evolve itself into a uni-
versity.

Dr. M. 8. Aney: May 1 know whe-
ther the instructions that no new
university should be established apply
to the starting of agricultural uni-
versities also for which there is a
great demand?

Shri Hajarnavis: 1 cannot answer
this question very explicitly, but I
believe the views of the University
Grants Commission would apply to
all universities, whatever their nature
may be; but maybe that in the case
-of an agricultural university or a
technical university the demand may
be so urgent that an exception may
have to be meade.

Shri A. P, Sharma: May I know
whether there are any proposals from
the Bihar State Govenment to stait
a Bhojpuri university in Bihar?

Shri Hajarnavis; As far as I am
aware, there is no such proposal.

st Tqrw FaE: % G §ORTC
Y 7 iy § i Faerr o wifes & witrs
s &Y 91T franfaat 1 dwar WY fam
sfafes aadt a1 @ § & 6 e #
w7 FFTE ¥ @ amm w & g fw
i e #Y 9g S Af § e g
gfrafadia 7 @ 9@ & A A
aqray farnndt & gy foret &7 731 waeg
g ? gy WOETT A TEE a1¢ H WY
goEAr g ?

&t gATAAR: W1 AT AT § Ty
T et arar g1 g1 & fnen 59 @
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& IoT W g g Wi gE fan-
fagi &t gear o agre g ) wfew g
afwr &ifaa i Y awg ¥ A1 =i Ay
fog g & €1 awaT § wwe & =14 WY
wifare %) et g

st wrmaw W s ;e
feam & fF dvorm st & ol W
fawrfon #7 § f it aq fawafaamen
7 g A A favfaawg ww
F et o fawriowm Y o & 1| & e
wigm g e o fewfar & 49
e W faw e gfeewm §
a1 9u% WL °g wian Wt fafga & e
oit g% a7 favafagem s @
§, forrit Wi ot § 9 wwEE
W U & o aowTe awa SRd
i 7o fip 7 Farwrfrareny =iy omg ?
WX Ag A 99 § @) ok ey §
gomc wT ST ST g 7

o garenda: & arETT GEEw W
Wil § 96% faq N 3o IEH w
¥ 1 7g it ¢ wroe § 1 s wft gk
mm:mmgm

&< firar g, o gere fiman om0
q@%%mi\wfm
ey

!

Shyiy Bhann Prakash Singh: Would

" the recommendation of the Planning

Commission and the University Grantg
Commission over-rule the Acts al-
ready passed by certain legislative
assemblies tp establish  universities
in the fourth plan?
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Shri Hajarnavis; No, Sir.

st fma A @ wEw gfa-
afedr ¥ g § agi ®W TG AW
NEaL #1 gfrafady & fed A ag
¥ 1 337 fad, DFA w1 a7 F WA
&Y, 9g WY WA &7 fraw g, e W
|TT AT F § a1 Y ?

ot germ o wE A ¥ o
& fasre fowar sroam | aowTT wifmr
WY § 979 & e gfafad & avag
it fraraa § 37 G & €19 gy
T T CF AT GAT =ThE
ATl watwal § fgl w1 wam

+
oft swrfie qedt
*632. < sft ke Tey fagmeit :
o fasrm wam

T RO Wt qg T e T
wiit fis :

(%) wrag ax & fF gowrc
w1 wiafrwa Afs & w0 37 TR
wratera % ot fat & wrw o= o faay
T § gt o e fear ar e W@

(@) war og +ft @= § fe flh
ot sl Y oft ¥ ¥ gy ¥ oqm
sqagre &OF & fadr segrge adY faar
LR AR S

() war og @it ww § s I
woeTh Aot W, frgR fred
¥8 aut & fg=l & Afen s e w1
fear @v, gaw afve wfuwfal g
AT W FEA E F & falr a
T s g ?

T WAt ¥ gwdt (s
wo Mo form): (%) mam (). oY 7
¥ & O W H el & @
€1 IFALTAT A F oy gowre A fafww
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wTIrE ot g ¥ oy § 1 Gt ek
g Y st § T fafow wwem
¥ fox % gy wqwmit § gl & wnd
aroW fwar T qr, TN WW T w1
feay mat @, @ ¥ qoeTd) st
w1 =Y % wrd A < % fordy vy
L4

(w) femst 1964 ¥ gf oo
wfrd) #f wkw ¥ ag o gur @ fw
a4t war gt wifgd fv aft s o
fgr & @), &t gud arq Twer wfoew
sy qura ot st wd

ot swTedte wrest : waT At wE-
WY TF T R ATAEIL [T HaTew w1
| ¥ 2 a9 fr Sy woere & wd-
arfegt & fag Ay fig wfireror averar
oW %1 7 §, 99 ¥ vy o feaw
sstard wfnfare fied o i § o oot
& frr winwa & 99 dven 1 WY
gsmTar wr k ?

ot wo w10 firw : @y wind a1
¥ qr 7Y § Afew e @ o S
arr § foagia farerr s e oY g W1
wa% fag  gawt §dfra faar omar 8,
T4 ety & ¥w 3f7 gefr £

oft serite oreslt @ ¥ ww oW
gera wrr g a1 fie fagiy ag it o
sfirerr s feaT W oW oo off
s ot @ ¢, afe woar o wmr k
A ferr afama & 7

ot ®o 7o faw ; A AR & fr OF
%t wfyri % & et frwen & forer &
Fa F = | ww g g awar B
sifrrat &y fe=ft & g1 9d A ey
g afEmarawar g1 ORI
gzt ferdt wAa ww g s fge
¥ w9 wOrgA a1 29 favwm § w9 3§
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¥ af W gwm 1 gEfag fom
fawmr # s wv feedy s v
&1 o gt v fgy A 7 o a1 997 02
FE T AE )

st et el ;o fe
T A ¥ woeT § o g geAr
T AT F §, S AT I
wam ¥ foy Wi few st fE @
FEHT A wATE o} @ W 7 g
afcorry ag g s ®rf wdaTd el
% g A WO, WA A wfeart &
7o | gafay ¥ AR §9 gy
FroAT W AT T ], T W HT g
w0 A1 ot 71 ol & e o) s -
AT &Y T, WIT W wT FH sqAeqr ¥
A fgaT 9k ?

Wt wo wro firw : famw w77 A
w1k qrer fY &1 feweT WA A AW
Wl ¥ qen et fawr o A felt
W STt & e o IR ag e
fear fF W 2g e fgdh & foat A
w1 % ofreran A el 1 o wEAm &
wYe fagre & g At ¥ ag wq fin
o g aTy Wl oy o o fefy
Wz g9 #) ' awdt e gt
vafwd 37 ag w1 B el 5 @
fordir 3w amg aw gEwT ST g
v W G| e e & s
I oz fear ¢ 1 Aifa & e o
weew Y &) Ay s e
A WoAT W A1 gW 94 9 gAY
TTHAT ATES | TEN AT & g W
e

i CWRWE TTew ;T HET WERY
® g T B JEerd § o g6g
waeg fafwsr waremt w1 fedt § 0w
form § 1 g8 O o & o w1
o ot & wrar § 1 afe &, @ few
aorg ¥ AW EET § )\ w37 HATE| A
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fert s e A § A oA | F owT
fopar amAT & 1

st o ATo faw : fezrgw A1 @Er
¢t o= oot o7 9o fosdl o ooy
w1 W O @ agt Eat ae e
arT agf & | GaT Ay gAr wfed

ot onarw ey : ¥7 smEedr A
SW g AT W F W (W) §
frrgmifrmmag Wigamd fwfom
arerQy s & fawdr agi & fa=
¥ Afen o we femn @1 3§ afie
wftrerdy gr gy & e & = e
femraar 1 ar e eTaar g el
& e 97 giadt e wifEr gl
sttt ¥ fora & fdt amen Ty s 3
& st wgaT f fin o et g & ey
frrard e ar

oft wrrte fey fergeft : qar ag &=
2 fs wra weaTe & o Aanew & fged
% w w Ay sl 6 fmar-
fem faar srran @ s o o § o 99
Al AT |

ot wo Ao firwy : 7Y a7 ww @Y
¥ g AT ¥ o qowre o Aife &
T ¥ wgET W g ) W e
HATHT WA TTEH WA F@TE Ay
e At & Qo A g wfed

Shri Eapur Singh: Sir, in view of
Indo-Pakistan conflict
and the extre-ordinary situation it
has given rise to, have the Govern-
ment considered the advisability of
relegating Hindi to where it belongs
—a provincial status lenguage (Inter-
ruption). Sir, I have not asked for
an answer from the House (Inter-
ruptions). 1 want an answer from
the Treasury Benches.

Shri A. P. Sharma: It has gnt noth-
ing to do with th? eme gen.y; it is
irrelevant. (Interruptions).
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Mr, Deputy-Speaker: Order, order

Shr Kapar Singh: Sir, my question
has not been answered.

Shri L. N, Mishra: I said no, Sir.
Shri Kapur Bingh: It is g very de-
pressing reply.

Shri U, M. Trivedi: May I know if
it has been brought to the notice of
the Government, particularly of the
Home Ministry, that efficient officers
well versed In their work having re-
ceived their promotions year after
vear have now been put down in the
service of the Central Board of Re-
venue simply because they have off-
ered to take examinations in Hindi
rather than in English?

Shri L. N. Mishra: It has not been
‘brought to our notice, and I do not
think it can happen like this.

st wo o waf: T SwE AN
f e dY aat #1 oqaTe & A Wi
gt W wiedT F e omar &
IAFT AT qg & fi o1 Py andy e
# I B AALTHFC F7 B AiwaA A
frgar mear & o &1 afomm a2 & s
T E ArFFA e Fem e
& 7% g § w9 woA & fodk e
fEaramar g

Mr. Deputy-Speaker: He has given
the reply.

st ®o ATo faw : Tav & aaw
=t THAIT wreAt w1 97 1§ I Y
3z faar fis az ara gy 7 g Wi A
gafedrsranr s @&

ot TW Wy qdg ;- FET AR
o i fafem fawndi % gy werforg
fanfeadi =1 wyme G & wafma
g1ar & 1 I EY A7 wEy A

st ®o Ato farmr : ar &y Fr=maT,
9ga §I WA 7 gerfoa g o 7
3 fedr # g v 1 AfFTom
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0T wreE A T W &= g,
T wAa%Y 26, 1965 gHA L AT
firar f o adY 1o § ) et & waeg
s &Y
Shrimati Ramdulari Sinha: May I
know which of the Hindi-speaking

States have switched over completely

to Hindi in their communications with
the Government of India?

Shri L. N. Mishra: It is difficult to
say. I would say that no State Gov-
ernment hag switched over to Hindl
completely.

sfteeft wamitr oy : & gg o
et f 6 a1 ow darea A G am
ag &t § fr 9t feordiiz faedt § wr
w7 7§ § 9T £g wafe faar oy

ot wo wro fAw: 7g WeeT TEE
¢ afpr gw fearddie & st v Y
safiry & aar A da FA E

oft WTTE W7 WY AT HE
ot ¥ Fg1 fiF & ToT AR €Y Ay
i ifs ag i § mg Wil
aaTe 9% | ¥few Tin ow g
amatt fF afs oon el et A qa
FHfr W gparT A K AR A e
IAT | 8 Wy 7 Wi | & I
g § fF 1A wim wr g e
fort w7 ¥drr @omT A ga fat Ow,
fora ! fefar oy w2 3, s9 q@i w1
sl gyaTs Hear £ Fi sqawr £
Lk e T4

ot Wo AT frwy : it AW AW X
Y v @ g e #4i(E 1o Oy
g TsT gl ¥ T w1 AV amq
T R | ST A T A FT NG AT
g9 1 ATEY INT Ty WA GEAT |

it wrTEw W W dO AW
g 4T | KAt WErET 4w fis ag
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ﬁ'—:

amsq A v § Ty qoerdi vy 1 B
o a1 fif W T wOETL gt W o
¥ Y IRy Jenfg w1 & fad e
X QO O I7 F Adlt ware ¥ ek
s feqrmar g

ot wo ﬂToﬁ'ﬂ:fﬁTﬂ’mﬁﬁﬁﬁ
®1 g% g0 & fod Swarfgg &7 oF 1y

gute a7 am vt | a7 @7 sefim
g Wi gwwet § % 99 #1 wm wo

gl

&hrl M. R, Erishna: May I know
if the Government have tried to make
any change in the language of in-
structions given to the defence forces
in the forward areas which may
create confusion?

Shrl L. N, Mishra: I am not aware
of its creating any confusion in the
defence services,

Paklstani Spies in Jammun and Kashmir

+
(Shri Rameshwar Tantia:
*633. { Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 297 on the
24th February, 1865 and state:

(a) whether the investigation
against the persons who were alleged
to be Pakistani spies in Jammu and
Kashmir has been completed;

(b) if so, the findings thereof;

{c) whether it is also a fact that
there had been an increase in the
number of Pakistani spies in Jammu
and Kashmir during the last two
months; and

{d) if so, how many persons have
#o far been suspected as Pakistani
sples and the action taken against
them?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) and (b). Yes, Sir. Legal
proceedings have peen started against
the two persons arrested in Mendhar
and the cases are sub-judice. The
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material available against the other
three persons was not sufficient for
criminal prosecution; but there was
sufficient ground for preventive deten-
tion, and these persons have there-
fore been detained,

(c) Yes, Sir,

(d) 11 persons since October, 1954,
They are being dealt with according.
to law,

sft vl zfemr @ foed w:
R e ¥ afFwE F e
o gadfsy ady swar % Wy @ €
wdtg wedt ot & 99 T &Y gear
11 qaers ¢+ & sraar wigar § 0w
&1 W § w7 gadfer € o=
D1 # wifaT fewig sar @ | &8 sar
s § i g wadfod § w)vag eng
g

it wo ATo fiey : wwré T wfiw-
B ¥ aga v ¢ | @ dfiwmiT g
Emgefamd ddw v Wi €1
SET a TAIEA FT AT g, qAg AELA
agYy & % oifwzam g frod gu &
# for v v & & Wiz gl W
wTH £ )

st i zifeay oW Tg aE
781 & s wivee & go fafirz afiaqf
¥ T F1 WA gE 9 mEua
§ fw miveas & vae Wit wadfey
g fedl & FflT & w7 § Mam
ag & ¥ fF §0Ee A o Qe
forilr e fear

&t o ATo ey : ugmr!rilt
fir & 1949 ¥ miFwm ¥ wo afw
wgig qo TAwd & WO &7 9 0
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termgaad Eolk @ v oW
wary § | AfeT gaa aedt o §
o Al W owy fe &

ot oivme zifem : w7 AU
® T g faelt oft e orfesar
Yo rafam Rl ?

ot wo Ao frwr @ QY wfiw

qifeea & w1 < § ag ge g
faeit ot 1

8hri P. BR. Patel: In view of the fact
that Pakistan does not own the spies
and infiltrators that have been there in
Kashmir and elseswhere—so, they are
not war prisoners—and the offence that
they have committed iz that of trea-
son against the country, why are they
not court-martialled and hanged in
Chandni Chowk?

Bhri L. N. Mishra: Of course, they
are not war prisoners. They will be
prosecuted according to the law of the
land and they are being very severely
dealt with.

st finffa fin: T Y T A
¥ oY e fawer grar wdand € g
og guET W k1 v sueE O
fewr % gwear & fay s A
9T wwE wor w1 A faerT we g,
WMagaeasa @I ?

oft ®wo ATo faey : & gawy AN
wrar s g W A ¥ ogaw
@ 1 g R o g, R
AT EATC OTH dY Wi Wt T
fawm & ad w=w TEQ

wgT aF qrorem Aife W wETer §
#Y gowy qgr Aff &, K ook ot &
¥ A%F vy wwar |

oft gww W W T O
Yumimgmmaitfram & 5o
WIRYY  ®HWI{, U¥e UN¥e U o
dt owe @y W afeem
® Iy w@ g g §?
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oot are AT oft & w9 W @
vy o1 fir oyt §9 wOrd
8 g 7 N arfeer W@ o
w& & oW aere agi ¥ el
wHafeEY, e qRe To WIT Tx i
o 9wt frmg e W ST W
ar t?

sft oo a10 firey ¢ W T AR
T Y g aad & fr gwy £ W qy
¥, 7@ wg ) aak w1 &, SEE awer
amer Wi gaE fadre wrcard
g i g

Shri Hem Barua: Some time back
the hon. Home Minisler said on tho
floor of this House that our inteli-
gence system in Kashmir was very
sound. In spite of that our intelli-
gence systems could not give us any
information till 10,000 Pakistani infil-
trators spread out all over Kashmir
and till an ammuni.ion dump was dis-
covered in & mosque in Srinagar. In
th: context of that may I know whe-
ther Government are in a position to
tell us that our intelligence system in
Kashmir is as sound ag before?

Bhri L. N. Mishra: I might say,
perhaps—I will not say “p:rhaps"—
the hion. Member is not at all corract
in saying that we could know about
the infiltrators only when 10.000 peo-
ple had come in. We knew about
them much before. We knew how
they w-re being trained on the 2fth
May itself. T might also say that on
the 3rd or 4'h August we knew that
they had started infiltrating. 1 hava
never said that we could know ahout
it only whon the dump was discover-
ed in the mosque or when eome 10 000
infiltrators had come there, Mostly
the arms dumps were made in their
territory later they might have done
that In this part or the country also.
In the beginning it was on the other
side of the ceas~-fire line. When the
first hateh infiltrated, we knew about
it. The lacal officer knew it and the
local intel'igence officer informed the
local eommander. Th=y informed us
and the State Government There-
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fore there has been no failure on the
part of the intelligence or the sceu-
rity forces so far as this question of
their entry is concerned.

Shri Hem Barua: On a point of
order, Sir. I said about the discovery
of an ammunition dumgp in Srinagar in
in the mosque. The hon. Minister
says that this dump was on the other
side of the cease-fire line; but every-
bndy knows that il was discovered in
Srinagar. How does he close the
bridge between these twp contradic-
tory statements The cease-fire line is
not in Srinagar.

Mr. Deputy-Speaker:
point of order.

Shri Harl Vishou Kamath: Does the
hon, Minister think that Srinagar is
on the cease-fire line?

Shri L. N. Mishra: No, Sir; I have
never said that.

I have never accepted the assump-
tion that Shri Hem Barua has made
that only when the arms dump in the
mosque was discovereg we could know
about it. This is not a fuct. 1 said
that there might be some arms dumus
that might have been discovered 1n
‘Srinagar itself. That is a different
thing. But we knew about the
dumps ang the infiltrators much %e-
fore that and it is not that we knew
only when we caught them in Sri-
nagar. That is not correct.

Shrl U. M. Trivedi: On a point of
order, Sir. It is wery impertant for
us to know. The allegation is that
the dump was discovered in a Sri-
nagar mosque. Does he admit it or
not?

Shri L. N. Mishra: I do not admit
it. I have no knowledg: about it.

Shri Kapur Singh: [ want to know
whether th2y have disrovered an
appreciab’e gap betwecn the numbers
of thoso suspected to he and found to
be Pakistani spics and, s =0, what
steps are being taken to educate the
public and the police in ikis respect.

Shri L. N. Mishra: We krow their
‘approximate number but that has also

There is no
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been changing. Their pumber swel-
led high and then came down, and
again it swelled high. Therefore, the
flgure has not remained stationary.
We have got the idea; our policemen
have got the idea and we have tried
to educate the people about it,

Shri Nath Pal; The hor. Deputy
Minister said that the Central Intel-
ligence knew all about the training,
the movement and the infiltration of
those gaboteurs from Pakistan. If the
Central Intelligence knew a'l about it,
did they alert the security forces? Or,
is he, by implication, casting a slur
on the security forces that they were
alerteq and they failed in preventing
the infiltration? Who was responsible
for that? In spite of the knowledge
that the Central Intelligence had, the
infiltrators got in. Are you suggesting
that you alerted the security forces
and they failed in their duty? Some-
where there has been a colossal
failure. Who is responsible for that?

Shri L. N. Mishra: I never said so;
1 never saig that the security forces
had failed in their duty. They did
their job well. If the hon. Member
had listened to the radio bulletins of
Radio Pakistan of 9th or 10th August
and compares them with actual hap-
penings in Kashmir, he will know how
the security forces acted a-cording to
the information given to them. They
foiled all their plans; they foiled all
their attempts. The security forces
acted completely in time, accurately
in time, and they foiled all their
plans.

Shri Hem Barua:
order, Sir . . .

Shrl Hari Vishnu Eamath: What is
all this? They cannot got away with
any answer they like,

On a point of

8Bhri Nath Pai: Tt is a very serious
matter, Sir, You should give protec-
tion to us. All the time the Govern-
ment of India, the Homs Ministry, has
been making a claim—to me, it
apprars to be g rather tall claim—that
they knew all about the movement of
infiltrators. If that is go. then how
did they get into India? How did they
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crosg into India? 1 do not want to
listen to Radio Pakictan,

Shri Hari Vishou Kamath: The
number is 10,000 and not 500.
Mr. Deputy-Speaker: If you knew

all that, how did they come in?

Shri L. N, Mishra: It is a fact that
we had the information; it is a fact
that we informed the security forces
and it is also a fact that they acted
in time. Then' the question arises as
to how did they come into our terri-

Shri Hari Vishau Eamath: In
thousands.
Shri L, N. Mishra: 1 would only

draw the attention of the hon. Mem-
bers to the terrain of the area, the
cease-fire line . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.

Shri L. N. Mishra; You should
allow me to explain it. The cease-fire
Yine jn 470 miles full of jungles and
different heights of hills, They can-
not guard every inch of the cease-fire
line, I do not know how many divi-
gions of the armed forces will be re-
quired to guard every inch of it
Therefore, it is not correct to say that
the security forces failed or the Cen-
tral Intelligence failed. They succeed-
ed and that is why they foiled the
attempts of the infiltrators.

Some hon. Members rose—

Shri Hem Barma: On a point of
order, Sir,

Mr. Deputy-Speaker; Order, order.
Bhrimati Tarkeshwari Sinha.

Shri Hari Vishnu KEamath: This
Question may be kept pending for
Mr. Nanda to reply.

wY wq fawd : swaa @i, &
SIEAT T AT I5AT AT F | A
A AT AT )

Bhri Hem Barua: My point of order
is this. There is a ban in the country
and even in Delhi that people should
not listen to the Pakistan Radio in

1301(Ai) LS—2.
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public. But here is the hon. Deputy
Minister who has advised in public
my colleague Shri Nath Pai to listen
to the Pakistan Radio. Sir, I think
this Question should be kept pending
for Mr. Nanda, the Home Minister, to
reply.

Mr. Deputy-Speaker: Shrimati
Tarkeshwari Sinha.

Shrimatl Tarkeshwarl Simha: The
hon. Minister said that they had in-
formation about all this and they also
informed the proper authorities
like the local commanders. Srinagar
iz not in the hilly terrain and so many
thousands of inflltrators came right in-
to Srinagar. How were they allowed
to come in in spite of the fact that
they informed the local commanders?
Whose lapse was it? May I know if
any action has been taken against the
persons for the lapses which occurred?

Shri L. N. Mishra: There have been
no lapses on the part of any of our
commanders. They did their duty and
acted in time and promptly. It is
very wrong to say that thousands of
people came to Srinagar. It they
came, where did they go away? It is
al]l incorrect to say that thousands of
people came to Srinagar, our Armed
Forces could not check them, they
failed in their duty snd our intelli-
gence also failed. Some people did
come but we had information and took
very prompt action. (Interruptions).

oft oy fomdr : gurmE wEEw,
¥ o sgreqr o1 v | qifeE ¥
T 7, s fway o gy & fw A i qw
st ot §, & amge & it wrq §, afes
& wefie & amforl ¥ & ff d=v Y
T ¥ | TRJATE G T 0 ST
& A gl aw Ao g e @
fis gt Tt orwTer o W g
wyy i # gfem femy ar ) faw
et oam § gard € aree ¥ At
¥ qe oF qg¥ Wy, ar wff 7 WY
varrar gk & | & gwwar § fe <
w1 ® a4y {, i W EET
fasrs ot yoz § =@ © sgEE
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frft 1@ W g wiw W
oy fr o ¥ few oY wowwar § Wi
fagiy womr W= A fawmar &,
ST e ¥ g wor €y o, anfe
qifeema @ a1t F T g4 A W
o

Mr. Deputy-Speaker: Whether
there may be a failure or not, there
is no point of order.

Bhri L. N. Mishra; It is very unfair
to our security forceg or to our in-
telligence who have been working
very hard to say that there has been
a failure,

wtowy fewd: & ¥ oag A
wgr & frw N ey & 0
ag finefy 7 feey &Y ool Y awet &
oot W awt € ) s A
Arawrr i ¥ wwe § @ WT B
ad

Shri L. N. Mishra: We have exa-
mined it fully and 1 am in a position
to say that there has been no failure
on the part of our Armed Forces of
our men of intelligence services. We
have acted in time and foiled all the
attempts of the infiltrators.

Admisson to Universities

+
[ Shri P. R. Chakraverti:
|, Shrimati Savitrl Nigam:

Will the Minister of Eduoeation be
pleased to state:

{a) whether Government's attention
has been drawn to the statement of the
Chief Minister of Madras on the 8th
June, 1965 that Madras University was
considering & proposal to raise the
percentage of marks foj admission to
the University Courses;

(by whether a general policy has
been outlined by the State Govern-
ments in consultation with the Central
Government to restrict pdmission to
the Universities in ferms of the marks
obtained; and

*634.
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(c) whether attempts have been
made to take consensus of opinion with
respect to this vital issue in the last
Education Ministers' Conference held
in Srinagar?

The Minister of Cultural Affalrs lm
the Ministry of FEddsation (Shri
Hajarnavis): (a) No, Sir.

(b) No, Sir. The question of »d-
missions is primarily a matter for the
universities concerned to consider as
they are autonomous bodies and are
free to frame their own rules and re-
gulations for this purpose.

(c) The matter was among the
various questions considered by the
Conference but no specific recom-
mendation was made on the subject

Shri P. R. Chakraverti: While
drawlng attention to the fact that, in
educational matters, some sort of col-
laboration is essential, may I know
what steps have been taken by the
Government tp promote co-operation
between the Union Government and

the State Governments and the
teachers and the taught?
Shri Hajarnavis: This  hardly

ariseg out of the main question. This
is a very broad question. The main
question that was asked was as to the
minimum percentage of marks neces-
sary for admission to the University.
This, as I said, is exclusively within
the jurisdiction of the University
concerned. They fix their own stand-
ards.

Bhri P. R. Chakraverti: May I
know whether the Government has
considered the question that unres-
tricted admission to Universities
creates A large number of unemployed
young men with frustrated hopes and,
it so, whether Government Is in a
position to see that this question is
discussed thoroughly and steps be
taken to ensure that gtudents may be
admitted purely on merits.

Shri Hajarkavis: This is a very
grave question which confronts the
Education Ministers all over the coun-
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try. Various measures have been
sguggested. First of all, more than un-
employment, there is the question of
wastage, It has been calculated that,
ir some of the Universities, the rate
of wastage on account of lesser quali-
fieg candidates being admitted to the
Universities is about 80 per cent. Then
there is the question whether a cer-
tain class of people are to be com-
pletely debarred from higher educa-
tion. It is the usual controversy bet-
ween the education of the exclusive
elite and the democratic education. I
do pot think that this problem has
been solved anywhere. But we are
certainly aware of the gravity of the
problem and measures necessary,
which are possible within our com-
petence and within our means, are
certainly being adopted.

Shri D. C. Sharma: What avenues
will be open to those young men for
University education, who are denied
admission to colleges and universities
on account of deficiency in marks?

Bhri Hajarnavis: There are at pre-
sent technological institutions where
trade is taught, and technical educa-
tion is imparted. These would be
opened and are being opened, and
I am sorry to say that these avenues
are not being fully explored or
exploited by the students to the ex-
tent they are available.

sffvelt Wl g : OF OV EW
frwr w1 wd wgrar awen § W gEd
W wf gimfedie ad e
& frase fasoedt & | w7 qowTT
T e F w0 & a2 ¥ ok srdanf)
Liis il 4

ot yorerfrw ¢ g A H wwY
o= fovar st & 1 0 firen sfer
&% et 3, ot gEd W A ¥
frere-famet ore g & | ot T
ferraforarerdt ¥t dew & ot T a2 ¥
P fiea ama § 1 < e g
wfedt # o & srow i 8, v ?
Tt o A &, o g et e goowt
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Shri Basippa: Since admissiohs to
universities have become very diffi-
cult, is there any proposal in the
Fourth Plan top have more evening
colleges and correspondence courses?

Shri Hajarnavis: Yes, that is one
of the things which is being suggested.

ot wo w10 furht : Wit sy
e & wam i Hewe sdiegea #
wywT Y Wl g oy A A
e Heww ffiggam H bW
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Shri Sivamurthy Swamy: May I
know whether any complaints have
been recelved by the Central Gov-
ernment that in the technical colleges
of universities, admission are given on
the basis of donations to the tune of
more than Rs. 5000, Rs 10000 and
even Rs. 20,000 in certain cases?

Shri Hajarnavis: This question has
been raised and answered in this
House several times.

ot WrTew w1 WA ¥E ge §
W A W T A ¢ ooy uw
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Mr. Deputy-Speaker:
should be short.

Bhri Hajarnavis; It is true that the
minimum percentage of marks re-
quired for admission is difTerent in
different universities, but as I have
said, that is within the exclusive
authority of the universities. The
Central Government have no juris-
diction in the matter except the per-
suasive authority through the UGC.

&t Wo o waf: ¥ N} Hrag AT
wrew § i e & &= & ot Fmerae
@ & ag s wrEar § e o
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The queslion

WRITTEN ANSWERS TO QUES-
TIONS

Ag t with G Firms
manufacture of Basic Chemicals
*635. Shri Warior: Will the Minis-

ter of Petroleum and Chemicals be
pleased to state:

for

(a) whether it is a fact that an
agreement with a consortium of four
West German firms for the manu-
facture of certain basic chemicals and
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intermediaries in India has been
revoked;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
Government had to incur loss om
account of this revocation; and

(d) if so, the extent of loss incurred?

The Minister of State in the Minis-
try of Petrol and Chemicals (Shri
Alagesan): (a) and (b). Yes, Su. It
was found that due to the changes in
the chemical field in India angd else-
where, the project as originally en-
visaged wouid be uneconomic. The
agreement with the German firms was
therefore terminated on 9th  April,
1964, by mutual consent.

(c) and (d). The Government pur-
chased the shares of the value of
Rs, 30 lakhs allotted to the German
firms at a value of Rs. 3225 Jakhs
while the drawing and process infor-
mation furnisheg by the German firms
remained the property of the Hindus-
tan Organic Chemicals Limited.

Ulversity Grants Commission’s Report

was. J Shri Heda:
"\ Shrl Vishwa Nath Pandey:

Will the Minister of Education be
pleased to gtate:

(a) whether Government have con-
sidered the University Grants Com-
mission Report for the year 1963-64
wherein it has been stated that the
funds allocated during the Third Five
Year Plan for education are not suffi-
cient to meet the basic needs of uni-
versities and colleges; and

(b) it so,
thereto?

Government's reaction

The Minister of Caltural Affairs in
the Ministry of Educatiog (Shri Hajar-
navis): (a) and (b). The question
of providing additional funds to the
University Grants Commussion during
the Third Plan is under the consi-
deration of Government.
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Petre-chemical Complex near Bombay

*637. Maharajkumar Vijaya Ananda:
Will the Minister of Peiroleum and
Chemicals be pleased to state:

(a) the details of the 1
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Diesel 0il imported from Enssis

f Shri Eapur Singh:
1 8brl Solanki:

Will the Minister of Petrolenm and

of
petro-chemical industries to be set up
in Bombay;

(b) when the industries will be set
up; and

(c) whether top priority has been
given to set up the industry?

The Minister of State in the Miniy-
iry of Petroleum and Chemicals (Shri
Alagesan): (a) A statement is laid
on the Table of the House. [Placed in
Library. See No. LT-4856/65].

(b) These industries are expected to
B i.n‘to production in stages com-
mencing from mid 19668 to end 1967.

(c) Yes, Sir,
Posts in National Laboratories
*638. Dr. L, M. Singhvi:

N inict
siate:

will

the
of Education be pl )

to

(a) the ratio between the adminis-
trative posty and the technical posts
in the various national laboratories and
in such other Institutes run by Gov-
ernment;

(b) whether Government are con-
sidering any proposal to reduce the
proportion of administrative personnel
vis-a-vig the scientific personnel; and

(c) if 9o, the details thereof?

The Deputy Minister In the Minis-
try of Edacation (Shrimatl Soundaram
Eamachandran): (a) The ratio bet-
ween administrative posts and scien-
tific or technical posts differs frcm
laboratory to laboratory.

(b) and (c). Proposals for apnoint-
raent of administrative personnel are
scrutinised carefully and only the
barest minimum staff considered
essential iz sanctioned.

Chemicals be pl d to state:

{a) the quantity of kerosene and
diesel oil imported from Russia during
the last 3 months;

(b) how much of it has been put
into the market;

(c) how much of it has not been
distributed; and

(d) the reasons for non-distribution?

The Minister of Petroleum und Che-
micals (Shri Humayun Eabir): (a)
te (d). During the period May-July,
1965, the Indiap 0Oil Corporatior im=-
ported and put up for sale about 15
lakh tonnes each of Kerosena and
High Speed Diesel Oil from the
U.S8.R. The total sales by Indian Oll
Corporation during this period were
about 2.1 lakh tonnes of Kerosene and
about 2.2 lakh tonnes of Diesel Oil
comprised of both imports from the
U.SSR. and production from Gauhatl
and Barauni refineries.

Retired Officers going to Pakistam

Shri Daljit Singh:
i {sm Sadhu Ram:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that most of
the Muslim Officers in the service of
the Government of India go to Pakis-
tan after retirement and take up
employment there; and

(b) if so, the measures Government
have taken or propose to take to pre-
vent against the secrets which some of
those Officers would have acquirced
while in service In India being passed
on to Pakistan?

The Minister of State in the Minis-
try of Home Affaire (8hri Hathi):
(a) No genersl tendency on the part
of retired Muslim Officers of the Gov-
ernment of India to migrate to Pakis-
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tan for employment has been brought
to our notice,

(b) Does not arise.

Raid in the Premises of persons cun-
nected with Punjab National Bank

*641 S Shri Harli Vishna Kamath:
* 1 Shrl 8. M. Banerjen-

Will the Minister of Home Affairs
be pleased to state:

(a) whether it s a fact that the
C.B.L recently raided the premises of
certain persons connected with the
Punjab Nationa] Bank Limited;

(b) it so, the reasons therefor;

(c) the places where raids were con-
ducted; and

(d) the results yielded by the raids?

The Minister of State in the Minis-
try of Home AfNairs (Bhrl Hathi): (a)
Yes, Sir.

(b) Complaints were received alleg-
ing that in connection with the Pur-
chase of Rajasthan and UP. Zamin-
dari Bonds and other Government
securities on behalf of the Punjab
National Bank during the period from
1858 to 1960, prices higher than those
at which the gecurities were then
available in the market were paid and
that the extra amount was shared
between the brokers and some officers
of the Bank.

(c) Delhi, Bombay, Calcutta, Jai-
pur, Jodhpur and Lucknow.
(d) The records collected are under
scrutiny.
Fencing of Assam-East Pakistan
Border

*g42. Bhri Jashvant Mohta: Will the
Minister of Heme Affairs be pleased
to state:

(a) whether it is a foct that Assam
Government has proposed to the
Central Government the fencing of the
Assam-Kast Pakistan border; and
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h) if so, the action taken by Gov-
ernment thereon?

The Minister ot State in the Minis-
try of Home Affairs (Shri Hathl): (a)
and (b). The proposal which was
initiated by the Central Government
iz under consideration,

National Anthem

*643. Shrimati Akkamma Devi: Wi]l
the Minister of Home Affairs be
pleased to state:

(a) whether Government are aware
that there is a general tendency all
over the country that the cinema goers
flo not stand up when the National
Anthem is played at the end of the
thows; and

(b) if so, the measures, educational
and others, Government have chalked
out to ensure that such disrespectful
tendencies are put to a siop for the
healthy growth of discipline among
the rising generation?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) Reports that some mem-
bers of the audience do not, at times,
stand up when the National Anthem
is played in cinema houses have been
received.

(b) The State Governments have
been requested to take suitable steps
to educate the public in this regard,
inter alia by seeking the co-operation
of the Press, and the cinema owners
who display suitable slides requesting
the audience to stand up when the
Anthem is played. A documentary
showing how the audience should con-
duct themselves when the Anthem is
played, is also under production.
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Rehabilitation of Familles Evacuated
from Lathitilla-Dumabari Sector

*646. Shri N. R. Laskar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that about
B0 families of Karkhana-Putni and
Bor-Putni villages had to wvacate
their houses due to constan! and com-
tinuous firing by the Pakistanis in
Lathitilla-Dumabari' Sector;

(b) whether any arrangement has
been made for their temporary re-
habilitation like food and shelter;

(e) whether it is a fact that no
rations are being supplied to these
victims of Pakistani firing; and

(d) whether Government propose
to rehabilitate these families in some
other secure sites?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
and (b). Yes, Sir.

(¢) Ne, Sir.

{d) When the tension lessened, most
of the families went back to the vil-
lages. The State Government is, how-
ever, considering rehabilitation of
certain families whose cultivable land
falls quite close to the eastern side of
the Putninullah in the villages Bor-
putni and Karkhana-putni.

Private Engineering Colleges

Shri §. C, Samanta:
*647 Shri Subodh Hansda:
Shri Siddiah:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 280 on the
24th February, 1965 regarding Private
Engincering Co:leges and to state:

(a) whether the Report of the
Special Inspection Committee which
was forwarded to the Mysore Govern.
ment and affiliating Universities has
bren received back;

(b) if so, whether the report has
been tully dered in Itats
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with the University Grants Commis=
sion; and

(¢) the decisions arrived at?

The Deputy Minister of Education
(Shri Bhakt Darshan): (a) Comments
of Mysore and Karnataka Universities
on the report have been received.

(b) and (¢). Do not arise?
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Crimes In Delhi

gty J Bbrl Bameshwar Tantl:
"\ 8hri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to refer to the reply givem
%0 Unstarred Question No. 548 on the
3rd March, 1965 and state:

(a) whether Government have re-
ceived the report of Mr. Parker on
Crimeg in Delhi;

(b) if so, its main findings; and
(c) the steps taken to implement
them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b} A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4857/85].

(c) The report has been circulated
to State Governments and Union Ter-
ritory  Government/Administrationg
for considering the suggestions and re-
commendations made therein in the
light of local conditions and require-
ments.

Petre-chemical complex in Bihar

Shri P. R. Chakraverti:
Shri P, C. Borooah:
Shri Madhn Limaye:
Shri Ram Sewak Yadav:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have
finally decided to establish a complex
of petro-chemical industries at Barauni
(Bihar) in the Fourth Five Year Plan;

fb) whether the State Government
huve been advised to take up pre-
liminary survey;
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(¢} whether the State Government
have pressed for the setting up of »
fertiliser factory and . caustic soda
plant at Barauni to utilise the by-pro-
ducts of the refinery; and

(d) the estimated outlay on the com-
plex?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) The estimated outlay on petro-
chemical industries is of the order of
Rs, 20.1 crores. The fertilizey scheme
may cost Rs. 25 to 35 crores depending
on its size and the end products that
will be eventually de:ided upon. A
proposal for caustic soda manufaciuse
in the private sector i3 under conside-
ration. 4

Forensic Laboratory in Delhi

*651. Shri Surendra Pal Simgh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the Delhi Police had
made g request g few years ago for
setting up a Forensic Laboratory in
Delhl in order to conduct investiga-
tions into crimes expeditlously and
effectively;

(b) If so, the reasons for not setting
up such a laboratory in Delhi; and

(c) whether Government have de-
cided to set up the laboratory in
Delhi now?

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathi):
(a) Yes, Sir.

(b) and (c). It is proposed to sct
up g Forensic Science Laboratory in
Delhi under the control of Central
Bureau of Investigation to cater to the
needs of C.B.I. and the Delhi Police.
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Petrolenm production in Coastal Re-
finerles

“g52, Shri P. C. Borooah:
“J_Shri P. R. Chakraverti:

Will the Minister of Petroleum and
©Chemicals be pleased to state:

(a) whether Government have a
proposal to change the existing pattern
of petroleum productijon in the three
private gector coastal oil refineries in
order to reduce their foreign exchange
expenditure;

(b) if so, the details thereof- and

(c) the reactions of the private re-
fineries thereto?

The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir): (a)
to (¢). Yes, Sir. The refineries have
agreeq to change the pattern of pro-
duction to produce more essential de-
fleit products.

‘300th Birthday of Gurn Gobind Eingh

J Bhri Daljit Singh:
1\ Shri Sadhu Ram:

‘Will the Minister of Education be
pleased to state:

*633.

(a) whether Government are aware
that the 300th birthday of Guru Gobind
Singh falls in January, 1966; and

(b} if so, whether Government pro-
pose to take any steps to celebrate it
on a nation-wide scale?

The Minister of Cyltural Affairs jn
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir.

(b) Such centenary celebrations are
usually organised by non-official

bodies; in suitable cases Government
assists such bodies if asked to do so.

Civil Defence

e Shri Harl Vishnu Kamath:
- { Dr. Mahadeve Prasad:

Will the Minister of Home Affairs’

be pleased to state:
(a) whether gn integrated plan of
Civil Defence for our country, parti-
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cularly for the big cities and industrial
areas has been prepared; and

(h) if so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Mishra):
(A} Yes, Sir,

(b) Civil Defence measures to be
observed by the public have been
given publicity over the radio as well
as in the Press. It will not be in the
public interest to give further details.

Manpower Requirements

Shri P, R. Chakraverti:
*855. { Shri P. C. Borooah:
Shrimatli Ramdulari Sinha:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Directorate of Man-
power has undertaken a gtudy of man-
power utilisation of estimate require-
ments of skilled personnel in the next
decade;

(b) how far the review of the ex-
perience gained during the Third
Five Year Plan has revealed as to
what extent the requirements and re-
sources of skilled personnel were
matched both in quantitative and
qualitative terms; and

(¢) whether the States have been
asked to examine the recruitment ex-
perience of Public Service Commission
and the report of employment market
information agencies?

Fue Deputy Minister in the Ministry
of Home Affalrs (Shri L. N. Mishra):
{a) Yes, Sir.

(b) A total view of Third Plan ex-
perience will have to await the con-
clusion of the Plan

(c) A periodi-al review of employ-
ment market information is regularly
available to State Governments.
Similarly, State Public Service Com-
missions also publish reports. State
Governments generally study these re-
ports and others while formulating
policies for the removal of manpawer
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shortages. The desirability of such
studies on a continuous basis will be
brought to their notice.

Burmah Oll Company

Ehrl Rameshwar Tantia:
Shri 8. C. Bamanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri D. J. Nalk:

Shri Solanki:

Shri P. K. Deo:

Bbri Narasimha Reddy:
Shri Bagri:

Will the Minister of Petrolenm ana
Chemicals be pleased to state:

(a) whether it is a fact that the
Burmah 0il Company has informed
the Central Government that they are
willing to handle imports of petroleum
products from  rupee payment
countries;

(b) if 8o, on what terms; and

(c) how far the decision of the
‘Burmah 0Oil Company will help
the distribution of petroleum products
in the country?

The Minister of Petrolemm and

(b) Some gquantities are being given
by the Indian Oil Corporation to
Burmah Oil Company on terms to be
settled mutually,

{c) The production from Digboi re-
finery is generally adequate for the
requirements of the Burmah Oil Com-~
pany's distribution netwcrk. The
balance will be covered by rupee ofl
angd the effect will be only margingl
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Future of Goa

*658. Shri Hari Vishnu Kamath: Will
the Minister of Home Affalrs be pleas-
ed to refer to the reply given to Star-
red Question No. 333 on the 1st Sep-
tember, 1985 and state;

(a) whether a decision has been
reached on the question of the future
of Goa including the modus operandi
of effectuating the same;

(b) if so, the details thereof; and
{e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathi):
(a) No, Sir.

(b) Does not arise.

(¢) The matter needs very careful
consideration In all its aspects.

History of India for School Childrem

2138. Shri Hem Raj; Will the Minis-
ter of Education be pleased to state:

(a) whether any authentic History
of India for school children has been
compiled for being included in the edu.
cational curriculum of the schools
throughout India;

(b) if not, whether States have com-
piled their own versions; and

(c) the steps being taken to harmo-
nise the different versions and to do
away with the coloured versions of
the British historians?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) and (b). A panel of eminent his-
torians has been set up to prepare
model text-books of Indian history for
achool classes.
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(c) These model text-books will be
offered to State Governments for adop-
tion or adaptation for use in their
schools.

Burgical Instruments Project at
Nandambakam

2139. Shri A, K. Gopalan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) when the Surgical Instruments
Project at Nandambakam will start
production;

(b) how many types of instruments
will be produced there; and

(e) the total number of comple-
mentary workers required?

The Minister of State in the Ministry
of Petroleum and Chemicals (Shrd
Alagesan): (a) to (c¢). Production has
already commenced at the Surgical
Instruments project and 1668 types of
instruments will be manufactured
there. About 1400 persons will be em-
ployed when the plant is in full pro-
duction.

Police Excesses in Kerala

2140, Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

{a) the number of representations
gainst Police in Kerala re-
ceived by Government during the last
three months;

(b) whether there were any cases of
death due to excessive force used by
Police;

(c) if so, the number thereof; and

(d) the steps taken by Governmeni
agalnst the persons concerned?

The Deputy Minister in the Ministry
of Home Affalrs (Shri L. N. Mishra):
(a) Fifty-nine representations were
received by the State Government
against the Police excesses in Kerala
during the last three months.

(b) Yes Sir.



§651 Written Answers

(c) One Kunju Mohammed died as
a result of excessive use of force by
the Police.

(d) The police personne] alleged to
be responsible for the death of Kunju
Mohammed have been suspended and
are being prosecuteq under sections
304, 323, and 324 of Indian Penal Code,

Water Contamination in Chaliyar
River, Kerala

2141. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government have re-
ceived representations  from 14
Panchayat Presidents of nearby
villages of Mavoor Rayons factory
Calicut, Kerala protesting against the
contamination of water in the Chaliyar
river because of letting out chemical
waste by the Gwalior Rayons factory
into the river;

(b) whether Government are aware
that thousands of families who use
this water for drinking purposes are
put to difficulties; and

{c) if so, the remedial measures
Government propose to take in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathl):
{a) Yes, Sir.

(b) Yes, Sir.

(c) Samples of the river water were
collected and analysed. As it was
found to contain noxious chemicals,
the factory management was asked to
treat the waste and then to discharge
it into the river 24 miles down the
stream. For this purpose a plot of
lang has been acquired for the Com-
pany and will be handed over to them
shortly., It is hoped that when the
above practice is adopted, the problem
of contamination of the Chaliyar river
water will be solved.
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Thotada Polytechnis

2142, Shri A. K. Gopalan: Will the
Minister of Education be pleased %o
state:

(a) whether Government are aware
that the staff and students of Thotada
Polytechnie, Cannanore, Kerala gare
handicapped for want of essential
equipments;

(b) whether Government are aware
that the amount allotted for this pur-
pose could not be spent due to forelgn
exchange difficulty; and

action Government
tide over this

(c) if so, the
propose to take to
difficulty?

The Deputy Minister in the Min-
istry of Education (Shri Bhakt Dar-
shan): (a) Of the four departmenta,
Civil, Mechanical, Electrical and Tex-
tiles, only the Textile department of
the polytechnic is reported to be in-
adequately equipped.

(b) Yes, partly due to forelgn ex-
change difficulty.

(c¢) As much foreign exchange as is
possible within the limited amount
available is being released to this
polytechnic.

Municipal Staff Rules in Eerala

2143. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether common rules for the
Municipal Corporation staff of Kerala
have been framed; and

(b) it so, who is authorised to
appoint and fix the strength of staff?

The Minister of State in the Min-
istry of Home Affalrs (Shri Hathi):
(a) No, Sir.

(b) Does not arise.
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Administrative Problems

2145. Shrimati Ramdudlari Sinha:
Will the Minister of Home Affairs be
pleased to state the number of cases
and the kind of problem areas which
have been identifled and with what
results as indicated in para 27 at page
18 of the Annual Report of Ministry
for 1064-667

5684

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi):
The problem areas under examination
have been indicated in paras 24 to 26
of the annual report of the Ministry
of Home Affairs and in Chapterd 2,8
and 5 of the annual report of the De-
partment of Administrative Reformé
for 1984-85. Since the publication of
these reports further problem areas
have been identifled and the following
additional studies have been under-
taken or are planned to be under-
taken:—

1. Composite study of the Iron
and Steel Control Organisd-
tion.

2. Composite study of the Textile
Commissioner’s Organisation.

3. Composite study of the Customs
Department.

4. Composite study of the Coal
Controller's Organisation.

5. A study of district administra-
tion in all the States, with
the focus on the role of the
Collector.

6. A study of the role of the IAS
at the Centre.

7. Staffing patterns of Ministries
ete..—

(i) Study of the Minisiry of
Commerce.

Study of the Department of
Revenue and Co-ordination,
Ministry of Finance.

(iii) Study of the organisational
relationship between the
Ministry of Finence (De-
fence) and the Controller
General of Defence Ac-
counts,

8. A study of procedures of pay-
fment and receipt at the Delhl

-

(ii

Treasury (in  collaboration
with the Delhi Administra-
tion).

9. A study of procedures and
policies governing grant of
pensions.
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10. An O&M study of tne office of
the Lignite Corporation.

11. A study of the role of personal
staff of senior officers.

12. Reduction/rationalisation of
returns prescribed by common
service organisations like the
Home Ministry, the Finance
Ministry, etc.

13. Study of financial delegation.

Reports contalning recommenaations
have so far been submitted ih the
studies of the following orgenisa-
tions:—

(a) Organisation of the Chief
Controller of Imports and Ex-
ports (Part I only).

(b) Directorate General of Tech-
nical Development (Part I
only).

(c) Central Public
partment.

(d) Directorate UGeneral of Sup-
© plies and Disposals (Part 1
only).

(e) Ministry of Works and Hous-
ing (Part I—Works Division—
Reorganisation of the strue-
ture and work procedures).

Works De-

The feports at serial numbers (a) and
(d) have been processed for decisions
and implementation is taking place.
The other reports are being processed
and final decisions are expected to be
taken shortly.

Prohibition

Shri Siddiah:
e {sm Onkar La] Berwa:

Will the Mimisier of Home Affairs
be pleased to refer to the reply given
to Starred Question No. T! on the
18th August, 1965 and state:

(a) the detaits of the comments re-
ceived from the Government of
Mysore ca the Repor: of the Study
Team on Prohibitlon; and

{b) when Government are likely to
take a final decision on the Report?

The Minister of Btate in the Min-
istry of Home Affairs (Shri Hathi):
(a) It is not considered desirable to
disclose at this stage the comments of
the State Government on the report
of the Study Team on Prohibition.

(b) The Report is under active con-
sideration in consultation with the
State Governments and it is llkely
that decisions will be reached early
but no firm date can be given.

Rotirement Age of GOvernment
Employees

Shri Ram Harkh Yidav:
Shri Murl] Manohar:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have
decided to raise the age of retirement
to 60 years of the Central Govern-
ment employees;

(b) if so, the number of Govern-
ment employees affected by the
change; and

2147,

(c) when the change wil] come into
force?

The Deputy Minister im the Minks-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir.

(b) and (c). Do not arise.

Khajurzho Temple

2148. Shri Lakhmn Bhawanl: Will
the Minister of Education be pleased
to stale:

(a) whether Government are aware
that the Khajuraho Temple is not in
good condition;

(b) if so, the steps Government
propose to take in the matter; and

(¢) the amount spent on the matn-
tehance of this temple during the
year 1964-637
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The Minister of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): (a) The temples are in
a fairly good condition and sound
state of preservation.

(b) Does not arise.

(c) Rs. 18,800

‘Worklng Days in certain Universities

[ Shri Yashpal Singh:
2149, J Shri Bagri:
Shri Karni Singhji:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that there
are certain Universities in one of the
States which open only for 80 days
in a year; angd

(b) if so, the names of such Uni-
versities?

The Minister of Cultural Affairs in
the Ministry of Education (Shrl
Hajarnavis): (a) According to avail-
able information there is no Univer-
sity which opens for 80 days only in
& year.

(b} Does not arise,

Clash with Naga Hostliles

S Shri D. C. Sharma:
2150 1 Shrl Heda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a patrol party of the
Manipur Rifles exchanged fire with
the underground Naga hastiles near
Anal Khulle village in Tengnonpal
sub-division of Manipur on the 23rd
May, 1985; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathi):
(a) Yes, Sir.

(b) On May, 23, a party of Manipur
Rifles exchanged filre with Anal hos-
tiles when the security forces raided
their hideout at Thorjam, near
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village Anal-Khullen of Tengnoupal
sub-division. The hostilea fled to the
nearby jungle. There was no casualty
on either side. On search of the hide-
out, security forcez recovered one
SMBL gun, some uniforms and uten-
sils. One Khamba Maring, who was
earlier kidnapped by the hostiles om
April 16, was also rescued,

Promotions of C.5.5, Officers

[ Shri Subodh Hansda:
| Shri S. C. Samanta:
2151, ¢ Dr. P, N, Khan:
Shri M. L. Dwivedi:
LShrlmatl Savitrl Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Secretariat Service Officers
nave demanded the appointment of
an independent Commission to look
into their grievances with regard to
their promotions;

(b) it so, the reaction of Govern-
ment thereto; and

(c) the measureg Government pro-
pose to take to remove the hardship
caused to those who have not been
given promotion for more than ten
yearse

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Presumably, the refer-
ence is to a Resolution passed by the
Central Secretariat Service (Grade-I)
Association on 23rd June, 1965. If so,
the answer is ‘Yes'

(b) and (c). The questiong raise
matters of policy which are too large
to be dealt with within the limits of
an answer to a Question,

Priority Education Projects

2152, Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether it hag been decided tn
abolish the matching contributions
from the States for certain priority
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education projects in the Fourth Five
Year Plan; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No such
decision has yet been taken.

(b) Does not arise.

New All-India Services

2153, Shrimatl Bavitri Nigam: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 1465 on the
16th December, 1964 and state:

(a) whether the rules and regula-
tions regarding the recruitment and
conditions of Service relating to the
New All-India Services have been
finalised; and

(b) it so, the details thereof?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathl):
{a) Not yet.

(b) Does not arise.
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Preservation of Monuments in U.P.

2157, Shrl Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
has been given to the Government of
Uttar Pradesh for the preservation of
ancient monuments of historical im-
portance during 1963-64 and 1964
85;

(b) if s0, the amount ailotted during
the above period; and

(¢) the total amount proposed to be
given for the same purpose during
1965-667

The Minister of Cultaral Affairs im
the Ministry of Education (Shri
Hajarnavis): (a) and (b). Only for
the year 1984-85 a sum of Rs. 0045
was allotted to the Government of
Uttar Pradesh which the State Gow-
ernment can draw after completing
the repairs to the monuments.

(¢) No request has been received
from the Government of Uttar Pra-
desh for a grant during 1965-66.
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U.P. Government Officers on deputation
to Central Government

2159. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state.

(a) the number of Uttar Pradesh
State Government Officers on deputa-
tion to the Central Govermment at
present and the posts held by them;
and

(b) the number of offcers out of
them belonging to the Scheduled
Castes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) There are at present 446 officers
of Uttar Pradesh State Government
on deputation to the Central Govern-
ment. Of these—
are Secretaries,

4 are Additional Secretaries,

24 are Joint Secretaries,
12 are Deputy Secretarles, and

5 are Under Secretaries.

The remaining 395 are holding fleld
posts.

(b} Seven.

Pakistani Trespass into West Bengal
Yillages

2160. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) whether It is a fact that an
armed Pakistani gang, about 40
strong, trespassed into the border
villages of Gede in Krishna Ganj
police Station (West Bengal) on the
22nd April, 19685 and lifted 22 heads of
cattle; and

o
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(b) it so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(a) Actdal facts of the incident are
that on 22nd April, 1965 six
nationals trespassed into a field of
village Gede in Krishnaganj Police
Statlon (West Bengal) and took away
a pair of plough and yoke belonging
to an Indian national.

(b) A strong protest has been lodg-
ed with the Deputy Commissioner,
Kushtia (E. Pak.) as well as with the
Government of East Pakistan. They
have been asked to arrange for resto-
ration of the cattle to the rightful
Indian owner. No. reply has yet been
received,
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Goonda Problem

2161. Shri Harish Chandra Mathar:
Will the Minister of Home Affalrs be
pleased to state:

(a) whether Government have
come to any conclusion regarding its
strategy and programme to deal with
the goonda problem in an effective
manner;

(b) the extent and nature of the
problem; and

(c) the number of known goondas
in each State?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A detailed study is be-
ing made of the goonda problem ln;d
the effectiveness of the varlous mea-
sures which have been taken in diffe-
rent States. .

(é) The information is being collect-
ed and will be laid on the Table of
the House.
Structural Engineering  Research
Centre of the C.B.LR.

/ Bhrl P. B. Chakravertl:

2162 | Shrimati Savitrl Nigam:

Will the Minister of Education be
pleased to state:

(a) whether the Structursl Engin-
eering Research Centre has been
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estublished by the C.S.IR. bifurcating
the Central Building Research Insti-
tute, Roorkee;

(b) if so, the type of specialised
rescarch work proposed to be under-
taken by this centre; and

(c) whether its consultation services
will be made available to the public
and private sectors in complex prob-
lems of structural engineering?

The Deputy Minister In the Minis-
try of Education (Shrimatl Soundaram
Ramachandran): (a) Yes, Sir.

(b) The Centre will develop as a
research school for specialised design
and development work in structural
problems connected with buildings,
bridges and other structures.

(c) Yes, Bir.
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Combustible Liquid in Nowgan
Village (Eashmir)

Shri Yashpal Singh:

Shrimati Tarkeshwarl Sinha:
2164 Shri P. C. Borooah:

Shri D. C. Sharma;

Shrimati Jyotsna Chanda:

Bhri Narendra Singh Mahida:

Will the Minister of Petroleum asd
Chemicals be pleased to stale:

(a) whether the Government of
Jammu and Kashmir have sent a
report on the combustible liquid which
is shooting up from a 280 fect deep
tubewell in Nowgan Village about
six miles from Srinagar;

(b) if so, whether a team of the
0il and Natural Gas Commission was
pent to examine the product st the
site; and

(e) it so, the findings thereof?

The Minister of Petroleum and
Chemicals (Shrl Humayun Kabir):
(a) and (b). Yes, Sir,

{c) Chemical analyses of samples of
gas indicate the presence of marsh gas
at shallow depths containing methane,
Further investigations are necessary
before the cial signifi of
the find can be assessed
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Pick-pocketing in Capital

J Shri P. C. Borooah:
2165. | Shri Rameshwar Tantia:
Will the Minister of Home Affalrs
be pleased to sta'e:

(a) whether it is a fact that
pick-pockets operate in well-organised
gangs in the capital and also on inter-
township level;

(b} if so, the number of cases of
pick-pocketing which were reported
in the capital during 1963, 1964 and
1965 (so far); and

(c) the steps taken to curb the
menace and how far these have prov-
ed effective?

The Deputy Minister in the Minls-
try of Home Affairs (Shrl L. N.
Mishra): (a) No such gang has come
to the notice of Delhi Police;

(b) 1082 cases were reported in
1963, 1101 in 1964 and 739 in 1865 (upto
the end of August);

(c¢) Some of the important steps
that have been taken to curb the in-
eid of pick-pocketing in the Capi-
tal are as follows:

(1) Policemen in plain clothes are
specially deputed at important
bus stops and other places of
public resort to spot out known
pick-pockets,

(il) Recently, photographs of
notorious  pick-pockets have
been prepared so that police
station staff can enforce surveil-
lance eflectively.

(ili) All pick-pockets who are cap-
tured on the spot are interro-
gated in the interrogation centre
of the Crime Branch with a
view to detect gang activity or
other pick-pocketing cases.

(iv) Efforts gre being made to keep
up-to-date record of the acti-
vities of known pick-pockets,
including their previous convie-
tions, so that deterrent punish-
ments may be insisted on u/s 78
of the Indian Penal Code.
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As a result of the steps taken, the
number of pick-pocketing cases have
dropped from 749 in 1964 (upto the
end of August) to 739 in the corres-
ponding period of 1965, :

Lotteries

2168 J Shri P. C. Borooah:
" Shrl A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to refer to the roply given
to Unstarred Question No. 1757 on
the 31st March, 1965 and state:

(a) whether all the State Govern-
ments have agreed to ban the lot-
teries and raffles; and

(b) it not, which of the State
Governments have rejected the pro-
posal and on what grounds?

The Deputy Minister In the Mints-
try of Home Affairs (Shri L N.
Mishra): (a) and (b). The Govern-
ments of Punjab and Madras have
promised to consider the suggestion
when the existing permission to lot-
teries pxpires. The State Govern-
ments of West Bengal, Orissa and
Andhra Pradesh while accepting the
policy of the Central Government that
raffles should not be generally en-
couraged, have pleaded for exceptions
to be made in favour of organlsations
serving charitable, and humanitarian
causes, especially when the State
Governments are satisfled that their

g t is in petent hands.

Rules on Police Firing

2167, Shri 8. M. Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Union Home Ministry has sent inodel
rules on police firing to the States;
and

(b) if we, whether a copy thereof
will be laid on the Table*

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes Sir,

(b) A copy of Model Rules on the
use of the force by the Police against
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unlawful assemblies is laid on the
Table of the House. [Placed in Lih-
rary. See No. LT-4850/85].

Fertiliser Units

2168, Shrimatl Tarkeshwari Sinha:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Austria and Hungary
have accepted the proposal to set up
fertilizer umits in India; and

(b) if so, the progress made in the
matter?

The Minister of State in the Minis-
try of Petrol and Chemicals (Shri
Alagesan): (a) and (b), An offer has
been received from M/s. Voest of
Austria for supply of plants for the
manufacture of certain types of fer-
tilizers under Austrian credit. The
experience and suitability of the firm
in the field of complex fertiliser
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Merit Scholarships
_311']_ Bhri Yashpal Singh: Will the

tion.

manufacture are under
No proposals have been made by
Hungary to set up fertilizer units in
India.
Delay In the Supply of Coples of
Judgments in Delhi Courts

2169. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a facl that great
delay is caused in the Delhi Courts
in providing copies of the judgments
to the persons concerned; and

(b) if so, the steps Government
propose to take in the matler?

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir,

(b) Does not arise.
amfre war wigifre
qfeay ¥ wmefe @
2170, ot Go Wi WreATW : WU
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Minister of Education be pleased to
state:

(a) whether parents of the children
selected this year for the award of
merit scholarships for study in resi-
dential schools have repr i to
Government asking for full conces-
sions;

(b) if so, the
demand; and

nature of their

(c} the decision taken thereon?

The Minister of Cultural Affairs im
the Ministry of Education (Shrl
Haj 1s): (a) Repr tations were
received from two parents.

(b) One parent represented that the
income criteria should be gbolished or
failing that the existing rules may be
modified as follows:—

(i) full exemption from school fees
if income of parents is less than
Rs. 1,000 pm_,

(ii) exemption from half school fees
if income is between Rs. 1,000
to Rs, 2,000 p.m,,

(iii) No tion if i ceed
Ra. 2,000 p.m.
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The other parent desired that the
existing ceiling of Rs 1,000 pm
should be raised to Rs. 1,500 p.m. for
allowing exemption in school fees.

(c) It has beren decided to continue
for the present the existing income
Timits.
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Crime Situation in the Country

2173 Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any survey has been
made of the crime situation in the
country in general and in the Union
“Territories in particular;

BHADRA 4, 1887 (SAKA)

Written Answers 683

(b) whether Police force s ade-
quately equipped to meel the situa-
tion and if any deficiencies are felt,
what those are; and

(c) the steps Government propose
to take to improve the situation?

The Deputy Minister in the Minis-
try of Hoeme Affalrs (Shri L N
MHshra): (a) to (c). As main-
tenante of law and order and police
administration are State subjects, the
crime situation is reviewed periodi-
cally by the State Governments and
appropriate steps taken by them to
remedy the deficiencies in their police
forces and equipment and to keep the
crime under control.

As regards Union Territories, the
crime situation is reviewed periodical-
Iy by the Administrations/Union
Territory Governments. The strength
of police force and its equipmen: are
alsp reviewed periodically. Senior
pulice officers of the Government of
Indiz were deputed to Union Terri-
tories of Manipur, Tripura, Goa, Daman
angd Diu, Pondicherry and Dadra and
Nagar Haveli, to study police set up
and 1o recommend measures for im-
provement. In Delhi, steps are being
taken to augment the strength of the
police force to make it more cfficient
and better equipped. It is also pro-
posed 1o establish 5 Forensic Science
Laboratory in Delhi under the control
of the CB.IL

Teaching of Sclence in Madhya

Pradesh Schools
[ Bhri Vidya Charan Shukia:
| Shri A. S. Salgal:
: Ghrl J. P. Jyotishi:
2174.  Shrl Wadiwa:
Bhri :

| Chandak:
| Shrimati Minimata:
Will the Minister of Education be
pleased to state:

(a) whether an inqQuiry has beem
made with regard to the supply o
équipment for the feaching of science
in the Higher Secondary Schools In
Madhya Pradesh:

(b) the number of Higher Secon-
dary Schools in Madhya Pradesh
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which have poorly equipped labora-
torles for teaching science; and

(c) the assistance Government pro-
pose to give for improving the situa-
tion?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) The State Gov-
ernment has reportedly collected re-
quisite data to ascertain the adequacy
ar otherwise of equipment.

(b) All the higher secondary schools
in Madhya Pradesh were found lack-
ing in equipment for science labora-
fories according to the norm prescrib-
od by the Stale Government,

(e) Central assistance of Rs. 556
lacs was given during 1864-65 and a
further emount of Rs. 34'25 lacs have
been allotted for the current financial
year (1965-88) to strengthen the
schools which existed at the end of
$he second plan period (1960-61).

This is in addition to the funds pro-
wided by the State Government and
#he school management,

Land Price in Delhl

Shri Bagrl:
Shri Mohammad Ellas:
8hri Daji:
Shrimatl Vimla Devl:
Will the Minister of Home Affalrs
#e pleased to state;

(a) the prices of land prevalling in
the Union territory of Delhl as on
the 1st August, 1965;

(b) how these prices compare with
the prices of land in the urban areas
of other big cities of India; and

"m7s.

{c) the steps Government propose
to take to check the rise in prices of
land in Delhi?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N
Mishra): (a) A statement showing
prices of land in the Union Territory
of Delhl on the basig of the sales
registered on 1st August, 1985 in the
OfMce of ths Tnapector-General of

SEPTEMBER 15, 1865
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Registration, Delhi, is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-4859(i)/65].

(b) A statement showing prices of
land in the urban areas of Sholapur,
Nagpur and Calcutte in 1965 based
on the information furnished bty the
Town and Country Planning Organi-
zation, New Delhi, is laid on tic Table
of the House. [Placed in Library.
See No. LT-4859(ii)/65]). Information
in respect of other big cities of India
is not readily available.

(c) Government have already intro-
duced the scheme for large-scale

quisition, development and disposal
of land in Delhi, the details 6t which
were given in the statement laid on
the Table of the House on 23rd March,
19681 in reply to the Call Attention
Motion tabled by Shri P. G. Deb under
Rule 187 regarding allotment of land
in Delhi.

Posts of Special Becretaries

| [ 8hri Heda:
| Shri M. N, Bwamy:
Z178 Shri Laxmi Dass:
Dr. Mahadeva Prasad:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have
decided to abolish the posts of Special
Secretaries or of similar categories;
and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
and (b). It has not been decided to
abolish posts of Specisl Secretary, but
only to appoint Specia] sretaries
only when there is need for an officer
of Secretary's grade, and there are

pecial 1 why the designation of
Secretary cannot be given,
Indian Scientists

2171. Shri P. C. Borooah: Will the
Minister of Education be plcased to
state:

{a) the number of Indian scientists

ployed in the try and abroad
ot present;
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(b) how many of the scientists who
joined the Pool of Scientists started
in 1859 have gone back to foreign
countries since the commencement of
the Pool and the main reasons there-
tor; and

(c) the acheme under the Fourth
Plan to absorb maximum number of
Indian Scientists within the country?

The Deputy Minister in the Minls-
try of Education (Shrimati Soundaram
Ramachandran): (a) About 50,000
Indians with post-graduate qualifica-
tions in science are employed in the
country. About 1,000 similar qualifi-
ed Indians are estimated to be employ-
ed abroad,

(b) 52 persons have gons back to
foreign countries after joining the
Scientists’ Pool. Some of them have
gone back for further advanced study
or research, some for employment and
some for personal or family reasons.

(¢) Considering the level nf expan-
sion in post-graduate and doctoral
degrees in scientific and techriral sub-
jects during the Fourth Fian, the
Working Group for Scientific Fesearch
in the Council of Scientific and Indus.
trial R ch has recom ded the
following provisions for consideration
of the Planning Commission:—

(i) Scientists' Pool .... Rs, 45.000
Million
(ii) Fellowships in
Nationa] Labo-
ratories and in
Universities etc. Rs, 60,000
Million
(iil) Grants-in-aid
to research Rs. 80,000
Million

Carbon Black Gas and Ammonia

2179, Shrimati Tarkeshwarl Sinha:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether there is any proposal
to manufacture carbon black gas and
smmonia by the Oil India Ltd.; and

(b) whether the entire gas oDro-
duced at Naharkatiya oil fields will
be utilised?

BHADRA 24,1887 (SAKA)
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The Minister of Petroleum and Che-
micals (Shri Humayan Kabir): (a)
0Oil India Limited has propos:d g Yea-
sibility study for manufacture of Urea
from Naharkatiya and Moran gas.

(b) The extent to which the nas can
be utilised will be known after the
feasibility study. Howewver, 1l ix not
possible to provide for the uti‘ization
of the entire quantity of gas since this
varies from year to year.

Dalry Farm and Wood-Work Complex
at Dandakaranya

Shri Solanki:
2180. ; Shri P. K. Deo;
| Shri Narasimha Reddy:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether it is a fact that Den-
mark has agreed to give assistance
for setting up a large dairy farm and
wood-work complex at Dandakaranya;

(b) if so, the nature of assistance
proposed; and

(c) the employment opportunities
which these projects would offer?

The Minister of Rehabilitation (Shri
Tyagi): (a) to (¢). A praposal for
Dani;h aid in respect of Dandakaranya
has been under consideration, No
definite indication has so for been
received whether aid will be available
and if s0 for what schemes

Construction of Border Roads

2181. Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
West Bengal Government have ask-
ed the Centre for giving Rs. 2 cro-es
for the construction of border roads
besides the allotment under the
Fourth Five Year Plan; and

(b) it so, Government's
thereto?

reaction
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The Minister of State In the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). Yes, Sir, The proposal
of the West Bengal Governinent is
under consideration.

Map of Goa Published in “Ploneer”,
Lucknow

2182, Shri Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state whether it is a fact
that the ‘Pioneer’, an English daily of
Lucknow (U.P.), in its secord
Edition dated the 15th July, 1995 pub.
lished a map of South-Western India
in which Goa was shown as g Portu-
guese possession?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): The “Pioneer” of Lucknow
published in its issue of the 14th July,
1985 a map of South-Western India in
which Goa was wrongly shown as a
Portuguese possession, The Govern-
ment of Uttar Pradesh brought the
error to the notice of the editor of the
“Pioneer” and the newspaper publish-
ed its regrets for the error on the
front page of its issue dated the 19th
August, 1965.
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2184. Shrimat! Savitrl Nigam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that Nico-
barese copra is selling in Caleutta a*
Hs. 70 to 80 per maund at present:

(b) whether the minimum purchase
prices laid down in the Nicobar Trade
licences have been revised so as o
relate them to the present prevailing
prices in the Caleutta market; and

(e} the current minimum purchase
prices mentioned in the Trade
Licences issued for Nicobar Islands’
trade and when these were fixed?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathl):
(a) to (c), The average selling price
of Nicobarese copra in Calcutta during
August, 1965 was about Rs. 145 per 50
kilograms or thereabout. The mini-
mum purchase price of Nicobarese
copra is Rs, 37-50p per 50 kilograms
and was last revised in July, 1963
No fresh revision is contemplited for
the present.

Arrest of Spies in Nadia Distriet
(West Bengal)

2185 Shri D. C. Sharma:

" Shri P. C. Borooah:

Will the Minister of Home
be pleased to state:

(a) whether it is a fact that am
sctive Pakistani spy ring has been
unearthed by the Police in some
border villages of Nadia district of
West Bengal during July, 1065;

(b) if so, the details of the arrests
made with the information gathered;
and

(c) the action taken in the matler?

Written Answers
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The Deputy Minister in the Minls-
of Home Affairs (Shri L N.
ra): (a) No, Sir.

(b} and (c). Do not arise.

Relations between Police and Public
2186, Shri Tan Singh: Will the
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Written Answers 56y0
for manufacture of t of which
the estimatad cost is Rs. 20 lakhs The
proposal to set yp the plant is under
consideration.

(b) (i) The process comprises
nodulizing a suitable mix of finely
ground lime-stone, clay and coal and
sintering it in a vertica] kiln, The
alr y for combustion is pro-

Minister of Home Affairs be pl
1o state:

(a) whether Delhi Police will have
a Public Relations Department to
improve their public relations and to
keep the peop'e informed about their
activities;

(b) whether such Departments are
likely to be created in other States;
and

(e) if so, the details thereof?

The Depuiy Minister in the Minis-
try of Home Affairs (Shrl L. N.
M ): (a) A proposal for such a
Department in the Delhi Police s
under consideration,

(b) and (¢}, The matter is exclusive-
ly within the executive power of the
State Governmen's. Enquiries made,
however, reveal that while some State
Goverr have ecstablished Public
Relation Offices. some others have
proposals under consideration,

Pilot Plant for Cement Designed by
CSEILR.

2187. Bhri Raghunath Singh: Will
the Minister of Education be pleased
to state:

ta) whether & pilot plant costing
20 lakhs of rupees designed at
the laporatory set up by CSIR.
which can produce cement at the rate
of 30 tons a day has proved to be &
success; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-

vided from the bottom of the kiln.

{ii) The top three feet is the minter-
ing zone.

(iii} The fuel in each of the nodule
burns and provideg the necessary
heat required for reaction between
lime-stone and clay.

(iv) The cement clinkers are dis-
charged through & rotary grate
through an air-locking system.

Kottiyoor Devaswom

J 8hri A. V. Raghavan:
7 8hri Pottekkatt:

Will the Minister of Home Affairs
he pleased to state:

2188,

{a) whether any representation
has been received from the devotees
of the Kottiyoor Devaswom in Can-
nanore District of Kerale regarding
the grant of lrase of Devaswom lands
in favour of the Nair Service Society,
Changanasserry,;

(b) whether by the said lease, the
lands in the possession of the KEotti-
yoor lemple have been demarcated
by metes and bounds;

{c) whether a notice under Sectioa
$9(1) of the Madras Hindu Religious
and Charitable Endowment Act, 1457
has been issued by the Government
of Kerala on the 3rd July, 1985 to
the hereditary trustee Kottiyoor
Devaswom in Cannanore District;

(d) whether the lease deed hfl
been examined by the Hindu Reli-
gious and Charitable Endowment
Administration either before or after
the tion of the d t for

ram Ramachandran): (a) The Region-
a] Research Laboratory, Jorhat has
designed the lay-out of a pilot plant

the purpose of approving the Tease;
and
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(e) if so, the result of such an
examination?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.
(d) No, Sir,
(e) Does not arise.
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Quota for 8.Cs. and 8§.Ts. in Public
Undertakings

Shri Kapur Singh:
Shri Solank!:
|_ Sbri Siddiah:

2190,

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
issued orders to the Public Under-
takings extending further the period
for reserving quotas for the Sche-
duled Castes and Scheduled Tribes
for employment in the undertakings;

(b) whether Government have
made any survey to find out to the
extent to which these facilities have
helped the members of these commu-
nities to raise their standard; and

(c) whether there is any time limut
for which this facility is proposed to
be given?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (c). Posts under
Public Sector Undertakings are not
posts under Government, nor do Arti-
cles 15, 16 and 335 of the Constitution
apply to employment in the Under-
takings. Tegally also, no scheme of
reservation of posts for Scheduled.
Castes and Scheduled Tribes can be
forced on the Public Sector Under-
takings by Government.  Neverthe-
less, Ministries administratively con-
cerned with the Public Sector Under-
takings have been requested by the
Ministry of Home Affairs to issue in-
structions to the Undertakings under
their control to make reservations
for Scheduled Castes and Scheduled
Tribes on the lines of the reservations
in the Central Government Services.
Where the scheme is adopted in &
Public Sector Undertiking, there »
no time-limit for its continuance.

(b) No,
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(7) = g wfuwfol & fase
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Kidnapping of a Minor Girl in Delhi

Shri Daljit Singh:
2193, { Shri Sadhu Ram:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that a 13
year old girl was lifted by some per-
sons on the 10th May, 1965 near
Najafgarh Drain in Delhi; and

(b) if so, the action taken in the
wratter?

The Deputy Minister in the Minls-
try of Home Affairs (Bhri L. N.
Mishra): (a) Yes, Sir.

(b} Two persons are suspected to
be involved In this case. One has
been arrested. The other person has
been declared a proclaimed offender
and proceedings under secticn 512 of
Crimina] Procedure Code are being
token against him  Vigorous efforts
are being made by the Delhi Police to
trace the girl
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(@) fufa grae Adxh a1 &
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Outlay for C.BLR.

2197. Shrimati Maimoona Sultan:
Will the Minister of Education be
pleased to state:

(a) whether the working group of
the Planning Commission for the
Fourth Plan proposals for the Council
of Scientific and Industrial Research
has submitted its report and demanded
an increased outlay of Rs. 220 crores
for scientiic research and allied
matters for the Fourth Plan;

(b) if so, the precise proposals made
by the Group; and

(¢) Government's decision thereon?

The Deputy Minister in the Minis-
try of Education (Shrimati Souunda-
ram RBamachandran): (a) and (b). A
meeting of the Working Group for
Scientific Research in the Council of
Scientific and Industrial Research was
held on July 23-25, 1965 at which the
detailed research programmey and the

Written Answers g66R

financia] requirements of the Fourth
Five Year Plan proposals of the
CSI1R.  which were estimatad at
Rs, 220 crores were considered. On
the basis of the recommendations of
the Working Group made at this
meeting, the requirements of the
CS.IR. for the Fourth Five Year
Plan would be assessed and submitted
to the Planning Commission fnor consi-
deration.

(c) Does not arise.

Pilot Plant for Manufacture of
Protein

2198, Bhri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether the installation of a
Pilot Plant for the manufacture of
protein from waste of Crude oil has
been completed;

(b) if so. whether it has begun
working;

(c) the nature of products  pro-
duced;

(d) whether the products have been
tested; and

(e) if so, with what result?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) and (b), A
bench scale unit for the manufacture
of Protein from petroleum products
is expected to go into operation in
October, 1985,

{c) Protein concentrates which are
rich in Amino-acids

(d) and (e). Trials abroad have
shown that protein concentrates pro-
duced from petroleum products have
been beneficial to cattle and when
mixed with cattle feed have no toxic
or other deleterious side-effects, either
on the cattle or to persons who con-
sume the milk. Consumer acceptability
tests are proposed to be undertaken.
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Caltural Agreement with
Czechoslovakia

2199. Shri R, 5. Pandey: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that an
ugreement has been signed between
India and Czechoslovakia regarding

the exchange of scientists and artists;
and

(b) it so, the main
thereof?

The Minister of Culturaj Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir. It was
signed in 1959,

(b) A copy of the agreement is
attached. [Placed in Library. See No.
LT-4861/65].

features

Domiciliary  Restrlctions

2200, Bhrimatl Ramdulari Sinha:
Will the Minister of Home Affairs be
pleased to state the main recommen-
dationg of the study team on domi-
ciliary restrictions in the matter of ad-
mission to the technica] and profes-
sional institutions?

The Deputy Minister in the Minis.
of Home Affairs (Shri L. N.
Mishra): The Study Team in its Re-
port has r ded that domici
liary restrictions in the matter of ad-
mission of students from outside the
State/Region/District to all types of
educational and training in:titutions
should be abolished throughout the
country, but the following arrange-
ments might be permitted during the
transitional period where this is felt
to be necessary:

Admigsion to engineering degree
courses should be made on
the criterion of merit (except
in go far as any reservations
have been provided under the
Constitution). In the initial
stages, le. for a period of
five years or =0, thie number
of seats that may be rm_ade
av

from outside may be limited
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to 25 per cent of the total
number of available seats. In
the regiona] engineering col-
leges, 50 per cent of -eats are
at present made available to
candidates coming from out-
side the State in which the
college is situated.

These principles should apply also
to admissions to degree
courses in medicine, Tritially,
however, for a period of 3
years or so, the number of
seats to be made avsiable to
outside candilates may be
limited 1o 15 per cent only.

iy fed
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Endrin Project
2202, Shri Manabendra Shah: Will

the Minizter of Petrolenm nnd Chemi-
cals be pleased to state:

(a) whether Endrin Project of Shell
International is being approved by
Governmen!; and

(b) if so, the quantum of foreign
exchange involved?

The Minisier of State in the Minis-
try of Petroleum and Chem:cn:s (Shri
Alagesan): (a) and (b). The applica-
tion of M/s Shell Intlernational
Chemical Corporation Ltd., London
and Velsicol Iniernational Corpora-
tion, CA, Nassau, Bahamas for the
manufacture of Endrin in India is still
under  consideration of the Govern-
ment of India,

wemawy wt fremad
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forwr swreg & guwt  (wheet
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(7) s 7 s T
Rehabilitation of Goans

2204. Shri Shinkre: Will the Minis-
ter of Home Affairs be pleased to
state whether it is a fact that Gove-
ernment have taken a decision to the
effect that no suitable jobs are to be
provided to Goans peturning  home
after giving up their jobs in the Portu-
guese African Coloniis?

The Minister of State in the Minly-
try of Home Affairs (Shri  Hathi):
No such decision has been taken by
the Government.

Code for Junior Officers for aitending
Diplomatic Receptlons

2205. Shri J. B. 5. Bist: Will the
Minister of Home Affairs be pleased
state:

(a) whether Government have
issued any directive requiring the
junior officers to seek prior permis-
gion before attending diplomatic re-
ceptions; and

(b) if so, the category of officers
to whom these restrictions apply?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). Government
have felt it necessary to regulate the
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unrestricted acceptance of invitation
from Forcign Missions by Government
officials upto certain levels.

West German Assistance for
Scientific Research

2206. Shri J. B. §. Bist: Will the
Minister of Education be pleased to
state:

(a) whither Government have
ecome to any cecent agreement with
‘West Germany in regard to the latter
giving special assistance for promo-
tior of scientific research; and

(b) it w0, the details of the agree-
ments and the benefits that would
acrrue to Indien Scientists therefrom?

The Deputy Minister in the Mimls-
try of Education (Shrimati Soundaram
Ramachand=ar); (a) Not jet, Sir.

(b) Does not arise.

faerht # et oft frowmd
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Charge-sheeting of Gran bealers
in Delhi

2208. Shri D. €. Bharma: Will the
Minister of Tiome ATa'rs b pleased
to state:

(a) whether it is a fact that the
shops of some grain cealers in Delhi
were raided Ly the Inspectors of the
Civil Supplies Jepar‘ment in March,
1965 and some jrregularities were
found in their records and some
shopkeepers were charge-sheeted in
this connection;

(b) whether it is also a fact that
the cases against those shopkeepers
who were charge-sheet:d have been
withdrawn; and

{€) if so, ithe reasons therefor?

The Deputy Miinister in the Minls-
try of Home Affairs (Sori L. N.
Mishra): (a) No. Sir.

(b) and (¢).
Arrest of Grain Dealers In Delhd

2209. Shri D. C. Sharm: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a faci that some
grain dealers were arrested in Delhi
under the Essential Commodities Act
in September|October, 1964;

(b) if so, the number of firms pro-
secuted with the number of persons
arrested and the names of their
firms;

Do not arise.

(c¢) the nature of charges against
them; and

(d) the action taken againgt them?

The Deputy Minister In the Minis-
try of Home Affalrs (Shrl L. N.
Mishra): (a) Yes, Sir.

{(b) 28 firms were prosecuted and
82 persons were arrested. The names
of the 28 firms are given in the stale-
ment laid on the Table of the House.
[Placed in Library, See No, 1.T-4862/
@5].

(c) The 28 firms were prosecuted
under Section 7 of the Essential Com~
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modities  Act, 1985, One of these
firms was also prosecuted under Sec-
tion 125(2) of the Defence of India
Rules.

‘d) In the 30 cases involved, action
taken is as follows:—

Convicted — 2
Acquitted — 1
Pending Trail 0
Cancelled —_ 1
Untraced — 1
Withdrawn — 18
Total 30
feesht W
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Educational Facillties to Africans

%212, Shri Suremdra Pal Singh: Will
the Mini-ter of Educativn be pleased
to state;

(a) whether Gcvernment, in view
of the prevailing conditiun of ‘squees’
ol Asiang living in African countries,
have considered or intend to consider
the quastion of givirg more educa-
tional facilities in tur educational
institutions in India io the Asians
than to Africans; and

(b) if so, the steps taken or propos-
ed to be tuken?

The Minister of Coltural Afairs
in the Minisiry of Edacation (Shrl
Haj-rn: vis): (a) and (b). Students
of Asians living in African countries
to India for studiex either under
Schemes of 3cholarships adminis'ered
by the Government of India or at
their own expense. In order to meet
the increasing demand, the number of
scholarships as well as the number
of reserved scats in irstitutiors in
India for students from the Asiun
and African couniries have been
increased, Thrse have provided
Jarger facilities for Indians living in
African cruntries. There is no pro-
pc ‘al to redure the number of scho-
larships to African countries.

A wEd W Wt
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Grants to UP. fer Primary amd
Secondary Education

2214. Shrl Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state;

(a) the amount of grants and loans
advanced to the Uttar Pradesh Gov-
ernment for Primary and Secondary
education during 1964-65; and

({b) the amount proposed to be
allo'ted for the purpose to the State
during 1965-667

The Deputy Minister in the Minls-
iry of Education (Shrimati Sounda-
ram Ramachandran): (a) and (h).
A grant of Rs, 29,06,576 was advanced
during 1964-65 and an amount of
Rs. 7582500 has been allotted for
1965-66. No loan has been given or
is proposed to be given,

Pay Scales of Government Employess
in Pondicherry

2215. Shri Ku. Sivappraghassan:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it i3 a fact that for the
last fourteen years, the scales of pay
of the pre-merger Government Em-
ployees of the Union Territory of
Pondicherry have not been revised in
spite of their repeated requests; and

(b} whether Government have
under consideration any propairal for
the grant of enhanced compensalory
allowance in view of the increased
cost of living?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The permanent pre-merger em-
plovees had scales of pay generally
higher than the Indian scalcs of pay
for equivalent posts. These scales
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were protected by the Treaty of Ces-
gion. So the question of an upward
revision of their scales of pay does
not arise. The temporary pre-merger
employees were given the option to
remain either on pre-merger French
scales of pay or adopt Madras scales
of pay and allowances which are sub-
ject to revision from time to time.

(b) The permanent ex-French em-
ployees on pre-merger scales of pay
were granted compensatory allow-
ance on ad-hoc basis in 1960. The
rates of compensatory allowance were
raised recently in 1965.

Qil Refinery in Mysore

2216. Shri H. C. Linga Reddy:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether anv nproonsnl has beena
recelved from the State Government
of Mysore for sctting up an Ol
Refilnery in Mysore State;

(b) if so, when;

(c) the aclion taken in the matter;
and

(d) whether Government propose
to set up at least onc Qil Refinery in
each S:iate?

The Minister of Petrolenm and
Chemicals (Shri FMumayun Kabir):
(a) to (c). The Chief Minister, Mysore
made a request to this effect in Janu-
ary, 1963, but on the basis of demand
in that area, it has not been possible
to provide for a refinery in Mysore
during the Fourth Plan.

(d) Atlention is invited to
statement on ocil policy, dated
August, 1965,

my
16th

Tihar Central Jail, Delhi

2217. Shri Bagri: Will the Minister
of Home Affairs be pleased to state:

(a) whether it ig a fact that &
woman died in June, 1965 in Tihar
Central Jail, Delhi due to the non-
availability of medical aid;
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(b) whether any inguiry has been
ordered into the incident;

(e) if so, the result thereof; and

(d) the action
persons concerned?

The Depu'y Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) to (d). One Shrimats
Savitri Devi, a mental patient in the
Tihar Central Jail, died suddenly on
the evening of the 15th June, 1965.
An enguiry in the incident is beinz
made by a senior officer of the Delhi
Administration.

taken agzinst the

Travancore Devaswom Board
Emplcyees

J Shri Warlor:
azs. 7. Shrl Prabhat Kar:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Travancore Deva=-
swom Board employees had demand-
ed revision of their salaries and
dearness allowance; and

(b) it so, the steps taken to meet
their demands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathij:
(a) Yes, Sir,

(b) The Travancore Devaswom
Board, which is an autonomous body,
has appeinted a Committee to go into
the question and recommend ways and
means for meeting the demands of its
employees.

Regional Engincering College,
Assam

9219, J Shrl N. R. Laskar:
"\ Shrimau Jyotsna Chanda:

Will the Minister of Educatiom be
pleased to state:

(a) whether Silchar in the District
of Cachar (Assam) has fina!ly been
selectad for estabiishing the Regivnal
Engineering Coliege, Assam;

(b) if so. the preliminary works
like acquisition and levelling of lands,
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construc'ion of buildings, etc, have
been completed so far; and

(c) when the College will sart
functioning?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) State Government is vet to de-
cide the exact site for location of lhe
College at Silchar.

(c) In the first or second year of
the fourth five year plan period.
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Gadbana Chit Fund
2221. Shri Balgovind Verma:

the Minister o1
pleased to state:

will
Home Affzirs be

(a) whether some reports were
mede to the Crime Branch of the
Delhi Police rgainst BSadhana Chit
Fund, Chandni Chowk, Delhi for
defrauding the public;

(b) it so, the nature of the com-
plaints; and

(c) the action taken ther=oa?

The Deputy Minister fn the Minis-

try of Home Affalrs (Shri L. N.
Mishra); (a) Yes, Sir.
(b) and (c). During 1965, 22 com-

plaints alleging misappropriation of
the deposits and not holding auctions
regularly by the msnugement of the
Company and # complaints for non-
nay:ient were received by the Delhi
Police, Or these 4 complaints were
filed afler enquiry as no cognizable
offence was made out and 14 com-
plaints compromisea witl the Com-
par.y. FEnquiries into 10 complaints
are still being made. As regards the
remairing 3 comnlaints, the com-
plainaiits stopped puyment of their in-
stalments of their nan will and their
Chi‘s were furefeited by the Company.

Students from M.P. Studying Abroad

2222, Shri Lakhmu Bhawan!: Wil!
the Minister of Ecdedtlon be pleused
to state:

(a) the number of students study-
ing abroad from Madhya Pradesh on
Government expense gng on their own
expense separately; and

(bY the number of Adivasis if anoy,
among them?

The Deputy Minister In the Minis-
try of Educntiom (Shrimatl Souada-
ram Ramachandran): (a) and (b).
The Information is being collected and
will be placed on the Table of the
Sabha as soon as availaisle.

Written Answers SEPTEMBER 15, 1085  Written Answers §712

Dincovery of aa Old Cemstery
in Kerala

 Shri Warlor:
#223. 3 Shri Vasudevan Nair:

Will the Minister of Education be
pleased to stale:

(a) whether Government have re-
ceived any report from the Kersla
Stats Archaeological Department about
recent discovery of a twenty-two hun-
dred y-ars old cemetery in Palghat
district; end

(b) if so, the detalls thereof?

The Minister of Cultuaral Affairs In

th: Ministry of Fducation (Shr!
Hajernavis): (a) Ho, Sir.
(b) Does not arise.
Gauhati Refinery Gas
2224 Shri 2. C. Borooah: Will tha

Minister of Petrvleum and Chemicals
be pleased to state:

(a) the steps taken 1t baiplement
the prop:sal [or bottling an” distribu-
tion of gas fiom Gauhati Refinery for
domestic fuel purposes;

(b) whether the necessary equip-
men! for the praduction of lquid
petroleum gas from ths waste gases; 1t
the Gaulati Refirery has been procur -
ed; and

e} if not, the steps being takan in
that direction?

The Minist:r of Petrolema and
Cheraleals (Shri Humayun Kabir):
(a) A scheme for the production of
ligueded petroleum gas at Gauhati
refinery is under examination cf the
Government.

(b) and (c). Do not arise.

Promotton of 3.C. & B.T. Head Cons
tables as Assistant Sub-Inspector of
Police in Delhi

2225. Shri Wadlwa: Will the Min-
ister of Home Affairs be pleased to
state:

(a) the number of Head Constables
belonging to  Scheduled Castes/
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Scl.eduled Tribeg of Delhi Police who
have been promoted by departmental
Test to the post of Assistant Sub-
Inspector during the ye: - 1964-65; gnd

(h) whether the re.ervation quota
has been filled up?

‘The Deputy Minist.r in the Minis-
17y of Home Affairs (Shri L. N.
Mi-hra): (a) and (b). The informa-
tio. requived is being rollected and
will be laid on the Table of the House
when available.

Rise In Price of Iferosene

2226. Shrimati Maimeona Sultan:
Will the Minister of P.trolenm and
Chemlcals be pleased to state:

fa) whether it iz a fact that the
price of kerosene oil has been raised
in De=lhi since the recent incresse in
excize duty;

(b) if so, the extent thereof; and

{e) how far the increase is necessi-
tated ty set off the increased excise
duty and how much of the incr-ased
duty will be passed on tn the consu-
mers?

The Minister of Petrolenm and
Chemicals (Shri Humayan Kabir):
(a) to (c). Yes, Sir. On account of an
increase in the duty, the selling price
-of Superior Kerosene has been in-
creased by Rs 51.30 per kilolitre, The
-entlre amount of the duty is recover-
able from the consumers.

Elections to DMC
2227, Shri Bagrl: Will the Miniat
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(b) Does not arise,

(c) No, Sir, Proviso to section 4(1)
of the D.M.C. Act emupowers the Gov-
ernment to extend the term of office
of all Councillors and Aldermen by a
period not exceeding ¢ne year.

Pro-Pak Muslims in India

2228, Shri D. C. Sharmma; Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the Working Com-
mittee of the All.India Hindu Alahu-
sabha has urged upon Government to
enact necesrary laws to declare tnose
Muslims as douotful e'ements who
are Indlan citizens but keep their
families in Pakistan ang have major
business or property interest in Pa-
kistan;

(b) it so, Government's
thereto; and

(¢} the stes proposed tu be taken
in the 1-atte-7?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The Government are alive to
the need for vigilance in rcgard to
the persons having their in.erests in
Pakistan. It wovld, however, not be
possible to enwct any guch laws as
suggested by the Hindu Mahasibha
as they will be repugnant to the pro-
visions of our Constitution. The State
Government have been mainta‘ning
lists of anti-social and anti-national
elements for suitable aclion in times

reactiom

-of Home Affalrs be pleased to state:

(n) whether it is a fact that elec-
‘tions to the Delhi Municipal Corpora-
tion have been postponed for one
year;

(b) if so, the remsons therefor; and

(¢) whether such a postp it is
not contrary to the laws relating to
elections?

The Deputy Minister in the Minis-

iry of Home Affairs (8hfl 1. N.
Mishra): (a) No, Sir.

of 1 viol or other inter-
nal disturbances, of when faced with
external aggression as at present.

(c) The Government of India have
been considaring warious proposals
for strengthening the security mes-
sures and these are alrmady being
adopted in the present situation.

Pension to War Scrvice Persomnel

2229 8hri Jedhe: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is » fact that the Tull
war servicn perhd s counted
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towards pension in the civil posts with-
out demanding any refund of gratuity
received by the Army personnel at
the time of their release, in case a
war sorvice candidate who joined he
Civil Department on a temporary
post, is confirmed;

(b) whether it is also a fact that
according to Rule 8(3)1(a)(ii) of the
Death-cum-Retirement Benefit Rules,
1858, War Service to the maximum of
5 years only is countzd towards p:n-
sion in the civil posts and not the full
War Service; and

(c) if so, whether Government pro-
pase to lay a copy of the orders on the
Table?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathi): (2)
Yes, Sir,

(b} No. In arcordance with rule
8(3) of the All India Services (Death
cum-Retirement Benefits) Ru'es, 1853,
as amended on 29th October, 1963,
compleled years of the total war
service are counted towards pension
in the IAS and IPS,

(c) Copies of relevant amendment
rules on the subject were laid on
the Table of the House on 11th March,
1964,

11 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Arrack onN Am Inpia  OFFICE AT
JAKARTA

Shri P, C. Boroonh (Sibsapar): I
call the attention of the Minister of
External Affairs to  the following
matter of urrent public importance
and request that he may make a
statement thereon:

The reported attack
Indonesian crowd on the
India OfMce at Jakarta
13th September, 1965,

by an
Air
on the
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Shri S, M. Banerjee (Kanpur):
a point of order. Yesterday
this matler came up in the House
und the hon. Speaker asked the
Minister {0 make g statement, he
said that he was awuiting some infor-
matirn from the forvign office. We
had taken it so nicely and were
willing to wait till today. But in the
meantim?, I wus surprised to read
in today's new.papers that a calling
attention notice of the same kind was
answered in the other Ilouse by the
Deputy Minister in the Ministry of
External Affairs. Tt is  somelling
surprising that they got the informa-
ticn first whereas we are denied it

On
when

Not gnly this. There was another
calling attention notice there  con-
cerning A crasa-fire on the basiz of
A news item appearing in the Times
of Indin. Thi; was diszllowzd 1 this
House on tha ground that it wasz a
deli-ate matter, whereas a Member
in the other House referred to  that
question and it was replied to by
Sari T. T. Krishnamachari who said
that he did not know much about it,
the Secretary-General was here and
he him elf was discussing this acli-
cate matter.

So I would like to have a ruling
frem you whether this House should
be treated with such enntempt and
the other House treated in this pri-
vileped way, After all, we arz the
elected members in this House. We
cannot he treatsd a=z the wie mon-
keys of Gandhiji, ‘do not ask any
questions, do not hear anything, do
not see anything’. I want an answer

as to hnrw it was renlied to in  the
other place ynsterday  when this
House was denied that information
at the gsame time.

Shri Kammr  Siney  (Ludhiana):
There iz nothing usual or curpris-
in? abeut this, Thi: has  hanpened

vory ofien and we should take it
ca'mly, as we have been doing in the
past.

The Minister of Fxternal
(Shri Swaran Sinth): May I
the factual position?

Affalrs
state
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The hon. Member's statement that
a reply was given to a call attention
notice about this subject yesterday in
Rajya Sabha is not cerrect. In fact,
that was connazcted with the =ariier
incident aboul which I have airecady
answerad a call atten'ion notice here.
That was about the demonstraiion
against our Embassy. That was the
sub,et of the call ullention notice in
the Rajya Sabha yestarday, There was
no call utlention notice about this
Air India incident, In faet, about this
matter, a reply will be given either
today or tomorrow in the other House,
So the hon, Member's statement is not
correct,

Shri §. M, Banocrjec: A question was
aked about it.....

Mr. Depuiy-Speakrr: There i3 no
point of order. This question was
ruised here yeslerday and the Minister
wanted time and hon. Speaker gave
him time till today.

Shri S. M, Banerjee:
the .econd point?
there.

Shri Swaran Singh: According to
1he information gvai:able, on 13th Sep-
tember 1965 at about 1.30 pm, a mob
of 300 uttacked the 'main office of the
Air India in Djakaria. The mob pul-
led out records, furniture ete. and
set fire to them. The office windows
were covered with propaganda slo-
gans. Wa regret very much that the
Indonesian authoritics were not able
to prevent the mob from organising
the unruly demcnstration or to pro-
vide any protection.

Shri Kapur Singh: Not able or not
willing?

What about
It was replied to

Shri Swaran Singh: The extent of
the damage caused has not yet been
assessed.

Earlier on 11th September, the Indo-
nesian Minister of Civil Aviation had
ca'led the Station Manager of Air
India in the prescnce of the Indian
Asmbassador and had informed him
that under the circumstances prevail-
ing, it would be advisable to discon-
tinue Air India Serviceg to Djakorta
for a period of two weeks. Air India
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brad actually stopped its  services to

Djakaria from 10th September.

Our Amba sador hag been jnstruct-
ed Lo lodge a strong protest with ths
Indonesian Forvign Minisiry uguinst
this act of vandalism,

Air India personnel in Bombay are
repocied to have decided nol to ser-
vica Garuda (Indonc ian) Airwavs
plunzs in Bombay  because of the
wresking of the Air India ollice  in
Djaka:ta and the attitude of the Indo-
nesian au'horitics. The Guruda Air-
ways fligh's through Bombay have
been discontinued,

Shri Indrajit Gupta (Calcutta South
West): It has happened in Calcutta
also.

Shri P, C. Borooah: May [ know
whether Government consider that
the repcated anti-Indian demon tra-
tions and wanton de truction of Inldiun
property in Indonesia has been pos-
sible on'y with the econnivance or
support of the Indonesian Governs
ment; if co, what Government pro-
poses tu do to scte that conneslions
with Indonesia, .ncluding, if ncces-
sary, diplomatic relations, are sover-
ed?

Shri Swaran Singh: It js’' obvious
that it is a very scricus failure of
duty by the Indenesian authoritics to
prevent vandalism of thig type. We
know that even in Delhi there was a
spontancous demonstration by ‘he glu-
dents in front of Jie Indonesian Em=
bassy, but our pcfice took very strong
aclion and protucted their proporty.
So, it is a very rerious failure af the
responibility, whicrh gquorely is (hat
of the Indonesian Governmeont, 12
protect Indian property and members
of the Indian Embassy staff.

Shri P. C, Boronah: No rep'y has
come to the serond part of my ques=-
tion. what strp Government ; going
to take.

Shri Swaran Singh: I have already
indicated that their afr serviees have
been stopped. The Garuda Indonesian
Air Service will not touch here.



5719 Attack on
Shri Hem Barud (Gauhati): May I
draw the attention of Government to
e recrnt decision by the Indonesian
Grvernment to send arms and ammu-
nitions and fighter planes to Pakistan
via China, and ask if our Government
have already officially conveyed to
the Indonesian Government the view
that this is considered a hostile act
by our Government, and also whether
our Government have congratulated
the Ccylon Government for its graci-
ous gesture of refusing transit faci-
lities to Indonesian fighter planes?

Mr. Deputy-Speaker: That does not
arice out of this. The first part may
be answered,

Shri Swaran Singh: About the first
part, T made a statement when I was
informing the House about the
demonstration in front of our Eme
bassy in Indonesia thaf it js a hos-
tile act for any Government to supply
arms and ammunitlons to Pakistan
when Pakistan has committed and cnn-
tinues to commit apgression against
India.

Shri Hari Vishnu Kamath (hoshan-
gabad): Have you told them so?

Shril Swaran Singh: We have told
all the countrics, and surely 'ndo-
nesia knows fu:l well our very strong
views ‘n this connection.

Shri Hem Barua: The question has
not been replied to. I wag very spe-
cific in asking whether T has been
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Embassy or Air India Office, {5 offi-
cially sponsored as would be evident
from the statement so far made by
the Forcign Minister of Indonesia,
'may I know whethe: Government
would consider severence of diploma-
tic relations with I donesia?

Mr. Deputy-Speaker: It is a gng~
gestion for action.
Shri Surendrana'h Dwivedy: I am

asking whether they are proposing to
do it, how they propose io give pro-
tection to our personnel there, whe-
ther this hostile relationship would
continue like this, without our taking
any uther atep.

Shri Swaran Singh: About the pro-
tection of indian personnel of the
Embassy or other officials, according
to international oractice ii is weli
kiown that thig responsibility dewol-
ves upon 2ach Government on a Teci-
prozal basis to give protection to
rersong who are functioning in that
country, and I have aliready stated
tha . in this parlicular etse the Indo-
neslan Government has gignally failed
In the gischarge of this cbvicus res-
ponsibility of theirs 1 would venture
to thik that the present is not the
stage for severing diplomatic relations,

Shri A. 1. Shirma (Buxar): Just
now the hua. Minister has saig that
the Indonesian Government has not
only failed to provide protection to

officinlly vonveyed to the Inde
Government that India considers this
as a hestile act. At the jame time 1
want the Minister and our Gowvern-
ment to congratulate the Ceylon Gov-
ernment for their gracioug gesture.

Shri Swaran Singh: A statement In
Parliament mesans that I am making
it with the approval of the House, and
it iy a very clear notice not only to
Indonesia but to the whole world. 1
have ulso written officially to the
Government of Indonesia.

Shri Surendranath Dwivedy (Ken-
drapara): Since all this d¥nunstra-
tion and vandalism, either betore the

our people, but they have also refused.
In view of that, what is the difficulty
in the way of our Goverrment in
severing diplomatic relations with
Indonesia and withdrawing our people
from Indonesia?

Shri Swarun Singh: It is repeating
the same question,

Shri A. P. Bharma: If people are
not being protected there, who will
provide protection? It is the Indo-
nesian Ciovernment which should pro-
vide protection against such hooli-
ganism and the Indonesian Govern-
'ment has already said that they are
not going to provide protection. In
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view of that how our Government is
going to provide vrotection to our
people there?

Shri Swaran Sinfh: T have not said
that they have refused to afford pro-
tection. They have failed; it is tue'r
responsibility.

Mr. Deputy-Sp aker: Kachhavalya.

Shri A. P. 8harma. He has not =ns-
wered my question. They have fuiled
to give protection.

Mr. Deputy Speaker: 1le has replied.
Shri J. B. Kripal .ni (Amroha):rose-

Mr, Dieputy Spezke:: Only thosze
whg are signatories to this notice can
put questions,

8hri J. B. Kripalam:, When the hon.
Minister says that th:se relations are
on a reciprocal basis would we be en-
title? to go and burn their embassr
here?

ot gow wx v (3AW)
atadrg wey oft ¥ amemm f 78 A
el agh ¥ qUE  wTrT &
& s Wt £ B wnwoeT S
garary % wré aErdr wrdard s
wigdt & | W T AT AR W
&1 T & IH £ I F A% auT 54
Shri Swaran Singh: I have not said

that their Government has Jrganised
this.

An hon. Member: Their
Minister expressed joy at this

foreign

Shrl Bwaran Singh: Notwithstand-
ing strong feelings, this is not the
way of retaliation, to do something
to the Indonesian property here, Ours
is a country which should observe
certain different standards of digni-
fled character but of a firm nature.

ot g W vEAT : q® WA
T O A% g 6 G, W J6t
s ¢ 7
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Mr, Deputy-Speaker: He has said
that we may behave like a moture
nation.

8hri P. R. Chakraverti (Dhanbad):
Tq it a fact that thess demonstrations
are held in 1 particular locality ecall-
ed Suravava which is the stronghold
of the Indonesian Communist Party
and, if so, whether the Government

have any rcason to think that the
Chinese have uny hand in it?
Shri Swar.a Singh: These Incl-

dents, one in *he Indian Embassy and
the other in the Air India Office toock
place at two  different places. 1
have already said that in the earlier
demonstration there was the hand of
the communist party of Indonesia.
In this particular case 1 cannot con-
firm that there was any Chinese hand
behind this,

ot Tdww o (aToEEr) o
fercrer witt it afimamd 3wt ot wroi
fogw Aifs & wa aw afuw saz oo
g 39 w1 % e T frwer
dtat fir < & g o v ane g7
& onfgx & av dan fis afer & g
2 gl yar s gy fadw Aifx
w1 39 ang ¥ Wi gqdm § F
ot wET W

Shri Bwaran Bingh: It is a broader
question of policy which cannot be
discussed in call attention notice.

Bhri Kapur Singh: May I, first of
all, proceed by correcting a small
detail of the proceedings in this
House? The hon, Minister just now
referred to what he pronounces as
“Garoodaa” Ajrlines of Indonesia.
The correct word and Ppronunclation
is %z, It is somewhat unscem-
ly that the word should be so mis-
pronounced in the Indian Parllament
I now put the question. In view of
these repeated, unseemly incidents
which are taking piace at Jakarta
against us, have our Government pro-
ceeded to ascertaln the true wishes
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[Shri Kapur Singh]

of President Sockarno in relation to
India, part.cularly as to whether it is
his desire that our diplomatic rela-
tions should be severed? My ques-
tion iy different from the previous
question,

Sh-l Swaran Sinth: We have not
ter cf External Affairs recently stat-
the wishe; of President S ekarno as
to wacthor he wants to  break the
diplomatiic relations,

Shri Kapur Singh: Tt might now
be done; that is my sugzestion,

Shri Solanki (Kaira): The Minis-
ter of External Affairs recently stat-
ed that the Government have sent a
strong pri.test. Ewven the other day,
he sail that we have taken a very
serious v.ew of the matter and have
made a strong protest. But  ihree
days back, in the newspapers it was
reported that the Foreign Minister of
Indnesia sa.d openly that “we are
already usci to these protests”. May
I kn.w, if this is the wview of 1ihe
Indonesian Government, what other
measures are the Government going
to take?

Shri Swaran Singh: In relation to
the Indonezsian airlines I have already
indicated the measures. Beyond
1hat, we ghall wat h the situation and
nut take any precipitate step at this
stage.

Shri 5. M. Banerjee: Apart from
damaging the property of the Indians
there and that of our Embassy there,
includint Air Indla, 1 would like to
know whother it is a fact that the
Indonesian Government are trying to
supp'y Soviet-made aircraft to Pakis-
tan to be used against us so that a
conflict mitht be brought about with
Soviet Union and, if so. whether any
protest has becn sent to them,

Shrl Swarap Singh: We have no
inf .rmation of their having suppiied
any a‘reraft or any other warl.ke
material to Pakistan; we are very
carefully watching the whole situa-
tion. But I would like to assure the
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House that whatever we can do
in this respest we will certainly do
our best,

Shri Daji (Indore): Have the Gov-
ernment sought or has the Indcnesian
Government given any explanation 48
to why in each of these cascg the
police conveniently reached the spot
after the vandalism was completed?

Shri Swaran Singh: They are un-
able to give any satisfactory explana-
tion nntwithstanding our asking them
repealedly.

=t wie @ qw@c (FEr)

12 fagrag #1 o= 5 wedifrga

TRET & @A widl q mfang g3

frm qr gurdy 3w A 9% fav wiy

fer st 37 %1 fady oo aw A Y 3

fmgm 1 & s wgan £ qum gTE

7 vt menfa gfem %1 & ot fr ag

A 9T a9 | gefas To ¥ ooy

STE THIET § TEF A1 H @RI

5y fa<ra g& fermr g1 & ST =TAT

g & smsem g vaT smm@rg 1

Wi gw gz # fraq @@ wEmwi

s =g § 7

Mr. Deputy-Speaker: Order, order.

It does not arise out of this, It is
a different matter.
o WIETC BT AT 0 %W %7

aare faear wifgd e ol & &g
¢ 97 A T | w91 "1
fara & &7 %1€ srETe mman & ar A
Mr, Deputy-Speaker: He may table
a separate question.
ot WiwT TW AT Farg faer
afgr

Mr, Doputy-Speaker: It does not
arise out of this question. Shri D. C.
Sharma.

ot THATE AEY ¢ T T LEY
€T g Q| (Interruption).
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Mr. Deputy-Speaker: You can must obey the Chair. (Interrup-
table a separate guestion. This is tions).
about something which has happened Shri I B, Kripalani: When our

in Indonesia., Please sit down. (In-

terruption). Order, order.

Shrl U. M. Trivedl (Mandsaur):
The question wag absut the demons-
tration which was stafed before the
Indonesian ¢mbassy and fhow it is
that our police assaulted those stu-
dents who went for demonstration
purposes. What is the gttitude of
the Government on this matter?

Mr. Deptty Speaker: He may table
a separate guestion,

Shri S. M. Banerjee: Why did he

insult us? Let it be answered.
sit 7y femd (miv)  : fagw

wAT A TR & awar 1 9
fergmrdt  semar & @ &Y o\
fergzandy iremar § o7 avy wrat e
wEl & HrT wer =T e 9 v

Alr. Deputy-Speaker: 1 have dis-
allowed that question.

=i Bade (Khargone): On a point
of orier, Sir. The minister said in
his roeply that there should be no re-
iun belcre the Indonesian Em-
busgsy in India and thnse students
heore who made demonstrations have
boeen restricted. ...

Mr Deprty-Speaker: It is a zepa-
rate questien. 1 have disallowed it
Theve is no point of order. It may
be a proper questicn, but it is not to
be mut on this oceasion. I am  not
allowing tiat quesiion, (Interrup-
tions),

s ger e g : & 7eAr
AT g fr ool o At S R
faqr ar 7

wf WiETT W AeEr . XEwT
ware faemr arfgg o

Mr. Deputy-Speaker: If you persist
in this, I will ask you to go out. You

jawans are fighting with their lives,
such scenes in Parliament are not
very....

st FeR W7 TUTT : g 61
g 2 g A A A gww waw
feat, wafeg w@wr s wrAT = few o

ot WiwTe o oA ¢ W wEEH
gEd T 9T o< gfaw & wey st
wqi fFar ?

Mr. Deputy-Speaker: Or.ler, order.
I have disallowed that question.

o T wANET Afgar ( wE-
@) ;& §EETC WA 1 genar
argar g s gt wis W% Wil
=t gfgar 2@ dF

Shri D. ¢, Sharma (Gurdaspur):
Statesmanship consists nst only  in
accenting facts, bui also in anticipar-
ing facts. A series of things have
taken place in Indonesia—the attack
on our Embassy, the attack on our
airlines office and the atta:k on our
shopkeepers.  When people want to
buy anything from our shoplkeep.rs,
they have to ygo chaperoned by po -e-
men to buy those things.  Indone.ia
is goung to route Chinese arms und
ammunition through its territory to
Paltistan.  In the lighy of all these,
canno! our Government anticipate
what is going to happen? Cannot
our Government  understand  that
Indonesia is in a state of undeclared
war with India?

Mr, Depuly-Speaker: You have ex-
pressed your opinion. What is your
question?

Shri D, C. Sharma: In the light ot
what has happencd, does nol the
Minister, whp is & very great Foreign
Minister think that Indonesia is in &
stote of undeclared war with  Indis,
as an ally of Pakistan and China?
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Mr. Deputy-Bpeaker: It j= a matter
of opinion.

Shri Swaran Singh: Tnpe actin of
the people there, the crov.ds, on
various ocvasions has been  highly
objectionable and the Indons sian Uov=-
ernment hzg signally faiied to .on-
trol it. But I would strongly urge,
let us not iry to read in the situation
something which at any rate ai the
moment does not exist

11.25 hrs,
PAPERS LAID ON THE TABLDI

NOTIFICATION UNDER COMPANIES ACT

The Minlter of Finance (Sori T. T.
Krishnamachari): I beg to lay on the
Table a copy of Notification No, GSR
1332 dated the 11th September, 1975,
under sub-section (3) of section 620A
of the Companies Act, 1856. [Placed
in Library. See No. LT-4853/65].

ANNUAL ACCOUNTS OF THE UNTVERSITY
GraNTs COMMISSION TOGETHER WITH
THE AUDIT REPGRT THEREON

The Deputy Minister in the Miaistry
of Education (Shri Bhakt{ Darshan):
Sir, on behalf of Shri M.C. Chagla, I
beg to lay on the Table a copy of the
Annual Accounts of the University
Grant Commission for ilie year 1963-
64 together with the Audit Report
thereon, under sub-section (4) of sec-
tion 19 of the University Grants Com-
mission Act, 1956, [Placed in Lib-
rary. See No. LT-4854/85].

Hicy Couwt JupGes TRAVELLING AL-
LOWANCE (AMENDMENT) RuLks, 1865

The Minister in the Ministry
of Law (Snri Jaganatha Rao): Sir,
on behalf of Shri Hathi I beg to lay
on the Table a copy of the High Court
Judges Travelling Allowance (Amend-
ment) Rules, 1985, published in Noti-
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fication No. G.5.R. 730 dated the 15th
May, 1965, as corretted by G.S.R. 784
dated the 5th June, 1965, under sub-
saction (3) of seciion 24 of the High
Court Judges (Conditiun of Service)
Act, 1854, [Placed in Library. See
No. LT-4855/65.]

KERALA APPROI RIATION (NO. 5)
BILL®, 1965

The Minjster of Finance (Shri T.
T. Krishnamachari): Sir, 1 beg to
move for leave to introduce a Bill to
provide for the aulhorisation of ap-
propriation o{ monevs out of the Cone
solidated Fund of tne Sta'e of Kerala
to meet the amounts spent on certain
services during the flnancial year enc-
ed cn the 31st day of March, 1962,
in excegs of the amounts granted for
those services ar.d for that year.

Mr, Depuiy-Speaker: Th: question
is:

“That lenve be grinted _o intro-
duce a Bill to provide for the
authorisation «. appropriation of
moneys out of the Consolidated
Fund of the State of Kerala to
meet the amounts spent on certain
services during the financial year
ended on the 31t day of March,
1962, in excess of the amounts
granted for those service anl for
that year."

The motion was adopted,

Shrl T. T. Krishnamachari: Sir, I
introducet the Bill.
11.26} hra
KERALA APPROPRIATION (NO. 4)
BILL,* 1965, :
The Minister of Finance (S8hri T T.
Krishnamachari): Sir, I beg to move
for leave to introduce a Bill to autho-
risc payment and appropriation of
certain further sums from and out of
the Consolidated Fung of the State of

*Published in the Gazeite of India Extraordinary, Part II, section 2, dated

16-9-65.

tIntroduced with the recommendation of the President,
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Kerala for twe services of the financial
yuear 1965-6o.

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to iniro-
duce a Blll to guthorise payment
and appicpriation of certain fur-
ther sums from and put of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1965-66."

The maotion was adopted,

Shri T. T. Krishnamachari: Sir, 1
iatroducet the Bill

11.27 hra.

APPROPRJATION (NO. 3) BILL®,
1965

The Minlster of Financc (Shri T. T.
Krishn ‘macharl): Sir, I beg to move
.or leave to introduce a Bill to autho-
risz payment and appropriation of cer-
tain further sums from and out of
the Cunsolidated Fund of India for the
services nf the financial year 1985-66.

Mr. Deputy-Speaker: The question
is:

"That jeave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consvlidated Fund of India for the
servires of the financial year 1965-

"

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
introducet the Bill
11.374 hrs.

APPROPRIATION (NO. 4) BILL®,

1985

The Minister of Finance (Shri T. T.
Krishmamacharl): Sir, I beg to move
for leave to introduce a Bill to provide

Bills introc ucea  §7300

sor the authorisation of apmopriativn
of moneyg out of the Consolidatea
Fund of India to meet the amount:
spent on certain services during the
financial year ended on the 31st day
of Marcn, 188s, in excess of the
amounts grantel for thouse services
and for that year.

Mr. Dcputy-Speaker: The gquestion
is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidaled
Fund of India to meet the amoun:s
spent on certain services during
the financial year ¢nded on  the
31st day of March, 1962, in excess
ot the amounts granted for those
services and for that year”

The mution was adopter.
Shri T. T. Krishnamachari: Sir, I

introducet the Bill.

11.28 hrs.

APPROPRIATION (HAILWAYS)
No. 3 BILL," 1865

The Minister of Rallways (Shri 8.
K. Patil): Sir, T bey to move for leave
to mtroduce a Bill to provide for the
authorisation of  appropriation  of
moneys out of the Consoiidated Fund
of India to meel the amounls spent
on certain services for the purposes
of Railways during the financial year
ended on the 31st day of March, 1863,
in excess of the amounts granted for -
those services and for that year.

Mr. Deputy-Speaker: The question
is:

“That leave be granted o intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amonnts
spent on certain services for the
purposes of Rallways during the
financlal year ended on the 3lst

tIntroduced with the dati

18-

of the President

*Published in the Gazette of India Extraordinary, Part II, section 2, dated
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day of March, 1973, in excess of
the amounts granted for those ser-
vices and for that year.”

The mation was adopted.

Shri 8. K. Patll: Sir, I introducet the
Bill.

1128} hrs.

APPROPRIATION (RAILWAYS)
NO. 4 BILL®, 1963

The Minister of Rallways (Shri B.
K. Pail): Sir, I beg to move for leave
to intrecuce a Bill to authorise pay-
ment and appropriation of ccr.ain fur-
ther sums from and oua' of the Con-
solidated Fund of India for th: ser-
vice of the finarcial year 1965-66 for
the purposcs of Railways.

) Mr. Deputy-Speaker: The question
is:

“That lcave be pranted to in‘ro-
duce a Bill to authorise payment
atid appropriaicen of cerain fur-
ther sums from and out of the
Consolidated Fung of India for
the service of the finaneia' year

196566 for the purposes of Rail-
ways."”

The motion was adopted,

Shrt 8. K. Patil: Sir, I introducet
the Bill.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Slr, as the air is thick with
spuculative rumours about the  pro-
gress of the war, will you kindly as
cerlain from the Prime Minister, or
the Defenee Minister, ar both whether
a stztement will be made in the House
today' so that we are not caught un-
awares, and we are present in the
House at that {ime?

SEPTEMBER 15, 1865 Warehousing Corpora- §732

tions (Supplementary) Bill

Mr. Deputy-Speaker: 1 will ascer-
tain 1he position,

11.29 hrs.

WAREHOUSING  CORPORATIONS
(SUPPLEMENTARY) BILL

The Deputy Minister in the Minisiry
of Food and Agriculture (Shri D. R.
Chavan): 1 beg to move that the fol-
lowing amendments made by Rajya
Sabha in the Bill to suppltment he
provisiong of the Warehousing Cor-
poraiions Act, 1962, be taken into
consideration:

“Enacting Formula

(1) Tha: at page 1, line 10, for
the word “Fifteen h" the word
“Sixteenth” be substituted,

Clanse (1)

(2} That at page 1, line 13, for
the figure '1964" the figure
‘1965" be substituted.

The Schedule
(3

That at page 2, for lines 20 and
21, the following be substitut-
ed, namely:—

‘5. Mysare

6. Punjab

7. Rajasthan

8, Uttar Pradesh""

Mr. Depuly-Speaker: The question
is:

*“That the following amendments
made by Rajva Sabha in the Bill
to rupplemen: the provisions of
the Warehousing Corporaticns Act,
Art, 1562, be taken into consider-
ation: —

‘Enacting Formula

(1) That at page 1, line 10, for
the word “Fifteenth” 1he word
“gixteenth” be substituted.

*Published in the Gaze.te of Indla Extraordinary, Part II, section 2, dated

15-9-65,
+Introduced with the r dati

of the President
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Cluwse (1)

{2) That at page 1, line 13, for
the figure "1964" the figure
“1965" be substituted.

The Schedule

4€3) That at page 2, for lines 20
and 21, the following be subs~
tituted, namely:—

‘5. Mysore

6. Punjab

7. Rajasthap

8. Uttar Pradesh.'”

The motion was adopted.
Mr. Deputy-Speaker: We will now
take it up clause by clause.

The ques ion is:
“Enacting Formula
{1) That at page 1, line 10, for

the word ‘Fifteenth’ the wora
‘sixteenth’ be substituted”

The motion was adopted.
Mr. Deputy-Speaker: The question
:
“Clause (1)

(2)That at page 1, line 13, for the
figure ‘1964’ the figure ‘1968’
be substituted.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“The Schedule

{3) That at page 2, for lines 20
and 21, the following be suba-
tituted, namely: —

*5. Mysore

€. Punjab

7. Rajasthan

8. Uttar Pradesh.""

The motion was adopted.

Ehri U. M. Trivedi (Mandsaur): Sir,
T want to speak on the Schedule.

Mr. Deputy-Speaker: 1 am sorry,
you are a little too late.
1301 (Ai) LSD—S.
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Shri D, R. Chavan: I beg tr move:

“That the amendments made
by Rajya Sabha in the Bill be
agreed to."

Mr. Deputy-Speaker: Motion moved:

“That the amendmenis made by
Rajya Sabha in the Bill be agreed
to.”

Does Shri Trived] want to say any-
thing at this stage?

Shri U. M. Trivedi: Sir, I have been
able to follow quite clearly certain
amendments made by the Rajys
Sabha about the enacting formula and
clause 1, which are verbal in nature,
But the amendments which they have
made in the Schedule are not verbal
amendments, They are additions gnd,
as such, 1 very much doubt the autho-
rity of the Rajya Sabha to have made
recommendetions of this nature, Ver-
bal changeg could have been made
and could have been approved of by
this House. But here it is not g ques-
tion of approval; here it is a question
of certain important amendments made
by the Rajya Sabha. If a substantial
amendment had been made by the
Rajya Sabha, then the Bill ought to
have come back as a whole for the
consideration of this House so that we
may be able to consider the pros and
cons of adding four more units. Al-
ready, there are some units Four
more are adied, namely, Myvsore
Punjab, Rajasthan end Uttar Pradesh.

Why were they not made in the be-
ginning? What was the reason which
led the Rajys Sabha to make this
suggestion? What were the reasons
for the Government to accept this
proposal for the addition of four more
States in the Schedule? :

This motion amounts to amending
the whole law. Of course, now we
have come to a stage where what I
will say wil] only be empty platitude.
But it does appear that there is some
mistake on the part of the Govern-
ment. When the Bill was originally
introduced in the House why was the
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inclusion of these four units not con-
sidered? Subsequently, why wag the
inclusion of these four units considered
desirable? An explanation is called
for from the Government as to why
these four new units were added.

Shri D. R. Chavan: Sir, the Bill, as
it was passed by the Lok Sabha, in-
luded in the Schedule: Andhra Pra-
dech, Gujarat, Kerala, Madras, Punjab
and Uttar Pradesh. As regards the
two States which have been inserted,
namely, Mysore and Rajasthan, If my
hon, frieng referred to article 252 of
the Constitution, he will find that it
lays down that if two or more than
two States pass a requisite Resolution,
this Bil] may be made applicable so
far as those States which have passed
that requisite Resclution are con-
cerned. Subsequently, on the 21st
October, 1964 the State of Rajasthan
and on the 2nd and the 6th Febru-
ary, 1865 the State of Mysore
passed those requisite Resolutions
and, therefore, these States were
inserted into this Srhedule and
the House has agreed to that.
Therefore, it is nothing but a
formal amendment, My hon. friend
said that the entire Bill should have
been brought before the House. That
iz not correct. Therefore, this may be
accepted.

Mr. Deputy-Speaker: The gquestion
1s:

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.™

The motion was adopted.

11.37 hrs.

LIFE INSURANCE CORPORATION
(AMENDMENT) BILL

The Minister of Planning (Shri B.
R Bhagat): Mr. Deputy-Speaker, Sir,
1 rise to move that the Bill further to
amend the Life Insurance Corporation
Act, 1838 be taken into conssderation.

Bhri Indrajit Gapta (Calcutta South-
West): What is the time allotted for
this Bill?

Mr. Deputy-Speaker: Time has not
been allotted.

Bhri Indrajit Gupta: Time must be
allotted.

Mr. Deputy-Speaker: We will come
to that afterwards. [ will consult the
House.

Shri B, R, Bhagat: As the Bill con-
taing on'y four clauses I shall not
weary the House by giving an ela-
borate explanation about the provi-
slons containej therein. As a matter

.of fact, the statement of objects and

reasons ig seli-explanatory.

Section 28 of the Life Insurance
Corporation Act, 195G, was intended
to provide that 5 per cent of the ac-
tuarial surplus of the LIC may be
utilised by the Central Government
for its own purpose or for such other
purpose and in such manner as the
Government may determine. This jn-
tention was consistent with the provi-
sions of section 49 of the Insurance
Act, 1938 which was applicable lo
Life Insurance companies before na-
tionalisation and which entilled them
to a'locate to or to reserve for their
sharcholders any amount not exceed-
ing 74 per cent of the actuaria] sur-
plus. Government, however, in pro-
viding only 5 per cen' of the surplus
for allocation to them, accepted a
smaller share of the surplus than what
was permissible to the erstwhile i
surers under the Insurance Act. Thus,
the Government gave a much fairer
deal to the policy-holders of the Cor-
poration.

Recently, the Supreme Court in its
judgment observed that under the
provisions of the LIC Act as it stands
ut present, while the Central Govern-
ment may determine the manner in
which the remainder of the surplus
may be utilised, it could not appro-
priate jt as revenue. Since Govern-
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ment has made appropriations to its
revenues from the valuation surpluses
made by the Life Insurance Corpora-
tion in the past, it has become neces-
sary to amend the law suitably to
make clear and to give effect to the
original intention behind section 28
of the Act. Whilg this will resolve the
legal difficulty referred to, the Sup-
reme Court has also held that certain
liabilities inherited from the insurance
companies prior to  nationalisation
which are not payable from the Life
Insurance Fund must be paid by Gov-
ernment ynder seclion 9 of the LIC
Act out of the surplus appropriated
by it. It has accordingly been provi-
ded that the liabilities which devolv-
ed on the Corporation under section
9 of the Act should constitule g first
charge on the surplus remaining after
allocation to policyholders.

As the House js already aware, the
Corporation is now transacting gene-
ral insurance business also. Sub-
section (3) of section 10 of the lnsu-
rance Ac!, which is applicable to the
Corporation provides that np portion
of the Life Insurance Fund shall be
utilised for any other purpose apart
from life insurance. As regards the
general insurance fund, I may mention
that iL is the practice of the general
insurance companies to allocate the
whole of the disposable profits from
general insurance business to their
shareholders. Therefore, in so far as
the general insurance business is con-
cerned, it is proposed to make a spe-
cific provision in the Act for al'oca-
tion of the disposable profils arising
out of the genera] insurance business
to the Central Government, the sole
shareholders of the Corporation.

With these words, I move.

Mr. Deputy-Speaker: Motion mov-
od:

“That the Bill further to amend
the Life Insurance Corporation
Act, 1958 be taken into consider-
ation.”

BHADRA 24, 1887 (SAKA)
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The time has not becn ulivtled for

this. Shall we fix 1 hour?

Shri Indrajit Gupta: Three hours.

8hri B. B. Bhagat: No, Sir, it is .
small Bill.

Mr, Deputy-Speaker: Let us pro-
ceed and then we wil see to it.

Before 1 call any hon. Member to
speak on this Bill, I may make an
announcement. [ have received an
intimation that there is mo likelihood
of any sta'ement being made today
by the Prime Minister or the Defence
Minister.

Shri N. Dandeker (Gonda): Mr.
Deputy-Speaker, Sir, T must begin by
saying that 1 am delighted that the
Minister pu:!s forward reasons for ap-
propriating surpluses to Government
corresponding to the reasons wkich
the private sector companies apparent-
ly found justifiable as the r for
appropriating surpluses to shareho'd-
ers. However, I think the anology is
completely unfounded., As 5 matter of
prineciple, I do not think Government
is entitled to treat surpluses of the
Life Insurance Corporation in the
same way as was don: by private
insurance companies before life insu-
rance was nationalised, or as the in-
surance companies now ireat  thcir
surpluses from their general insurai.ce.
businesses.

On this particular question of the
life insurance valuation surplus, I
have been endeavouring, on  poing
through the Life Insurance Corpora-
tion Bill introduced in 1938 and on
following its subsequent history, to
ascertain whether It is true to say that
Government intended to appropriate
5 per cent of the waluation surplus
to general revenues. The main pur-
pose of the important clause 3 of the
present Bill is hased on the statement
that it was always the intention of
Government to appropriate 5 per rent
of L.I.C's of valuation surplus {o grne.
ral revenues, whereas the Supreme
Court has held that such appropriation
in tems of Section 28 of the LIC Act
as it stands, is really misappropriation
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by Government, In order to get these
thing into right focus, one has really
to ask oneself whether Government
is misleading ihe House or making a
true siatement of its intentions when
the Minister says that the intention
was always lo appropriate the 5 per
cent 1o general revenues.

The Life Insurance Corporation Act
which was passed in 1056 was intro-
duced as a Bill on the 1Tth February,
1956. I went through that Bill as in-
troduced, but I found there no notes on
clauses at all. There is no. a siugle
note on the then clause 24 of the
Bill which corresponds to lbe final
Section 28 of the Act. There js not
a single line by way of statement of
objects or notes on the :lause to indi-
cate that 5 per cenf of the valuation
surplus was intended to be appropriat-
ed by Government, In fact, the terms
of the clause were that that portion
of the surplus wag tn be utilised for
such purposes and in such manner as
the Central Government may direct
and the Supreme Court has held, quite
properly; that that did no! entitle the
Government to misappropriate  that
surplus to its own purpose. That is
so far as the Bill, as introduced, goes.

Then, in March 1956, there was a
debate on the motion that the Bill
be referred to a Select Committee.
Even during that debate for refercnce
of the Bill to the Select Committee,
the then Finance Minister did not in-
dicate by one single word or sentence
that the in'cntion of the then clause
24 correspondsng to Section 28 of the
Act, as enacted, was to gppropriate 5
per cent of the valuation surplus to
gencral revenues of the Central Gov-
ernment. I come next to the proceed-
ings before the Select Committee. The
Sclect Committee reported on  30th
April, 1856, but again, with no com-
ments whatsoever on  the original
clause 24, re-numbered by the Select
Committee as clause 28. However I
find on going through the Select
Committee's report that two Members
of the Select Committee drew sperific

altention to this matter in a minute
of dissent at page XVI of the report,
of which the relevant extract reads
as follows:

“Government have not indicat-
ed the purpose for which such
funds may be used. The surplus
would go on increasing every
year”.

That is obvious, because as the life
insurance business of the Corporation
expands, the valuation surplus once
in two years or once in three years,
whatever be the period of valuation,
is a!so bound to expand. Consequent-
1y, 5 per cent of the valuation surplus
would be a very large and expanding
figure.

These two gentlemen say in
minute of dissent: —

their

“The surplus would go on in-
creasing every year, and there
could be no justification for ap-
propriating an increasing amount
every year for unknown purposes.
The only purpose for which such
appropriations might be rightly
used is the payment of dividend
on the capital employed by Gov-
ernment, and we recommend that
out of the valuation surplus, a
reasonable dividend should be
paid on the capital and the entire
balance should be utilised for
the benefit of policyholders”.

Even when an opportunity of that
kind was given in & minute of dissent
by two Members of the Select Com-

mittee, notwithstanding thig clear
opportunity, Government did not
make clear what their intentions

were in the matter of the 5 per cent.
of valuation surplus that we are now
discussing. On the contrary, during
the clause-by-clause consideration of
the Bill as amended by the Select
Committee, speaking on clause 28,
Shri M. C. Shah, then speaking on
behalf of Government said that 5 per
cent would go to the Corporation,
whirh was n verv distinct organisa-
tion from Government. In other
words even when Shri M, C. Shah
had the opportunity to Indicate clear-
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ly what was intended to be done with
this 5 per cent that might be disposed
of in such manner as the Government
might direct, he did not say that it
was intended to appropriate it for
Central Government revenues. He
said that the 5 per cent would go to
the corporation. I have got here an
extract from what he said. He said:

“The Bill provides...."

—that is, the Bill as reported by the
Select Committee—

“..that 95 per cent of the sur-
plus should go to the policyholder
and 5 per cent to the corpora-
tion.".

There is not one single word agaln
in Shri M. C. Shah's exposition of
this—following upon ‘he comments
made by those two gentlemen in a
minute of dissent, and following also
upon what they said during the
clause-by-clause debate,—there iz not
one word by the spokesman on be-
half of Government,—it was not at
that time the Finance Minister who
gave the reply, but it was Shri M. C.
Shah, and he too did not say,—that
the intention was something vague
or that it could be appropriated for
Government; he said on the contrary
and quite specifically, that the 5 per
eent would go to the corporation.

In view of all this, I am unable to
accept the statement of the hon.
Minister, and I suggest that Govern-
ment are now misleading the House to
the effect that this 5 per cent was al-
ways intended to be appropriated by
Government. The facts are that Gow-
ernment had at np time indicatag or
even hinted that they would appro-
priate the 5 per cent to their own use
and such Intentions cannot now be in-
ferred,

Consequently, I think that the posi-
tion remains as stated by the Supreme
Court, namely that Government, in
appropriating this 5 per cent were
actually itting 1 opria-
tion; and it is no defence against mis-
appropriation to suggest that “It was
always my intention to appropriate
and, therefore, it is not a matter of
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misappropriation”. That i3 my main

criticism about this Bill,

There are certain minor things
about which I do not think very
much time need be taken. 1t is
agreed that Government had also
slipped up on another mafter. They
thought that they could not only
take this 5 per cent but they must
take the whole of it mnd leave the
corporation holding the baby of out-
standing liabilities of the premerger
companies. But the Supreme Court
held that out of this 5 per cent the
liabilities of the premerger companics
must first be paid.

Thus the main part of this Bill is
merely an attempt by Government to
mis'ead the House and the country
into the belief that they are now
legislating to put into the Act what
was always their intention, whereas
on the facts it seems to me to be
quite clear that the Supreme Court
was quite right in holding this to be
misappropriation. And [ think that
on grounds of public policy,, it
would be wrong to try now and lega-
lise this misappropriation by retros-
pective amendment of section 28.

As regards the new section 28BA
sought to be introduced by clause 4,
here again, it is g question of prinei-
ple to consider whether the corpora-
tion and the Government can be trea-
ted in this particular respect as if
they were one mnd the same thing,
and whether, for Instance, the pro-
fits arising out of general insurance
business which the corporation has
recently decided to undertake, belong
to the corporation to be used for the
main purpose of the corporation,
which is to go on and on developing
life insurance business in thiz country
until it covers as large a portion of
the population as it possibly can, or
whether instead of that Government
are entltled, in so far as even gene-
ral inwurance iy concerned, to take
any part of that profit themselves
However, but in respect of this I
have no such criticism to make as
1 have about the earlier propossl;
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for here, at any rate, Government
are making their intention quite clear
from the start namely, that the pro-
fits of general insurance after making
appropriations for reserves and other
necessary provisions, are proposed to
be appropriated to themselves.

But the main crux I must repeat is
in re.ation to clause 3 where, I think
that both on grounds of good policy
as well as on grounds of not mislead-
ing the public, Government are not
entitled,—at any rate, not retrospec-
tively—to regularise what virtually
was misappropriation. But the real
question of principle is even wider
than a more question of this inten-
tion or that intention. When you have,
as you have in this country, the en-
tire life insurance business nationalis-
ed into one monopoly Corporation,
this Corporation is virtually a mutual
life assurance society. It is virtu-
ally a society that belongs to the
policyholders. And if Government
have advanced some moneys for the
purpose of buying out the carlier life
insurers, then, quite properly, a cer-
tain amount of interest at the current
rate of borrowing by Government
might well be paid to Government,
but I doubt whether Government are
on principle, entitled to anything
more  than either repayment
of the money which they have invest-
&4 or the current rate of return on
those moneys. The rest of the surplus
ourht entirely to belong to the policy-
holders, either directly in terms of
investment in life insurance fund,
which could then be utilised for pay-
ment of bonuses to the policyholders
or for the purpose of strengthening
the general reserves of the corpora-
tion so that the cerporation may un-
dertake p wider and ever wider field
of life insurance and a wider and
wider choice of life policies and
various other types of insurances con-
nected with the risks to life so that
the people of this country might bene-
fit in the way they were suppozed to
Benefit when the life inmurance busi-
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ness was nationalised; or it should
belong indirectly to the totality of the
policyholders present as wel]l ag fu-
ture, for the development and expan-
gion of life insurance business. 1
think, therefore, on principle too, in
other words, the principle that here
there js nothing more and nothing
less than a mutual life assurance so-
clety, all its profits ought to be used
either directly for the benefii of the
existing policyholders by way of
bonuses or indirectly for the totality
of policyholders present as well as
future, for the development and ex-
pansion of life insurance business. If
one looks at it from that point of view
too, the proper thing is that there
should be no question of Government
taking any part of the surplus except
a certain reasonable return at current
rates of interest on their own invest-
ment, until that investment itself can
be paid out by the corporation.

Therefore, on the main principle of
it, I am opposed to this Bill.

Shri Daji (Indore): This very
innocent-looking four-clause Bill is
really pregnant with the possibilities
of examining many points contained
in those four clauses.

I need not cover the grounds al-
ready covered by my hon. friend Shri
N. Dandeker. The first point ig that
Government even while amending the
Act through this Bill are not making
things very clear. Even as regards
the 5 per cent to be disposed of, it
seems Government are even now not
either clear in their own mind or
they do not want to take the House
into confidence. The proper thing
would be to decide what we expect
the corporation to give to the Govern-
ment as shareholders as return for
the capital invested etc. plus some-
thing which they consider necessary;
let Government make that position
clear =so that we know what the in-
tentions of Governmgnt are in regard
to what portion the corporation has to
part with and what portion can be
kept with the corporation for its own
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purposes. But 1 am afraiq that, that

objert has not yet been achieved

through this Bill also.

When life insurance was nationa-
lised, we had many expectations, and
many promises had been made, But
we find that though nationalisation
has been beneficial in other respects,
yet, as regards the question of break-
ing up of the bureaucratic working of
the corporation, we have not been
able to make much headway, This
House and the people of the country
as well as the policyholders are en-
titled to ask some partinent questions.
Here iz a corporation which is sup-
posed to service the policyholders'
policies and in that process earn a
gurp’us which has to be allocated in
different ways. The policyholders
and the people are entitled to ask
Government why the working of the
corporation does not show the results
that we had expected of it. It is true
that the business is going up, But
is the business going up as per the
targets? The reply is ‘No', Year after
year, the targets are being kept lower,
or lesg ambitious, as the officials call
them, but even these Jess ambitious
targeis are not fulfilled. Of course, I
agree that there may have been difi-
cullies in the matter, ag the officers
them-elves expressed before a com-
mittee of the House, as, for example,
the capacity of the people 1o save.
The people's capacity to save has gone
down and that is bound to be reflected
in the working of the corporation. But
apart from that, we find certain very
important defects in the working of
the rorporation.

For example, let us take the lapse-
ratio. One of the complaints against
the private companies was that they
inflated the business and showed false
business, But we find that the lapse-
ratio in 1963-64 was higher than that
in 1955 of the wvarious companies
taken together, the big ones, the small
ones, the good ones and the very bad
ones all taken together. Even then,
we find that the lapse-ratio in 1863-
64 was higher than that in 1983,
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This shows that even now the old
pattern of working continues and per-
haps it is even worse.

We also find a very serious defect
in the whole administration. The
administration has become, is becum-
ing and is likely to become more and
more top-heavy. During the seven
years from 1057 to 1984, we find that
the top officials have increased in
number to the exient of 164 per cent,
whereas the number of lower cate-
gories of officers, such as the agents,
the development officers and persons
who actually go about and get busi-
ness has increased at comparatively
lesser rates. When the matter was
examined by the Public Undertakings
Commitiee, the Ministry and the offl-
cials were unable to give any satis-
factory explanation. At page 8 of
their report, the Public Undertakings
Committee have stated—

“It ar s to the

that the increase jn the number
of class I officers is very high.
Moreover, whereas in other cate-
gories, in earlier years, the num-
ber of officers has remaind more
or less at the level of the previ-
ous year and has even shown a
decline, in the case of class I
officers, it has been constantly
on the increase. The Committee
deprecate such disproportionate
rise in the number of class I
officers and the larger ratio ob-
taining between clasg 1 officers
and class I and clase ITT officers
and recommend that the corpora-
tlon should urgently review the
staff structure which seems to
have become top-heavy.”.

And this is not all; with all thix top-
neavy administration and with all
these class T officers we find that the
servicing is becoming worse every
day, Even the flzures of complaints
received by the LIC office itself dis-
clored to the Committee very clearly
that the servicing of policles 15 ab-
solutely below par.

12 hrs.

Then the question arises, how does
the Corporation set about curtailing
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its expenses? With a rising army of
class I officers and with decrease or
awagnation at the lower level, you
are not able to increase ncw ‘venues
of ingurance. For examp.e, the en-
tire scheme of rural insurance has
only been tinkered with. The idea
was to provide cheap policies to the
cUmMmOon man, very poor people, who
could avail themselves of the insu-
rance cover at very low premia, That
would be the meaning and purpose
of a nationalised insurance corpora-
tion. But no steps have been taken
in that regard. So callous has been the
attlitule of the Corporation to this as-
pect of the matter that the recommen-
dation of the Estimates Committee
made as long as 1861 for u review of
the premium rates, a recommenda-
tion which was reilerated in 1963 and
has again been repeated by the Pub-
lic Undertakings Committee, still re-
mains unimp!emented, No step has
been taken to have a review of the
premium rates, the old rates continue,
even though evidently the mortality
rate has decreased and all those
thingg are there After all, a nationa-
lised insurance corporation cannot
function like a callous bania shop.
The whole purpose of such a life in-
aurance corporation is to serve
policyholders and service their poli-
cies with a view to see that
the burden on them |s decreased.
It cannot operate like a private com-
pany whose motive is to earn inure and
more profit. But in this respect, the
Corporation has violated the direction
of two committees of this House.

Then again, just see how bureau-
cratic is the functioning of the whole
machinery. There is the Reserve Bank
which is a government institution.
There is the corporation which is a
public sector concern. But the securit-
fe: which the Corporation has to pur-
chase from the Reserve Bank, at Gov-
ernment level, every month, every
week, every two or three days, have
to be purchased throuch brokers!
When we asked the LIC why this
should be so, why it is not possible to
purchase these securitiex over the

telephone direct from the Hoserve
Bank, the reply given to the Com-
mittee was that the Reserve Bank in-
sisted that the purchase should be
made through brokers, that it would
not sell securities except through brok-
ers, Why should such procedures
be employed taking away a big slice
of money? ‘Those who know the
operation of buying and selling shares
know that there is a considerable
amount of brokerage involved in
these transactions, When the Com-
mittee asked the management the per-
tinenL question ag to what was  the
tolal brokerage paid thereby, 1they
were unable to give a reply; they said
that no separate account of brokerage
paid on this account was kept, it was
included in the price of the securities.
But for certain lakhs of rupees would
be going away on this sccount. Can
we nop see that this purchase is effec-
ted between these two government in-
stitutions direct instead of through the
agency of a third party, thereby saving
money in the process?

Then the whole question of agenis
is there. This was examined by the
previous Committee and by this Com-
mittee also. The whole system of
benami agents has been criticised. It
has again and again been referred to.
There is absolutely no training pro-
gramme for the agents, There are mo
regulations concerning recruitment of
agents; though the Act provides for it
we have not been able io provide for
anything.

Therefore, the work of mopping in-
surance is bound to lag behind, be-
cause agents are the persong who
have to go round and collect business
and unless their functioning is made
widespread and more effective, buginess
will certainly go down.

On the one hand we (1. this. On-
the other, we find that the Corpora-
tion has already imported some auto-
matic machines, The spare parts for
such machines have also to be imported
continuously, These are very costly
machines  involving considerable:
foreign exchange. Two have already
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been imported; [ learn more are going
to be imported. This will result in
displacing several clerkss Each
machine is going to displace more than
a few hundreds o. clerks in each de-
partment, 1 am told one computor
will displace all the clerks employed
in gix rooms.

Dr. M. 8 Aney (Nagpur): Have
got trained men to do the work pro-
perly?

Shri Dajl: We are running it already,
The pmm. is that this will throw out a
iderable ber of people, Is it
the policy of Gow.'mrnenl to encourage
public svetor ip introduce such auto-
matic machines which displace a large
number of labour when there is al-
ready s0 much uynemployment, when
50 many educated are L ployed? Is
ther¢ pot an absolute need to have
labour-intensive methods in this res-
pect? [s the policy of importing auto-
matic machineg not draining our al-
ready depleted foreign exchange? 1s
it wise to allow this continuing drain
on our slender foreign exchange re-
sources? The Government and the
Corporation are shutting their eyes to
this aspect of the matter,

Let us go to another matter. Sec.
49(G) of the origina] Act makes it
incumbent on the Corporation to con-
stitute policyholders, councils so that
the policyholders could have thelr say
in the working of the corporation.
‘What are their views as to the dis-
posal of the surplus, as to the distri-
bution of bonus and so on? Afte= nll,
they are the real masters of the Cor-
poration, Therefore, the Act provid-
ed for ascertainment of their views on
these matters. But from 1956 to 1865,
they have not constituted such coun-
cils anywhere, not even in one zone,
region or city, The explanation given
#0 ug was that they thought jt was not
necessary to have a geparate policy-
holders’ council, the advisory com-
mittee was there, When their atten-
tion was drawn to the mandatory
character of sec. 48(G), they said that
they did not think it was a
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provision, but now that the Comnul-

tee has held this view, they would

constitute such council=.  Afer nine

years they are now Uuuking of consti-

tulion of policyholders councils.

This matter is very germane to the
Bill because the policyholders' council
could have been consulted as to lheu-
views on this question of the disp
of the 5 per cent gurplus. If we hnd
the benefit of their views, Parliament
would have been the wiser for it
Therelore, the Act itself provided for
it, But the Corporation has not so
far acted on that provision.

Therefore, I say the Corporalion
today is being worked in a very
bureaucralic manner which is going to
affect adversely both the return to
government and the return to the
policyholders,

When considering the question of
surplus, it ig very pertinent to ask
whether Government had taken cog-
nisance of another matter, In 1959, the
Secretary in the Finance Depariment
had suggested that the renewal ex-
pense ratio of the Corporation should
be and could be cut down to 8 por
cent. But even today, it is 12.8 per
cent gnd i continuing to  increasc
every year, despite the fact that the
target was P per cent. So this is the
way they are proceeding about the
matter and treating the recommenda-
tions of committeeg of this House.

Now they have come forward with
a perfunctory Bill just to get over a
Supreme Court Judgment. It would
have been much better if Govern-
ment had considered all these aspects
of the working of the Corporation so
ag tp increase efficiency of service both
in the interest of policyholders and in
the interest of the country at large.

Shri Subbaraman (Maduraf}: Mr.
Deputy-Speaker, as pointed by the
Minister, the amendment is a very
simple one. We all know the inten-
tion of Government when they
brought forward Life Insurance Cor-
poration Bill which was passed by
this House. It was with the object
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of preventing privale insurance com-
panies from ytilising the funds {for
their own benefit and of making the
institution of insurance gerve the best
interests of polieyholders. It is men-
tioned in the Act that 85 per cent of
the surplug should go to the benefit of
the policyholders, as against a smaller
percentage which wag the rule with
Pprivate insurance companies. Five
per cent can be ytilised for such pur-
poses and in such manner as Govern-
ment thinks fit, It is only owing to
some technica] and legal difficulty that
the amendment has been brought now.
Even now Government utilises five
per cent of the surplus for the bene-
fit of the general public. The idea
now, is that Government may take it
to general revenue, It is quite proper
that we accept this amendment.

Another amendment is this. If LIC
does any general business, the whole
profit should go to the revenues of
the Government. That also is  quite
welcome.

Ag already pointed out by a friend
on the other side, Government intends
to mechanise g certain portion of the
work, When they do so, they should
take proper care to see that the gtaft
or workers engaged there are not
thrown out of employment. Unless
they find alternative work for them,
they should not rush in to mechanise.

ft wifwie wow dewr (wver) -
suer wErEm, Wr geneA e aar i,
& gewr faty wcav g, wifs g4 &
fora & fir o ooz ¥ @ o v
€ awar & ar b ¥ awar 3, w0y
AT AT T AET wATAT T g & ag o
qtifz frg w97 &< faer aie
ST AE AT aAT AT O i -
§z wfon & fag ad far s
ar T & ww # ok fwr o, At
¥ WY aaedy geft, &few gmoart §
wr sdl Al faar war @ 1w g
f& gm w7 sy gy ama
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Shri M. L. Jadhavy (Malegaorn): [
rise to pupport the measure before the
House.

It is my experience that LIC is do-
ing very good work, It was the best
step taken by Government to nationa-
lise life insurance, There were a num-
ber of companies functioning in India
which were doing this work, and in
some of them there were malpractices.
‘These malpracti were st and
the quality of the business was im-
provad, and the business was also in-
creased and brought to g very good
level. In that light I feel that the
nationalisation of life insurance was
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the best thing that was done by Gov-
ernment,

I find that life insurance has reach-
ed the end of villages, There are quite
a number of villages where the whole
community has taken te life insuran-
ce, and every headman in the village
hag insured himself.

Shri Sham Lal Saraf: I5 it only the
headmen?

Shri ML L. Jadhav: I am talking of
the head of the family, not the head-
man in the village. Supposing there
are 100 families in a village, every
head of the lamily, the senior member
of the family is insured, Such vil-
lages are there in large numbers in
Maharashtra, in my State, I am there-
fore, commending the work of the LIC.

A complaint has been made that the
staff is not adequately paid. The LIC
scales, [ find ,are far betier than even
Government scales, There is no com-
plaint about the bonus or other pay-
ments made to the LIC employees.
The LIC has taken to general insu-
rance business alsp and it is a good
augury. Certain companies are now
doing genera] insurance business but
there are some malpractices in some
of them; claims are not paid in time
or not at all paid, In some cases
there are court decrees but these court
decrees are not satisfied. So, it 13
better that the LIC should do  this
business along with the other private

five per cent and this five per cent is.
bound to be utilised for national in-
terestg b it is a d atic and
welfare State. There is nothing
wrong in this, This is a gimple Bun
which provides for overcoming cer-
éain technicalities and so I support this
ill,

1

Shrl Bonavane (Pandharpur): I
agree with my previous speaker that
the LIC is doing good work and the
step to nationalise it was in the right
direction, Lile insurance hag made
progress since then and they have
their own buildings at the HQ, at the
branch offices, zonal offices they are
magnificient buildings,

The motive and object of life in-
surance is {o provide insurance in the
event of desth of the insurer. I is
spreading even to rural aress, But
the LIC has not paid attention to some
of the vital aspects of the insurers.
It has not so far thougth of reducing
the premium, which is overdue now.
The money that goes to the LIC by
way of premium is so huge that mag-
nificient buildings are built out of the
interest and investments of the in-
surers but the insurers have not been
given any benefit, [ am an insurer
myself and I have two policies of Rs.
5000 each. For s long time now,
there has been no revision of the
rate of premium,

Another point is this, You see
huge and magnificient buildings and
air litioned offices, huge salaries

companies and step by step it ghould
increase its business,

A charge had been made that govern-
ment was misappropriating to the ex-
tent of five per cent; this was being
done for a number of years. Because
a technical objection was raised by the
Supreme Court, the government had
come forward with this to legalise the
defect pointed out by the Judges. But
this five per cent is taken out after
satisfying all the other liabilities. It
cannot be called misappropriation.
Then the State has nationalised life
insurnace, it is entitled to take over

for officers and fleld workers; the
agents also get huge recwrring com-
missions, But a person who insures
say, for Rs, 1,000 gets Rs 14 or Rs
1250 per year as bonus. This iz a
small and meagre amount in compari-
son to the investments in other fields.
The only thing that it does is the
guarantee in the event of death you
will get the money, All the same the
longevity has increased and in face of
that the LIC has not taken any step
to incremse bonus or reduce the rate
of premium or to extend medicil
facilities. Even if an insurer is
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il) nobody cares for his health, the
LIC comes into the picture only when
he dics. It is in the interest of the
LIC itsclf that the man who has an in-
surance policy should be cared for and
looked after medically, No such thing
is done now. In this social aspect
the LIC has miserably failed and they
have taken no steps in this direction.
I hope the LIC and the Finance
Ministry will look into these aspects.

With these remarks, I compliment
the field workers and the managers
for doing an excellent job, 1 also feel
that there should be the factor of
«<ompetition. Let the Corporation
take to general insurance along with
‘the other private companies, and not
have a monopoly of it, sp that those
people will be pn their toes and the
service would also improve and all
other things such ag the rate of pre-
mium, the rate of bonus and other
facilities would also improve,

With these words, 1 thank you for
the opportunity you gave me to speak
a few words on this Bill,

Bhri 5. M. Banerjee (Kanpur): Mr.
Deputy-Speaker, Sir, I support my
hon, friend Shri Daji and the sugges-
tions made by him, 1 must take this
opportunity to bring before this House
the most vital and burning question
before the insurance cmployees,
namely, the automation which is beirg
introduced in the LIC. When I say
automation, I mean *he iatroduc-
tion of electronic computers which are
generally known in the under-develop-
ed countries as man-eaters. This has
been opposed by life jnsurance em-
ployees whether they belong to my
own organisation or any other organi-
sation,

[Sum1 SONAVANE in the Chair.]
12.32 hrs.

1 oppose the introduction of auto-
mation on three  grounds.  Firsl,
in regard to the electronic computers,
we are getting second-hand ones from
Eszo, The history behind this move
is that a team, said to be an expert
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team, from the Life Insurance Corpo-
ration visited the States; they were
so much impressed to see these elec-
tronic computers in the United Staies
that they returned to India end sub-
mitied to the Board that we should
huve such compulers immediately.
Tkis would create not only unemploy-
ment but more centralisation in the
Life Insurance Corporation's activi-
ties, Today, if you want to take the
activities of this Corporation to the
flelds, especially in a country where
more than 80 per cent of the popula-
tion is rural, we should have complete

decentralisation, When a delegation
of the All-India  Insurance Em-
ployees' Association met the hon

Finance Minister, they pleaded before
him that today there should be more
of deccntralisation. Closing the sub-
offices or the branch offices will not
give any reliet to the policy-holders.
After gll, what is our function and
what is our aim? The aim is to sce
that we ensure the maximum amount
of security to all the policy-holders
and that the policy-holdera should
come nearer the Corporation; that
there should be expeditious settlement
of their dues and that the policy-hold-
ers should be extremely contented.
Now, what is going to nuppen ufter
the introduction of these electronic
computers? The policy-holders will
go far from the Life Insurance Cor-
puration because they will not be
able to get loans and other things
from those small branch offices. The
Branch Managers alsp will not have
any powers as such and the policy-
holders has to go everytime either to
the Divisional Office or the Zona] Office
for getting loang etc.

Now, it is generally said that with
the introduction of electromc com-
puters the Life Insurance Corpora-
tion is goilng to increase its eff-
ciency. According to many, the Life
Insurance Corporation requires more
efficient functioning. That is admit-
ted. Both the policy-holders and
those who are not insured say #o.
Though I sgree that the Life Insurance
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Corporation has improved a lot, still,
I feel that it requires more efficient
functioning.

So, what I feel js that on three
points I have to oppose the automa-
tion. First, this is not going to serve
thre desired aim of the Life Insu-
rance Corporation. This is not going
to improve efficiency as we think,
because I know the history of the in-
troduction of the Hollerith machine;
its history is before us. How did it
improve efficiency? It simply elimi-
nated labour, or the workers or the
employees, and resulted in mass re-
trenchment in the Audit Department.
Also, the figures worked out by the
Hollerithk machine are full of mis-
takes. I know that the provident fund
receipts which were tabulated by the
machine ang circulated to the defence
and other employees were full of
mistakes; the figures as tabulated were
full of mistakes. Now, they have
decided that some other machine
should be introduced to rectify the
mistakes and to bring out the figures
quickly and correctly. Yet, these
electronic computers are likely to be
introduced in India for improving the
efficiency in the Life Insurance Cor-
poration.

One other point is that there will be
no spare-parts available in India and
80 I am sure the computers will be
alloweq to rust after some time.
This is the brainwave of some officers
who came back from the United
States; they gave a rcport that a job
which is done here by 4,000 employees
is done hardly by 16 to 17 employees
in the United States. So, we want to
convert our country, so to say, to one
like the United States, without crea-
ting favourable conditions, without
glving any protection against un-
employment, and are introducing this
machine.

Then, after this is centralised, after
the introduction of the electronic com-
puters, the policy-holder will be far
from the Life Insurance Corporation

and that will be a setback in getting
the Life Insurance Corporation to the
policy-holders in the rural areas.

The second point is that this is
going to result in mass-scale retrench-
ment. Though an assurance has
been given by the hon. Finance Minis-
ter—I congratulate him for that—I
wonder how it can be avoided in the
years to come. After all, wherever
rationalisation has been implemented,
and wherever intensification of work-
load or any other labour-saving de-
vice hag been employed, that has re-
sulted in mass retrenchment and mass-
scale transfer or down-grading. That
is the reason why the All-India Insu-
rance Employees’ Association has
starteq a countrywide agitation
against the introduction of automation
by the employment of electronic com-
puters. I support their movement
only because I am convinced that this
is a wrong step. This is not correct
thinking. We cannot copy a particu-
lar country, which ig far advanced,
only in the matter of life insurance.
It efficiency can be improved, it is
a two-way traffic. Let the LIC also
improve jts working in many way3.
We are boosting up our business, but
then I am told that the figures are
generally inflated. It requires investi-
gation ag to whether these figurcs are
correctly arrived at or are inflated
figures, just to convince the pcople
that the LIC is having an increased
buginess much more than what was
obtained in the previous year or in
the yecar 1963.

So, I demand in this House that all
action regarding the introduction of
this machine shoulq be stayed. This
question should be properly discussed
with the employees’ organisationg and
thrashed out once and for all, and if
it has to be implemented, it should
be implemented not without the con-
sent of the employees, but with the
consent of the employees. I am sure
the hon  Finance Minister or Shri
Bhagat who is here must have refer-
red this question once again to the
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pew Chairman of the Life Insurance
Corporation, and I hope he will apply
his mind and see that thig ig not im-
plemented.

I was told the other day that this
is automation witlrout tears. The
same thing was saig when rationa-
lisation was introduced in the textlle
industry, I am not opposed to ratio-
nalisation provided it is done in the
correct manner. We were told by
the then Chief Minister, of Uttar Pra-
desh, Dr. Sampurnanand, that there
would be
tears. Unfortunately, there was
no rationalisation but there were
only tears. That is what happened in
Uttar Pradesh. So, 1 would ask the

L.I.C. (Amdt)
Bi

BHADRA 24, 1887 (SAKA)

rationalisation  without ~

L.1.C. (Amdt) s76z
Bill

thing is being done to the employees
also,

With these remarks, I request Mor
to reply to my questions.
ot Fo Ho frdad) (wzalz) : fimze
Jaoiw, § fgdt ¥ femn owew w,
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Shri U. M. Trivedi: This judgment
is with reference to this particular

hon, Finance Minister tp rec
this matter. This requires re-thinking.

Mr. Chalrman: The hon Member's
time is up.

Shri 8 M. Banerjes: One minute
more and I have done. The next
point is about having more and maore
LIC buildings. They sre wonderlul
buildings in Calcutta and Madras. If
we see those buildings, we feel we arc
in America, in New York. They are
sky-scrapers. Because the LIC can-
not expand, sp it is going up! 14
storeys, 16 storeys and so on and it is
going to touch the sky after a few
years.

Bhri B. R. Bhagat: It is a good sign.

Shri 8. M. Bamerjee: Yes, but at
what cost? There should be a proper
enquiry into this whole affair. What
ig the money spent on the big multi-
storeyed building in Mount Road,
Madras and what is the money being
earned from that building? Tenants
cannot go there.

An hon. Member: Why not?

Bhri 5. M Banerjee: I reque:t you
to climb 14 gtoreys without a lLift
and you will know it!

When all these huge buildings are
being built, there are no quarters for
the LIC emplovees. So, 1 would re-
Quest the minister to see that somae-

d t brought before the House.
This atlitude of government of tax-
ing people by the backdoor is a very
novel method not obtaining in any
democralic  country. There  are
methods of taxation—Finance Bi'ls are
presented, prople know what particu-
lar taxation will be levicq and they
can approve or disapprove of the
measures. Year after year when the
budget is presented, there is a financial
statement in which all the expendi-
ture and income are included and
demandyg are placed before the House.
But this method doeg not find favour
with our government. Why should
they fight shy of this proposition that
they must tax the LIC, if they %0
want? There is income-lax corpora-
tion tax angd on the top of it, is this
backdoor policy of swallowing 5 per
cent of the profits. ...

Shri B. R. Bhagat: Swallowing?

Shri U. M. Trivedl: What clse? 1
will use the word “misappropriating’™
wirich was used by Mr. Dandcker, 1f
you are pleased wth it. Should the
government be allowed to take away
5 per cent of the profits of the LIC?
Was that the purpose for which the
LIC Act was passed? Section 28 aof
the Act says:

“If a8 a result of any investiga-
tion undertaken by the Corpora-
tion under section 28 gny surplus
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emerges, not less than 85 per
cent of such surplus shall be al-
located or reserved for the policy-
holders. ..."

It does not say “not more than®,
but it says “not less than". Who pre-
vented the government from contri-
buting everything for the use of the
policyholders? Nobody. If the gov-
ernment actually wanted to do some
good to the policyholder, it could
have reduceg the premium., Why lax
the people by way of larger premium
and then swallow their money? This
proposition canhot go down my
throat,

It is not possible for us to approve
of this backdoor texation. Govern-
ment wants to take 5 per cent of the
total income into the Consolidated
Fund of India. That is why it I=
treat~d as a money Bill and the re-
commendation of the President under
article 117 is apppended to this Bill.
If it is g Money Bill, it ought to have
come before this House when the
budget was presented. Not only that,
You ave giving retrospective cffect to
it. Al] retro-active laws are hateful
laws, whether they are meant for
providing penalty or taking away
vested rights oy taxing people. Every
retro-active legislation ig abhorred,
but somehow or other the present
method of taxing the people with
retro-active effect has taken root, even
though the Law Minister may not
agree ang the Supreme Court may not
agree. The Supreme Court hag said
in o many words that this -vas never
the intention of the LIC Act. If
the government does not want to bow
to the interpretation put upon it by
the highest judiciary....

Shri B, R. Bhagat: We are bowing
to it.

Shri U, M. Trivedi: You sre bow-
ing to it and taking advantage of it,
you want to nullify the very interpre-
tation which has been obtained by
the appeal filed by the LIC. The
LIC, i.e, Government of India sought

the interpretation of the Supreme
Court and the Supreme Court said,
Yeg; Mr. Oak is right”. The inlet-
pretation put upon it is that this
money Wag never meant to be utilised
by the government as and how 1t liked
and it should be only utilised for the
purposes for which the preamble to
the Act mentions. Nowhere in the
preamble is there g provision that the
government wants to make money out
of the LIC. Poor men, who are not
liable to any income-tax, who save
their hard-earned money, which will
go back to them under the provisions
of tire LIC Act, are being taxed to
the extent of 5 per cent. Even the
hard-hearted Finance Ministry will
realise that money cannot ko taken
by the backdoor from the public In
such g manner. It is g perniciens
principle and not only the Finance
Ministry, but the whole House must
be watchful about ijt. Is it proper and
democratic for a government to levy
a tax of this type and take away
money which belongs to the policy
holders? Tt is not the money which
is being collected from the public at
large, but money realiseq from a par-
ticular section of the public, who have
been denrived of their right to go to
any other life insurer, because there
is monopoly of life insurance by the
government. Is thiz not leading our
country to a monopolistic State or a
dictatorial State by the hackdoor?
We must be very watchful absut this.
It may sound very nice tn sume
people with curlous ideag of socialistie
pattern of society. I for one sug-
gest that this is not socialism. Taking
away public money by thizg method iz
not a socialist method  Socialistic
patiern means:

wgA T FETE ares g | o

It on that principle you take and give
for the benefit of the country, then it
will be sociallsm. But this i= not
socialism—taking away money collec-
ted from the people.

Mr. Chafrman: The hon. member
is exhausting hiy time on tkis one
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point. He may come to other points poses of wvaluation by s 43
also. i of the Life Insurance Corporation
Act read with Notification No,
Shri U. M. Trivedi: This is the GSR 734 dated August 23, 1958
point which is to be stressed. We That meaning is also apparent
would have got 3 hours, but we did from s. 26 of the Life Insurance
not presg it. No time-limit has been Corporation Act quoted above.
fixed Indeed, the two sections ere In-
timately connected. Under s. 28
thre surplus which results from an
actuaria] investigation is to be
disposed of by allocating not less
than 95 per cent of the surpius
for the policy-holders of the Lot-
poration. The Corporation has 1t
Mr. Chafrman: Let us watch the own fund to which all reccipts
progress. He has hammered that one must be credited and from which
point too much. all payments must be made (s. 24).
95 per cent or more of the sur-
plus ig held in that fund on
Shri U. M. Trivedl: 1 have ham- account of the policy-holders. The
m;‘a::e r&“&‘:stﬁ: 9::::"‘;';:; lmlane:.;1 of the gut?!u:& ﬂ;e sertio:
its eyes, if you repeat the arguments ;:):;ose::ndb!inu:.l:'.l'l m?nn:rm;l
t_wice. and look into them. Sir, this the Central Government ‘may”
is what the Supreme Court says: determine, We were told at the
hearing that there I3 no special

The Deputy Minister in the Mins-
try of Finance (Shri Rameshwar
Bahn): The time allotted is only one
hour and it is already over,

“Since the business of the In-
surance Company merged in {hat
of the Corporation, no separaie
valuation of its business was done.
‘The Corporation as a person sub-
stituted, did business, and had
actuarial surplus and the amounts
were thus payeble from that
actuarial surplus.

The argument that s. 28 pre-
cluded the discharge of this lia-
bility and must be regarded either
expressly or impliedly to bar re-
covery may now be considerec.
In fact, that was the only argu-
ment which was pressed upon us
on behalf of the Corporation by
Mr, Setalvad * * * * It was con-
tended by Mr. Sctalvad that the
word ‘surplus’ here has the same
mraning as the surplus in s 26
and the High Court was in error
in giving it an extended meaning.
We accept this argument, The
word ‘surplus’ here has the
technical meaning which arises
from the Insurance Act which

. is  made applicable for pur-

1301 (Ai) LSD—8,

direction of the Central Govern-
ment disposing of the entire balan-
ce. If this js the case the surplus
would be available for payment
of deposits contingent upon there
being surplus. We were, however,
told that the Life Insurance Cor-
poration hands over its balance
to the Central Government.” '

Now, this is what had continued
from the very beginning of the Cor-
poration. We may as well gsay, as
Shri Dandeker put it, this misappro-
priation hag continued for long. Now
they want to justify thal, what the
rourt said was not justified. 1 should
say that it iy high time we realised
that we should not go against a
pruper, legitimate and legal inter-
pretation of a partlicular clause or
particular sections of a Bill, This is
not the first occasion thay this has
happened. This has happened over
and over again. This Parliament
being the watchdog of the rights of
the citizens, it is very necessary that
this interpretation which has been
put by the Supreme Cour! must be
accepted. If the Government think
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that it is necessary to take this 5 per
ceny or whatever is saved and they
want to utilise it, let them bring
forward a regular bil] of taxation or
make a provision in the Finance Bill
by virtue of which they may take gway
the hard-earned money of the people.

Shri Sham Lal Saraf: Mr. Chairman,
Sir, 1 have always welcomed the
nationalisation of life insurance.
While the Life Insurance Corpora-
tion has functioned very well, certain
things have come to light about which
1 would request the hon. Minister to
pay specia] attention.

Sir, while private insurance com-
panies were handling this business, a
number of things were prevalent n
those days some of which were correct
and some incorrect. One was the
clandestine manner in which the com-
missions earned were distributed by
known and unknown agents and
others. I may submit that certain
things are discernible even among the
staff, particularly the fleld staff, of the
Life Insurance Corporation today, to-
wards which 1 would like to draw the
attention of the hon, Minister.

Secondly, in regard to the services
rendered to policy-holders, though
they have improved in a number of
ways, even now complaints are there,
Where speedy disposal of cases is
needed. particularly in fatal caseg of
insureq persons, the payment is not
forthcoming. 1 have come to know of
8 number of instances where the
people had {0 face harassment and
suffering in a number of ways and

even then they could not get the
money at the proper time,
Thirdly, ag far as the TInsurance

Corporation is concerned, my hon.
friend. Shri Trivedl has made out &
very importany and cogent point, As
far as 1 can understand, the setting
up of such bodies as the Insurance
Corporation or the nationalisation of

business such as insurance business is
a welcome thing from another point
of view also, because the Govern-
ment is able to utilise the funds for
industrial and other Developmental
purposes. That is the correct thing
1o do and we all welcome it. But the
peint that Shri Trivedi has made out
s something to which T would like to
draw the attention of the Government,
The point is whether under the law,
even after this Bill is passed, it would
be permissible, under the Constitu-
tion. When we have set up this Insu-
rance Corporation for providing cer-
tain facilitie; for the insuring publie,
without declaring it as a sort of tax
or revenue that would accrue to the
Government, to draw its surplus, in
whatever way it may be, ang appro-
priate it to the Consolidated Fund of
the country. I do not know whether
from that point of view the Minister
of Law has examined it or not.

Shri Jaganatha Rao (Nowrangpur):
We have examineq it.

Shrl Sham Lal Saraf: If it has not
been examined, my first feeling is
that we should pay attention to the
point that has been raised by Shri
Trivedi. 1 would be very happy if the
hon. Minister, while replying to the
debate, will clearly say. if there is any
doubt in that quarter or has been
done away with,

Another thing is the point that Shri
Banerjee has made. 1 want that we
encourage trade union movements.
The Government has recognised the
Insurance Corporation erganisation of
employees. Then it becomes incum-
bent upon the Government that when
they resort to automation or mechani-
sation in certain respects—certainly 1
welcome such steps because without
them we will not be able to come
up to the standards of efficiency of
other countries—to see that the re-
presentatives of the respective trade
unions are also taken into confidence
and they are also consulted.  Their
views on the steps that are to be
taken, which may be to the ultimate
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efficiency of the Corporation, should
alsp be given due consideration.

Keeping al] these things in view, 1
personally welcome this measure.
Before I conclude I want to say one
more thing and that is about the pre-
mium which ig being so much talked
about in the country. The life span
of the insured ig increasing. It has
been corroborated by the Health
Ministry reports also. Therefore, the
time is ripe when some attention is
paid to revising the scales of premium
that is prevalent today, particularly in
respect of the long-term policies.

Keeping in view all these points and
the points raised by other hon. Mem-
bers, 1 support this Bill in the hope
that we will get proper explanations
1o the points that we have raised.

Dr. M. 8. Aney: Mr. Chairman, Sir,
1 thank you for giving me some Lime
1o express my viewg on this measure.
1 was one of those who, when the
idea of nationalising insurance com-
panies was brought, were very suspi-
cious about the wisdom of such a step.
Because, 1 hag thought thay the life
insurance business will prosper faster
if the private companies are allow-
ed to function as before; and if a
public sector corporation is created
and insurance is nationalised, proba-
bly it may not expand in the manner
it ought to expand. But, in course
of time, it seems to me that the work-
ing of the LIC has progressed and my
apprehension that it may not come up
1o expectations hag proveq false., I
am glad thay it hag taken place that
way,

13 hrs.

The second point ig the lega] point
which my hon, friend, Shri Triveri
has raised. He has actually quoted
from the judgment of the Supreme
Court which shows that the action of
the Government in appropriating sur-
plus to their advantage is very ques-
tionable under the law as it is today.
In fact. it has ruled that Government
has no authority to do it. This is not
the the first time that we have noticed
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that whenever thg Supreme Court
gives a judgment which goes against
the Government, instead of coming
forward to accept the judgment like
ordinary law-abiding citizens, they
try to get round it. Suppose the ori-
ginal intention of the Government in
bringing forward a Bil] is not upheld

by the Supreme Court, they imme-
diately come forward with another
Bill to  nullify the decision of
the Supreme Court. This is

not the way in which a democracy
should function. Real democracy de-
pends upon the recognition of the
authority of the Supreme Court and
the upholding of ita decisions. Gov-
ernment should always show respect
to the judiciary. That is the point of
view from which the Government
should Jook at the judgments of the
Supreme Court and not from the point
of view of some immediate advan-
tage or benefit. After all they are
the custodians of the Constitution. It
is a dangerous idea for the Govern-
ment of India to acegpy the Constitn.
tion whenever it is convenient and
amengd it whenever it is inconvenient.
If that is the spirit of the Govern-
ment, there may be anarchist forces
which will make the position very
difficult. Therefore, I want the Gov-
ernment to consider this question from
the larger and broader point of view.

There is one more point. Govern-
ment have embarked on Five Year
Plans for the development of the
enuntry. One of the objects of the
Government i3 that unemployment
should be reduced as quickly ag possi-
ble. Therefore, hefore undertaking any
project they must always take into
consideration whether that particular
measure s likely to promote that
particular object or not. I quite un-
derstand that in this age of automa-
tion and mechanisation of industries
less and less people will be emploved
and 8 large number of people will
become surplus, But Government
should consider whether they ars in
a position to make proper arrange-
ments for their re-employment, Other.
wise, they should not rush in with
mechanisation. From that point of
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view, the remarks that have been
made by Shri Banerjee and others are
very pertinent. Government should
not merely allow them to be a matter
of record. They will have to give
wvery seriouy consideration to that as-
pect before they can go in for mecha-
nisation. I hear that even machines
do not work properly, but I do not
want to go into that at this stage.
After making these few suggestions
on this particular matter, 1 support
this Bill

Shri Indrajit Gupta: Mr. Chairman
I thank you for giving me a few minu-
tes. While listening to the course of
the debate, I felt that I must add my
voice to the criticism which has been
voiced, from this side of the House
mainly, to this amending Bill.

The legal aspect has, of course, been
dealt with by my hon. friend, Shri Tri-
vedl, and [ do not wish to repeat that
point again. I think he has quite effec-
tively challenged the legal basis for
the Statement of Objects and Reasons
which has been attached to the Bill,
Because, if an amendment were to be
made &t all, it should have been
brought forward to section 9 of the
Act. The amendment which the Gov-
ernment should have brought forward,
if at all they wanted it. should have
been to section 9 of the Act. Tt im-
plies that there is some restriction on
using the general life insurance funds
for meeting certain  other liabilities
which have devolved on the Corpora-
tion. It is not a correct method 1o
bring forward an amendment to this
particular section 28 and thereby, as
some other friends have said, to at-
tempt a= an afterthought—I would not
use the term ‘back door’ because it is
being done in Parliament; but certain-
ly as an afterthought—to appropriate
or misapproprinte these 5 per cent
surplus which will remain after the
actuarial valuation to the Consolidat-
ed Fund of India. Here I am inclined
1 support the amendment which has
been tabled by Shri Dandeker. I do

not know whether he has formally
moved it or not

Shri N. Dandeker: It'will come dur-
ing the clause by clause consideration.

Shri Indrajit Gupta: The proposed
amendment by him is quite acceptable.
It says that on Page 2, lines 10 ang 11
the words “paid to the Central Gov-
ernment or if that Government so
directs” be omitted. Then it will mean
that the remainder shall be utilized for
such purposes and in such manner as
the Government may determine.

Shri B. R. Bhagat: So,
should not be there.

the Bill

Shri Indrajit Gupta:' I have already
said that if you want an amendment
it should be to section # and not to
section 28.

The Minister of Finance (Shri T. T.
Kr hari): That d tis
negative in character.

Shri Fndrajit Gupta: Apart from
the question that this 5 per cent should
accrue to the polieyholders—! have no
objection if the Government does that
—the point that I want specifically to
urge upon Government with all
my conviction, and for which I have
asked for some time of the House, is,
if any surplus is available, why should
it not be earmarked for paying bonus
to the emplovees of the LIC. 1 would
request the Fi Mini to con-
sider one point. Under section 32 of
the Payment of Bonus Bill which has
been passed by this House the LIC
has been specifically, and in my opin-
ton thoroughly unjustifiably excluded
from the provisions of that Bill. Sec-
tion 20 of the Payment of Bonu: Bill
deals with public sector establigh=
ments which compete with the private
gector. Now that the LIC has taken
the decision to go in for general in=
surance business it ceases to be a non-
competitive institution and it becomes
an institution competing with the pri=
vate sector, at least to the extent to
which it is doing general lnsurnnce
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business. Section 20 of the Payment

of Bonus Bill say; that if the income
accruing to that establishment from
such business which competes with
the private sector is not less than 20
per cent of its total income, then those
employees of that concern must be
liable to receive bonus under that Bill
Despite this, under the provisions of
section 32, the LIC as a whole has been
given blanket exemption from the pro-
visions of that Bill. T consider this to
b= a very unjustifiable measure and
the only result of it will be that it
will increase discontent ang unrest
among the LIC emploiees to a great
extent. [ would recall to the Minister
that even in that Payment of Bonus
Bill there is a provision under section
34 which says that notwithstanding
everything else in that Bill, there is
nothing to prevent an agreement being
voluntarily entered into by the em-
ployers and emplyees in an establish-
ment which can provide for payment
of some bonus. There is nothing to pre-
vent it there. Therefore I would zay
that if a surplus is found available
after the actuarial valuation, let the
Government set aside that amount for
paying bonus to the LIC employees.
Before the private life insurance con-
ccrna were nationalised, these peopl

used to get various quanta of bonus
from their respective companies. In
the private general insurance concerns
they are paid bonus. It iv only when
they become nationalisrd and come
within the overall amtit of the
LIC that their facilities of get-
ting honus are removed. This s
having a very bad psychologi-
cal effert and we, who stand for
the public sector and for the streng-
thening of the public sector, very often
find that in our own trade unions so
much recistance comes from the em-
plovees to the verv concept of nation-
alisation because they look at it only
from the angle of their own benefits
and f-eilities and they feel that if na-
tionalication means that they are oing
to lose the benefits and facilities which
thev were getting before nationalisa-
tion. why should theyv support the pub-
lic enrtor at all. We have quite a 4ifl.
cult time explaining to them that there
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is another aspect of the question.
Therelore, here 1 woulg suggest that
this surplus, instead of being appro-
priated or misappropriated, as Shri
Dandeker hag put it, by means of this
legislation to the Consolidated Fund of
India, should be set apart and Govern-
ment should use it whenever it is
available either for paying bonus to
the employees or for paying bonus to
the policyholders or for other staff
benefits. I do not see why certain
staff benefit; cannot be provided out
of this surplus which are very much
required. For example, there are, as
Shri Bhagat knows, among the LIC
ployees a large ber of very in-
telligent and enecgetic young men who
would like to have some opportunity
of practical training as actuaries and,
therefore, actuarial training and so on
can be given to them. Some schemes
of training can be drawn up. There
is the guestion of their housing as has
been mentioned by so many other
speakers. They can be provided with
some rest homes or holiday homes for
their families or rest homes for TB
cases. Such schemes are there in so
many other concerns and there is no
reason why the LIC should not zo in
for these things. I think, rather than
appropriate this amount, this imount
should be set apart for payment of
bonus and other benefits for their staff.
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Shri Kashi Ram Gupta (Alwar):
Mr. Chairman, I support Shri Indrujit
Gupta's suggestion for payment of
bonus to the employees. I go a step
forward. When general insurance has
been taken up by the Life Insurance
Corporation in competition with athers,
the bonus questi hould be legali
ed in the same way. There is no ques-
tion of 5 per cent appropriation or
anything of that sort. The guestion
is that the total amount earned by
that business must be kept separate
and the incidental charges on that
should also be kept separate. Then
the employees and the agents must
get their due share out of it because
this is wholly a competitive business
that is to ba taken up by the LIC. Not
to give this facility to the employees
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and the agent; will amount to their
exploitation; nothing clse.

Very many suggestions have been
made about the 5 per cent appropria-
tion. If there is at all a surplus, that
should be counted on the basis of life
insurance and this should remain quite
separate from that, We must at least
have a picture asbout benefits to the
employees. Employee; suffer from so
many drawbacks, as pointed out by so
many hon. Members. When they can-
not get good houses to live in, when
they cannot get other facilities as are
provided to other people in Govern-
ment service, when they cannot get
the same security of service und there
is no pension, then, of course, at ieast
morally this Government i; not en-
titled to have this 5 per cent in that
way.

Then, I want to draw the attention
of the hon, Minister to what is going
on betweep the agents of the Life In-
surance Corporation and the policyhel-
ders. Agents are in a way going to
degrade the policyholders ang the
policyholders degrade the agents and
the Life Insurance Corporation suffers.
The agents generally take to giving
the whole of the bonus premium in
certain cases in the initial stages and
the LIC has been a complete failure in
checking it. The result is that so many
policyholders crop up. What they do
is that they get themselves insured and
after one or two years stop it and then
again try to get themselves insured
only for getting the benefit of that
premium from the pocket of the sgent,
That is a very bad thing. That is going
up by leap; and bounds. When it is
a nationaliseq corporation, Govern-
ment should see that such things do
not happen. They should devise means
1o stop it. They want to take steps to
avoid evasion in so many ways, but
when this thing is going on just on
their own head, they do not care for
t. They have got to see why all these
things are going on. They will find
that the main reason is that the agents,
the employees and all these peuple

are underpaid. Still, this Bill has been
brought forward to take 5 per cent out
of this on this basis. There is no jus-
tification at all for taking out this 5
per cent in this way; rather, the justi-
fication i; the other way round. The
policyholders must be remunerated.
Their premium rates may be brought
down, The general insurance .noncy
share should go to the employees' and
the agents' bonus and thereafter only
the Government can be entitled to any
money that is left behind; otherwise,
the Government is exploiting in the
same way as the other capitalists are
doing.

Dr. Melkote (Hyderabad): Sir, I
have received quite a number of re-
presentations on thi; point, both from
the worke:-s of the LIC and from the
policyholders. May I place before you
the viewpoint of the policyholders?

After nationalisation the t of
bonus that they used to receive has not
increased very much. There are in-
numerable poor policyholders who in-
sure their lives for a thousang rupees
ar s0. The men who lives to receive
the total amount at the end of the term
—life insurance is usually for the bene-
fit of the families of those who die due
to accident and many other things—is
a man who loses. It is these people
that 1 have been thinking of and 1
would like to place before you their
point of view.

Suppose, I had insured myself some
years back for Rs. 1,000. At the time
1 insured and paid the money the value
of rupee was something different from
what it ic today. 1f I had received that
amount then, these Rs, 1000 hed a
particular value. If I receive that
amount today, the purchasing capacity
of the same Rs. 1,000 is only Rs. 250
or Rs. 300. As against this, the amount
of bonus that I used to receive or have
been receiving—Rs. 14 or Rs, 20 per
thousand—is such a meagre sum. If I
hag invested the same sum in a bank
I would have received a return of
6-1/2 per cent, whereas the amount
that I have been receiving is just 1.4
per cent.
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Many people have pleaded the cause
of the workers. 1 am speaking on be-
half of the policyholders. The work-
ers are engaged for the benefit of the
policyholders. They say, “First of all
I have to get the benefit. If they have
to get the benefit, it is after I have
got it. Therefore, whatever money is
there after the actuarial wvaluation,
cent per cent should be received by me
for the simple reason that even today
1 am not getting what is due to me.”
This is the point of view of the policy=
holders. They further say that after
nationalisation and even before that
much of the money was invested in
gold, Government securities and these
things; therefore, it has always gone
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for improving the ways and means
position of the Government, As it is,
the Gover t is a beneficiary and

therefore why should 5 per cent of the
actuarial valuation should again go to
them. This is what the policyholdera
say and this seems to be a very valid
reason.

Coming to the working class who
have been working there all along, I
had occasion to see some of the com-
puters in Belgium, England and other
places. Where there were 2000 or
3000 workers before, there are mnow
15 or 16 workers working on them and
none of them have complained of the
inefficiency of the machines. If my
hon. friend Mr. Banerjee complains
against that, it may be that the men
who man the machines are inefficient
and, therefore, something has got to
be done in that direction. It is not
the machines that are bad. Here also,
the policy-holder says, “Why not you
introduce automation? Why not | get
the benefit out of the money saveq that
is going to be paid to 2000 workers?".
That is but natural from the point of
view of efficiency and that he may
get more money. It is perfectly clear
that the policyholder who invests the
money wants to save it so that he may
get more benefit when he is old, On
one side, the value of the money is
corroded and. on the other, the money
is taken away by the workers in the
shape of bonus, etc. Why should he
pay fof them? This is the point of
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view of the policy-holder which Gov-
ernment should teke into account,
Therefore, this 5 per cent has to be
utiliseg for some other purpose. Gov-
ernment has got to think twice before
doing it. The best they could do is
to invite the policy-holders and ask
them to give their opinion in a demo-
cratic way. This is the point of view
of the policy holders which I would
like to place before the hon. Minister
and I would like him to reply to that.
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The other point is about the people
who are working in this fleld for the
last two decad If nationalisati
has got to come in, it has got to come
in now. Government has been asking
the industry in different places to do
this kind of business. They are ope-
rating in the fleld. 1f Government
wants to operate in this flelg for pur-
pose of efficiency, for purpose of giv=
ing more money to policy-holders, it
has got to do in such manner that it
is nationalised. Government can very
well do it over a period of years. They
can give benefit to the workers that
are working there.

Another point is this that the work-
ers in the L.I.C. were getting certain
benefits before. There were certain
mal-practices and the mal-practices
still persist even after nationalisation.
‘Why should net Government take mea=
sures so that these mal-practices are
stopped? Government has been think-
ing of eradicating corruption and mal-
practices. Here is the public sector,
where public is completely concerned,
where the mal-practices exist ang it is
here where the public is prepared to
help Government in putting this down.
It only means that Government or the
management is inefficient here,

The last point ix about the remune-
ration that the working clas; gets to-
day. Al the world over, this class
gets sufficient remuneration, sufficient
incentives, in the shape of pay, dear-
ness allowance, housing facilities and
other things. 1, therefore, pleag for
these workers who are working in the
LIC. that greater and greater atten-
tion be paid to them and that the bene-
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fit should first go to them, The argu-
ment of both the policy-holders and
the working class is that they should
be the first beneficiaries and that no-
body else has the right to it

I have placed these points before the
Government for its consideration.

Shri B. R. Bhagat: Mr. Chairman,
sir, I am glad that a number of hoa.
Members chose to speak on this mea-
sure. [ thought that this being a very
«imple and innocuous measure, it
would not lead to such a long dcbate.

1 am surprised at the objection rais-
ed by the hon. Member, Shri Trivedi,
that we cannot legally take this 5 per
cent of the surplus for Government
purposes and | am greatly surprised at
the support that he got from the hon.
Member, Shri Indrajit Gupta. I think
Mr, Trivedi would not have objected
it this 5 per cent surplus would have
gone to the ghare-holders in the pre-
nationalisation days and, in fact, it was
more than 5 per cent that was going
to them, that is, 7-1]|2 per cent or even
10 per cent. He would not object to
that. But if it comes to Government
and comes to the Central fund, he ob-
jects to it. But I do not know how
Mr. Indrajit Gupta could prefer pri-
vate companies' share-holders to &
larger number of people, the public,
which are benefited by any accrual to
the Central fund.

Shri Indrajit Gupta:
that.

Shri B R. Bhagat: That l8 the im-
plication. Hg dig not realise the im-
plication of this ... (Interruption).

Shri Sham Lal Saraf; It is not that.

1 did'nt say

Shri B. R. Bhagat: I heard you with
great patience. 1 do not want to be
interrupted.

Shri Sham Lal Saraf: You should
interpret correctly.

Shri B. R. Bhagat: This is mv inter-
pretation. He saya, it is a money Bill

This is, of course, a money Bill and
that is why we have got the order of
the President under article 117. What
is the harm in it? Thig brings me to
the basic point raised by the hon.
Member, Shri Dandeker, who is an ex-
pert ang he goes very minutely into
this question. 1 think—he gave the
quotations of the earlier discussions—
in certain matters he may be right be-
cause the word ‘Corporation’ used here
by the then spokesman is somewhat
misleading. 1 was a Member, right
from the beginning, of the Select Com-
mittee and I was present in all the dis-
cussions and I know what was the in-
tention. Leaving that, the basic point
ig that if that was not the intention,
what was the necessity of having this
5 per cent. It was because the inten-
tion was that this should accrue to the
Government—that was the reason—
that this d t was ry. He
has said about the amendment of Shri
Tulsidag Kilachand. That amendment
also reads like this, although he want-
ed 3} per cent . .

Shri N. Dandeker: On capital.

S8hri B. R. Bhagat: The amendment
reads like this: "If any surplus smer-
ges, dividend shall be paid on such
surplus to the Central Government.”
That is the text of it.

Shri N, Dandeker That is on capi-
ial.

Bhri B. B. Bhagat: There Is no men-
tion of capital here. I am having the
copy of the amendment. It says, * . .

. . to the Central Government." My
point is that he also mentioned that it
is the Central Government. It ig true
that the Minister in his reply may
have tripped und may have mentioned
‘Corporation’ instead of ‘Government’.

1328 hrs.

[Mr. DEPUTY-SPEARER in the Chairl

That 1s not the point. 1 think in an
earlier reference, Mr. Deshmukh used
the expression “as the State’s share™
He has used that expression. My
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point is that the intentions are abso-
lutely clear and that was the reason
why this amendment was brought in.
Because the particular amendment,
Section 28, could not carry the original
intention, the Supreme Court, quite
rightly, turned it down. It is precise-
ly lo make that intention clear that
this amendment has been brought in.
It is perfectly legal; it is actually being
obeyed. The hon, Member said that
we are disobeying the Supreme Court.
We are not disobeying the Supreme
Court; we are actually res-
pecting the judgment of the Supreme
Court and coming forward with this
amendment to make the intention
quite clear and to bring it in the pro-
per form. Therefore, about thiy ques-
tion of intention—if there is any doubt,
it should be settled—the intention was
clear right from the beginning.

Then, a number of points had been
raised. Although they are larger points
for this Bill, T would like to refer to
some of the important points made.
For example, the hon. Member, Shri
Daji, referred to the recommendations
of the Public Sector Undertakings
Committee which went into the ques-
tion of L.I.C. I can assure him that all
the recommendations—he mentioned
only one or two-—are being very care-
fully examined In the Ministry and
our views, when formulated, will be
communicated not only to the Com-
mittee’ but also to the House.

There was a point raised about auto-
mation. I think our policy is very
clear. It is true we are not as develop-
ed as any advanced country like Ame-
rica or other countries in Europe.
Therefore, in all spheres of our econo-
mic activity, we may not have such

hanisation or ion. But the
LIC. as a unit, has reached a scale of
operation in which unless we intro-
duce some of thece machines or tabu-
lators or other machines, the eficiency
will suffer particularly when there i3
a complaint of the servicing being
slack. To the extent it is due tn the
over-burdening of it by the scale of
operations and the large number of
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policies and other things being dealt
with and such matters, this will help
in improving the scrvice of the LIC,
which is very important; because, the
policy-holder is concerned with the
servicing of his policies,

And, therefore, we have made our
position very clear that as g result of
this we are not going to undertake any
retrenchment and the existing em-
ployees will not suffer. 1 think this
is a happy arrangement and we should
accept the policy about this automa-
tion in thal respect.

Then it was said that LIC is having
very large :buildings; skyscrapers.
Well, they are having large buildings
in cities like Bombay, Calcutta or
even Delhi or other metropolitan cities
oftentimes—in fact. not oftentimes,
but always—since there are no
lands available. Or, even if lands
are available, it is at soaring prices,
they are more highly priced than
even gold. Therefore you canot ex=
pand horizontally, and so you have
to go up vertically. It is the econo-
mics of the matter that takes them to
g0 in for multi-storeyed buildings.
The point is, LIC will invest the
funds. With regard to office build-
ings, and even with regard to reai-
dential buildings, there is a very
acute shortage, and LIC fills the
need. But they are primarily guided
not by having any showpieces or by
any other considerations, except that
they put their investments in diffcrent
baskets. These public buildings have
an assured return, they have a parti-
cular return, and therefore from ths
policyholder’s point of view they are
quite good investments. Therefore,
I do not think the hon, Member's
ohjection to the LIC going In for
house buildi or office buildings is
a valid one.

Similarly, the point was ralsed that
the LIC should build buildings for
its emplovees. It ia quite true, and
the LIC had taken certain steps in
this respect. For example, at least
in the major citles they are #ning in
for buildings for their smnplovees, of
Mt ategories, officers down to the
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small staff. And in the major cities
where the housing problem is acute,
1 think in future the LIC will step
up its building programme for resi-
dential accommodation for its em-
ployees.

Then, a point was made about the
targets. We are aware of this. It is
true that LIC has made substantial
progress, but in terms of targets they
have not been able to achieve them.
That is true, and we are looking into
this question as to how in the future
or in the coming years by streamlin-
ing and making it more efficient the
LIC may be enabled to achieve the
targets. 1 may mention this, that
sometimes, particularly this year or
last year, when the prices are rising
and a severe dent is made into sav-
ings, whether in insurance or in in-
dividual small savings, it is difficult
to achieve the target. But even then
we have to make it up by going into
all areas, rural areas or other areas,
where money is being generated, so
that the targets are fulfilled. This is
a very important matter, and the
Public Undertakings Committee have
also referred to this. We are looking
into this question, and we will come
to this House with our formulations
when they are ready.

Sir, with these words 1 recommend
the motion for the acceptance of the
House.

Mr. Deputy-Speaker:
tion is:

The ques-

“That the Bill further to amend
the Life Insurance Corporation
Act, 1956, be taken into considera-
tion”.

The motion was adopted.
Mr. Deputy-Speaker: We shall
now take up the clause-by-clause ron-

sideration.
The question fis:

““That clause 2 stand part of
the Bill".

The motion was adopted.
Clause 2 was added to the Bill.

Clause}3— (Substitution of new sec-
tion for section 28)

Shri N. Dandeker:
Page 2, lines 10 and 11,—

1 beg to move:

omit “paid to the Central Gov-
ernment or, if that Government
so directs, be”. (1).

Sir, my amendment seeks to delete
the words “paid to the Central Gov-
ernment or, if that Government so
directs, be” from the proposed section
28. The result of this will be that
the operative part will read:

*..after meeting the liabilities
of the Corporation, if any, which
may arise under section 9, the
remainder shall be utilized for
such purposes and in such man-
ner as the Government may de-
termine”.

Now, 1 would like to get out of the
way, first of all, one objection which
the Minister gave expression to,
namely, that if the words
which I seek the deletion of
were deleted, the Bill is completely
rendered useless, is rendered nil. I
do not agree with that, I think the
remaining clauses of the Bill, as also
clause 3 subject to the deletion I have
suggested, are necessary for certain
reasons.

Clause 2 is intended to distin-
guish—now that the LIC takes on
general insurance business as well—
to distinguish its life insurance busi-
ness from its general insurance busi-
ness: so that, section 26 is now most
specifically concerned with the valu-
ation of life insurance business from
time to time.

Clause 3, which concerns itself
with amending section 28, would, as
amended by me, have the effect that
it has the same purpose as before,
subject to this revision that out of the
balance of § per cent of the valuation
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surplus, the liabilities of the Corpora-
tion have to be met first that is to
say the liability to the previeus in-
gurers in respect of certain liabilities
outstanding under section 9; and for
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65 per cenl of the surplus on valua-
tion to go to the policy-holders and
five per cent to the Corporation. Tha!
is precisely what [ am suggesting.
And, in fact, I did read out from Shri
Tulshidas Ki'achand's minute of dis-
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the rest, section 28, as ded by
clause 3 but subject to the amend-
ment I am making, would remain as
before.

And then, of course, clause 4 will
introduce appropriate provision ag re-
gards deaiing with profit from gene-
ral insurance which is & new line of
insurance for the LIC.

So the eritivism against my amend-
ment and that it renders the Bill nil
or useless is not correct, I would

sent. He said that he was prepared
to agree not that 31 per cent of the
surplus should go to the Government.
but that in respect of Government
capital invested in the Corporation it
should be entitled to get 3} per cent,
which is perfectly reasonable—that
was the borrowing rate at that time,
today it may be 5 per cent. 1 am
quite content that on the money in-
vested by Government, until that
money is repaid, the borrowing rate
must be charged. That is obvious

concede, of course that my dment
takes the teeth out of the Bill; or
rather, that the fangs will be taken
out of the Bill; [ agree. The Minis-
ter tried his very besi, in a rather
lame and hesitant manner, to convince
the House that that was always the
intention, though, as 1 said, looking
at it right from the introduction of
the Life Insurance Corporation Bill
up to its enactment, I was unable,
even with a magnifying glass, to find
tnis particular intention . . .

Shri B. B, Bhagat:
snd it

Mr. Deshmukh

Bhri N. Dandeker: However, some
kind of remark of Mr. Deshmukh has
been trotted out, and there has been
no contradiction of the proposition I
have stated: first, that neither in the
notes on clauses—and there were no
notes on clauses on this Life Insu-
rance Corporastion Bill—; secondly,
nor in the notes on clauses by the
Select Committee; thirdly, nor in the
clause-by-clause consideration when
thus particular clause 28, as it then
was, came up for consideration was
any express statement made that the
Government intended to get hold of
the five per cent of the valuation
surplus for its revenues. On the con-
trary, the only sensible statement
from Government was a straight-
forward one, which I am placing be-
fore the House, that the Bill provided

cial sense. But beyond that
nothing is legitimate.

This clause secks to do two things.
In the first place, it sceks to regu-
larise misappropriations that the Gov-
ernment may have made over the
past few years, which the Supreme
Court has held to be misapprupria-
tions, and, secondly, it seekg to lega-
lise futurc misappropriations by say-
ing, i.e., that five per cent would be
appropriate this money.

Now, Sir, by the exclusion of these
particular words, we should be rever-
ting to the old position, namely,
to Mr, M. C. Shah's statement in 1956
that five per cent is intended for the
Corporation, plus g portion of the new
part of section 28 which [ am accept-
ing, ie., that five per cent would be
utilised first to pay off some of the
old liabilities, and the rest will re-
main with the Corporation.

Definitely the Supreme Court's
ruling would remain. Government
may not get hold of that money. What
then is to be done with that money?
There are g number of things that
can be done. I think the matter
was  put extremely lucid'y by
Dr. Melkote. He said, both about
this particular surplug as well as
about the surplus resulting from
general insurance, that there were
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two things to be considered. In the
first place, in so far as the valuation
surplus out of life insurance policies
is concerned, the primary person to
b¢ considered is the existing policy-
hoider and the second one is the
major purpose of the Corporation, to
spread the gospel of life insurance as
widely as possible in as many new
fields as possible—group  insurance
schemes, various types of family in-
surance schemes, all kinds of modern
schemes that exist in the field of life
insurance coupled with a number of
other benefits. There is an enormous
fleld to be cultivated in this and if the
Life Insurance Corporation were
allowed to use these moneys for those
purposes—and were pushed into be-
ing so by a sort of debate that takes
place in this House—then a good deal
of the main purpose of nationalising
life insurance would be achieved.
There is no difficulty as to what we
shall do with this balance of five per
cent after discharging the old liabili-
ty. Dr. Melkote, as I said, h~~ put
the matter in a very clear fashion as
to what can be done.

Then comes the question of em-
ployees. 1 have always been and I
continue to be, an opponent of
nationalisation. But once nationalisa-
tion has taken place, I am as anxious
as anybody else—in fact, most &n-
xious; and this is one of the points
that 1 have always maintained—that
the workers should get a fairer deal
from the public sector enterprises
than they do from the private sector
enterprises. I have recelved over
the last week hundreds of telegrams
from various public sertor enter-
prises urging that the Bonus Bill
shou'd be extended to them. Lite
Insurance Corporation employees are
among the largest gronp of emplovees
whn seem to enjoy the least of the
various peripheral heneflts that exist
in manvy modern industrirs or com-
mercial enterprises. The Life Insu-
rance Corporation emnlovees are the
most unfortunate pennle. The debate
m tn whether vou should nationalize
or not is an altogether separate thing

from the question whether, once
you have a nationalised industry, the
emp.oyees ought or ought not to oe
treated not merely fairly but in an
exemplary fashion. If nationalisatiun
means anything lo the employees, it
must be an exemplary treatment, so
that the whole larger complex of
privale sector can have some—-
standard to which one can point and
say: “That is what you want to
attain in terms of fringe benefits,
peripheral benefits and so on for
employees”.

1. therefore, submit that the deletion
of the particular words which I have
suggested in clause 3 is essential; and
only then, will the Government be
really able to say that the moneys of
the Corporation from life insurance
will be used and shall be used for the
purposes for which they were always
intended.

Shri B. R. Bhagat: 1 do rot agree
with this amendment, as by taking
these words out it will, as he himself
admitted, revert to the old position and
will make the postion untenable. I,
therefore, still feel that this amend-
ment negatives the Bill as a -vhole.

As to the point about the conditions
of employees, the hon. Member says
that he has said that the public sector
employees are not treated on  par
with private sector employees; rather
the treatment given to the public sec-
tor employees is worse than that given
to the priva'e sector emplovees. [ am
prepared to join issue with the hon
Member and if the matter is left to
the verdict of the workers. . . .

Shrl Indrajit Gupta: Ask the em~
ployees.

Shrli B. RB. Bhagat: I think the hon
Member has compleiely gone topsy
turby todav. I am joining lssue with
Mr. Dandeker. T am saying that, if
the matter is left to the workers of
the industries, T have no doubt that
the workers in the private sector will
want nationalisation.

Shri Daji; That is a diffcrent thing.
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Shri B. RE. Bhagat: That 13 how the
workers feel about it, ~

Bhri Dafi; Please do not mix up the
two issues,

Shri B. R. Bhagat: Let us knw the
opinion from the person to whom the
shoe pinches. I have no doubt that
the workers will vote that the indus-
try should be nationalised. That is
my to Mr. Dandeker.

Shri Daji; The workers will not vote
for it. The working conditions there
are worse.

8hri B. R. Bhagat: I think the hon.
Member is not speaking from his
heart.

Shri Daji: The Bonus Bill has been

passed. It exempts public  sector
undertakings from the payment of
bonus.

Shri B. E. Bhagat: The conditions of
employment in the public sertor un-
dertakings are a model for the pri-
vate seclor.

Mr, Deputy-Speaker: Shall I put the
amendment to vote? [ now put the
amendment to the vote of the House,

Amendment No. 1 was put and nega-
tived.

Mr. Deputy-Speaker:
1s:
“Tha! clause 3 stand part of the
BillL"
The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 wag added to the Bill

Clauge 1, the Enacting Formula ond
the Title were added to the Bill.

Shri B, R. Bhagat: I beg to move:
“That the Bill be passed.”

Mr. Depaty-Speaker: The question
is: :

The question

“That the Bill be passed.”
The motion wa; adopted.

5790
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COAL MINES PROVIDENT FUND
AND BONUS SCHEMES (AMEND-
MENT) BILL.

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): On be-
half of Shri A. K. Sen I beg to move*:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1048, be
taken into consideration.”

The Coal Mines Provident Fund and
Bonus Sch Act. 1048 templat
two schemes for the workers in the
Coal-mining industry—one for giving
them a quarterly bonus and the other
instituting a compulsory contributory
provident fund. While the bonus
scheme has increased considerably the
earnings of the coal labour, the Provi
dent Fund s -heme has catered to the
basic necessity of social security by
making provision for their old age.
Both these schemes have contributed
substantially towards development of’
a settled and contented labour force in
a vital industry. Furthermore, the
CMPF. S:heme has played a very
vitul role in the economic development
of the country by pooling the Indivi-
dua! savings of a large community of
workers and has provided a perennial
source of  finance for the planned
development of our country.

The Schemes under this Act have
made considerable  progress during
these 18 years. Originally the
C.MPF. Act applied only o the Stales
of Wes' Bengal and Bihar but now
it extends to all the coal areas in the
vurious States, including their ancillary
organisations, The number of sub-
seribers 1o the Provident Fund has in-
creased from 2.86 lakhs in 1948 tn 425
lakhs in 1965. The rale of compul-ory
contribution to the Provident  Fund
has been enhanced from lime to time
and from 6} per cent of the hasic
wages alone in the beginning it ha#
now come up to 8 per cent of the total

*Moved with the reco

dation of the Pr
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emoluments. Ip addition to this there
is a provision in the Act to permit
members to make voluniary contribu-
tions in excess of their compulsory
contribution. The cumulative effect
of these has been a steep rise in the
annual contribution to the fund from
Rs 586 lakhs in 1951 to Rs. 7 crores
in 1965, The Fund under the P.F.
Scheme has now swollen to Rs. 51
crores. The entire amount has thus
becn made available for our Plans.

The working of the Act from 1848
to 19865 has shown that the employers’
failure to remit contributions timely
to the fund has been a regular fea-
ture. The very fact that apart [rom
543 prosecutions under trial there
arc 788 recovery proceedings for the
realisation of a sum of Rs. 1.2 crores
underlines the extent of default. These
defaults delay the issue of annual
statements of members' Provident
Fund Accounts leading to dissatisfac-
tion among them.

The existing definition of the term
‘coml mine' in the Act was based on
the definition of the term ‘mine’ in the
Indian Mines Act, 1823, which was
repealeg by the Mines Act 1952, It
is necessary Lo revise the definition of
the term ‘coal mine' on the lines of
the definition of ‘mine' in the Mines
(Amendment) Act, 1858, to make it
more comprehensive.

It is also proposed to clarify that
the term ‘coal mine’ includes a lignite
mine, as ligni‘e is a sort of brown
coal and a lignite mine at Palana in
Rajasthan, has already been covered
under the Rajasthan Coal Mines Pro-
vident Fund and Bonus Schemes fram-
ed under the Act.

By an amendment of the Act in 1950,
the Act was applied to all “emplovees
in or in connection with & coal mine
who get their wages directly or in-
direc'ly from the employer” and thus
the employees  working in Colliery
Offices and ancillary undertakings such
as coke ovens, workshops and hospi-
tals, etc, were brought under the Act.

SEPTEMBER 15, 1965
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It is now proposed to include such
undertakings in the term ‘coal mine’.

The definition of the term ‘emplo-
yee' is to be revised on the lines of
definition of this term in the Emplo-
yees' Provident Funds Act, 1052, to
make it clear that the term includes
employces employed by or through a
contractor in & coal mine. Malis,
sweepers, domestic servants and tea-
chers employed by coal mines are al-
lowed provident fund at present on
a voluntary basis. It is proposed to
include them and apprentices and
trainees who receive wages or stipend
from the employer within the term
‘employce’ to enable them to get the
benefit of provident fund on a statu-
tory basis.

The definition of the term ‘employer’
is to be revised on the lines of the
definition of the term ‘owner' in the
Mines {Amendment) Act, 1958. It is
also to be clarified that in the case of
a coal mine owned by a Company,
such pany or the M. g Agent
who manages the Colliery, shall be
deemed to be the employer.

The provisions regarding composi=
tion of a\Board of Trustees to admi-
nister the Fund, and appointment of
Officers and staff by the Board are
contained in the Coal Mines Provident
Fund Scheme, 1948, framed under the
Act. It is considered necessary to
make provisions for these matters in
the Act itself on the lines of the pro-
visions made recently in the Emplo-
yees' Provident Funds (Amendment)
Act, 1963. It is also proposed to pro-
vide in the Act that the Board of
Trustees shall be g body corpurate
having a perpetual succession and a
common seal 83 in the Employees’
Provident Funds Act, 1952,

It is proposed to make a new pro-
vision in the Act on the lines of the
provision in the Employees’ Provident
Funds Act, 1952, to provide for trans-
fer of provident fund accumulations
from other Provident Funds to the
Coal Mines Provident Fund and from
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the Coal Mines Provident Fund to
other Provident Funds on transfer of
the employees from one establishment
to other, to ensure continuity of their
Provident Fund.

The Act provides for recovery of
unpaid provident fund or bonus dues
as an arrear of land revenue from
an employer, but there is no provision
in the Act, for an authoritative assess-
ment of these dues. It is accordingly
proposed to make a provision in the
Act to empower the Coal Mines Pro-
vident Fund Commissioner, the Assis-
tant Commissioner, Coal Mines Pro-
vident Fund or any other officer autho-
rised by the Central Government to
agsess these dues on the lines of the
provigion made recently in the Em-
ployees’ Provident Fund: (Amend-
ment) Act, 1963.

The Act provides for penalty of im-
prisonment upto six months or flne
upto Rs. 1,000 or both for contravening
any of the provisions of the Act
or the Schemes. Experience has shown
that legal procecdings have to be ini-
tiated against some employers after
short intervals. It is accordingly pro-
posed to provide enhanced penally of
imprisonment upto one year or fine
upto Rs. 2,000 or both, as in the
Factories Act, 1948, for contravening
any of the provisions of the Act or
the Schemes within 2 years of a pre-
vious conviction.

In the light of the experience
acquired, it is considered necvssary to
empower the Inspectors to search any
coal mine and seize any  accounts
books, registers and relevant docu-
ments, and to confer some other
powers on them for effective imple-
mentation of the provisions of the
Act and the Schemes. on the lines
of the provisions made recently in
the Employecs’ Provident Funds
(Amendment) Act, 1963.

It is pruposed to provide that in ad-
dition to any contribution, adminis-
trative charges and damages mav be
recovered as arrcars of land revenue,

Some courts have held that a Director

P. F. and Bonus Scheme 5794
(Amdt.) Bill
of a company does not come within
the meaning of an employer under
this Act. This has been causing diffi-
culty in realising the Provident Fund
dues. The Ministry of Law have ad-
vised that In case of default by coal
mines in the public sector, Govern-

ment cannot be prosecuted unless
there is a specific provision to  that
effect in the Act. It is proposed,

therefore, to make suitable provisions
in the Act to meet these difficulties on
the lines of similar provisions in the
Mines Act, 1952, as amended by the
Mines (Amendment) Aect, 1959,

Any amount due from an employer
under any scheme framed under the
Act may be recovered by the Central
Government as arrears of land reve-
nue. In actual practice, certificate
cases under the Coal Mines Provident
Fund schemes are filed by the Coal
Mines Provident Fund Commissioner.
The Chief Labuur Commissioner ad-
ministers the Coal Mines Bonus
Schemes. The Coal Mines Provident
Fund Commissioner is authorised to
recover unclaimed bonus under these
schemes. It is necessary {o empower
the Central Government to delegate
any power or authority or jurisdiction
exercisable by it under the Act and
the schemes to these and other officers
for the administration of the Act and
the achemes

There is a provision in the Coal
Mines Provident Fund Scheme, 1948,
for delegation of powers by the board
of trustees to its chairman, Coal Minea
Provident Fund Commissioner and
other officers of the board. It is pro-
posed to make this provision in the
Act on the lines of similar provisions
made recently in the Employees’ Pro-
vident Funds (Amendment) Act, 1983.

Provisions exist at present in the
Coal Mines Provident Fund and Bonus
Schemes for pavment by emplovers
of provident fund contributions and
bonus and recovery of the members’
share of provident fund contributions
from the employees. It is proposed to
make these provisions in the Act on
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the lines of the provision in respect
of provident fund contributions in
the Employees’ Provident Funds Act,
1952.

In view of certain difficulties ex-
perienced in giving the benefit of pro-
vident fund to the employees employ-
ed by or through the contractors, new
provisions have been made in the Em-
Dloyees' Provident Funds (Amend-
ment) Act, 1963, to enable the con-
tractors to recover the amount of the
members' contributions from such
employees and to make it obligatory
on the contractors to pay to the em-
ployer the amount paid by the em-
ployees on account of the employees
of the contractors. It is proposed to
make similar provisions in the Act,
to avoid any such difficulty in con-
tinuing the benefit of provident fund
and bonus to the employees employed
by and through contractors in coal
mines.

Since the Patna High Court ruled
in a writ petition in April, 1862, tha:
no interest can be charged on delay-
ed payment of provident fund dues,
interest can no longer be charged.
while the employees have to be paid
interest on their accumulations by the
Fund. It is, therefore, necessary to
make provision in this regard in the
Act on the lines of the existing pro-
wvision for this purpose in the Em-
ployees' Provident Funds Act, 1952,

1t is proposed to make neéecessarv
juential  amend ts to the
Schedules. It is  alsp proposed to
make a provision in the Second Sche-
dule that deposit of bonus money re-
maining unclaimed for a period of six
months by the employees in the Re-
serve Account established under tha
Conl Mines Provident Fund and Bonus
Schemes shall absolve the employers
of their liability towards their em-
plovees to the extent of the amount
so deposited.

Bir, I move.
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Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Coal Mines Provident Fund
and Bonus Schemes Act, 1948, be
taken into consideration.”.

Shri Mohammad Ellas (Howrah):
Although this Bill has come very late,
I welcome it and I support it, and the
Bill is good as far as it goes. But
before making any observations on
this particular amending Bill, I would
like to make some general observa-
tions.

First of all, Government want an
integrated eocial segurity scheme
throughout the country and that was
why this separste Department of
Socia] Security was created. But we
cannot understand why the provident
fund scheme for coal mine workers
should be a separate one. Already
there is one employees' provident
fund scheme which covers the em-
ployees in all industries. So, 1 do
not know why there should be a
separate scheme for the coal mine
workers, especially when the work-
ers have suffered wvery much and
there is also top-heavy expenditure
in running this loo big administra-
tion. There are other difficulties also
to which I shall come later on.

14 hrs.

1 would now like to say a word on
the bonus schemes. These bonus
schemes arc very much harmful from
the workers' point of view, as is
known to anyore who is connected
with the trade union movement in
this country; bonus is given as defer-
red wages, and since the coal mines
workers are very low paid workers
this scheme wa; introduced to com-
pensate for their low wages. But all
the trade unionists are now demand-
ing the abolition of this rcheme. As
you know, these three or four central
trade unions quarrel samong them-
selves on various Governinent poli-
cies, But here these three central
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trade union organisations have joint-
l.y dem.n.ndeq, and have been agitating
for a long Up;e. ‘the abolition of ‘this
bonus scheme and’ for its merger with
the basic wage. A memorandum was
l,nhnuttgd on January 14, 1965 to the
Central’ Wagebonrd tor coal iiﬂne

BHADRA, 24, 1897 (SAKA)
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This is the main reason given ners
for which the three ' centfal trade
union’ organisations want that the
bonus schéme should be abolished.
On this occcasioh, I once more refte-
rate this demand of the trade unions
represenling all shades of political

inion for the abolition of the scheme

workers by these three o tio
1 shall read some pqrﬁom theretmm

istorically speaii the -
n::? l;onua sc;h the éou?;-
dustry iz unrtiated to whaf the
workmen wanted when the claim
for bonus was made or to the in-
dependent authority recommend-
ed. The present bonus scheme
repments the irrelevant concept
of good behaviour and attendange
and is unconnected with the pro-
fit of the industry or individual
units of the industry. The pre-
sent bonus scheme has bengfited
the mine-owners as the price’ of
the coal includes the cost of pay-
ment of bonus without their hav-
ing to pay bonus to mine workers
The Board is invited to reconsider
the bonus scheme in the light of
the various malpractices on th2
part of the employers arising from
the peculiar nature of the miners'
bonus and failure of the measures
devised so far to counteract these
malpractices”.

‘Then again:

“The Board is invited to recomn-
sider the bonus scheme In the
light of the fact that the exist-
ence of attendance bonus for
nearly two decades has not made
any d,!.ﬂere to the de
qxunt n?t dw fﬁd
Board is irlvited io reconsider the
bonus scheme in the light of the
fact that the pregent stabilify of
the labour force In the coal indus-
try is the result of the gtea
E::n?uctlon as a result of mmam

velopment in the country uy
also the result of a gteady wag
sructyre mmfduced |in:?wh”?

1301 (A:) LSD—T.

which aaprlm the workers of their
just due. -

Secondly, there is no justificatiom
for confinuing the ¢oal mines provi-
dent fund as a separate category. I
havé alréady explaided why we Wwant
that this “separste schemé should be
abolished, although Government have
come forward to amend the Act to do
away with ‘some lacunaé. The Bill
was origlrlnl]y "p'dued in 19!8 In 1958
an 3 ht  for-
ward, 16 effect a Hﬁ'le lmphvement
in it. Then after 6 years of its work=
ing. when hundreds of lacunae have
been found, Government come fore
ward with a little improvement to Im-
prove the working of the scheme. That
is why we demand that we want the
whole scheme to go; we want the so-
called bonus scheme which only
deprives the workers of their due to
be abandoned. These are by way of
general observations 1 wanted to
make.

Coming to the Bill itself, I would
say that the amendments proposed
will not fully satisty the workers. The
Bill was originally passed In 1948.
Tt was amended in 1951 and 1958, It
still contained so many lacunae. What
has been hLappening all these years.
The employers in many cases have
willully viblated the coal mlnes pro-
vident fund acheme According to
the amnual ‘rgport of
amount outstanding u;:f 31st Hmh
1963 was as much as Rs. 1-T5 crores.
As regards the bonus scheme, while
tbe quqterly average num‘ber of
Im:kers ‘who geceived bonus went up
from over 270,000 workers In 1982
to 305,000 workers in 1963, the quan-
tum of bm;lu.! this

peripd ‘:v crores %o
Be. 422 cro; e ernment ig-
spectorate’ é:mg

many a§ L1747
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irregularities in 1963 in the adminis-
tration of the scheme. Despite such
colossal frauds in the fund, the Gov-
ernment has taken 14 years to wake
up to straighten out this scheme.

Then about the work of the admin-
istration of the CMPF scheme. A huge
sum of over Rs. 16 crores is held by
the CMPF in suspense account. What
sort of account is this? A large num-
ber of workers have not received
their annual statements. Thousands
upon thousands of workers have not
received the annual statement show-
ing how much money is lying to their
credit in the account, what is the in-
terest accrued, how much is the con-
tribution of the employer and how
much more is due and so on. Under
the Act, this is obligatory on the fund
to do so.

Then there is the guestion of nun-
receipt of contribution cards from
employers. The employer has to give
& card showing his contribution. That
iz also not given. I am detailing these
things from one of the reports itself.
In any case, the whole organisaticn
is rotten and the only beneficiaries are
the unscrupulous employers. Hence
my suggestion is to scrap it completely
and merge it with the employees pro-
vident fund scheme so that the huge
amount now being spent to maintain
this huge organisation can be saved.

There is also this fantastic position
in the CMPF that while the number
of accounts is 1556 lakhs, the total
labour force is approx. § lakhs. Pro-
bably, steps are not taken to reduce
or eliminate the non-effective or dead
accounts.

There is a clause in the Bill which
mentions that the employees' repre-
sentative will not be elected from the
trade unions. What is the mentality
of Government, 1 cannot understand.
In the proposed section 3A(1)(f), it is

tioned that one repr ive will
be elected from non-trade union orga-
nisations. The five lakh workers in
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the coal industry are all represented
through recognised trade unions and
these three central trade union orga-
nisations are recognised by Govern-
ment. As such, if anybody has to be
taken as the representative, he should
be from these three organisations.
But Government purposely provide
and the amendment says that this re-
presentative will not be taken from
the trade unions but from outside.
I do not aggree, 1 oppose this Clause.

Finally, Government says that it
wants an integrated all-India wsocisl
security scheme. If we have to
achieve that goal, we have to aboiish
this separate scheme for cocal mine
workers and bring forward a scheme
30 that all industrial workers are
covered by the Employees' Provident
Fund Scheme and not by separate
scheme like this

Bhri Himatsingka (Godda): The
provisions of the Bill are generally
good and are necessary for the bene-
fit of the employees, and we are happy
at the improvements suggested in the
various Clauses.

The definition of a coal mine is be-
ing made very wide, and it is now
going to cover even mines in small
villages where flve thaunds of coal
may be employed. It will be very
maybe employed. It will be very
hard for these employers and em-
ployees to be able to follow whatl is
happening. Therefore, 1 feel that
there should be some limit on the
number of employees employed by a
coal mine to make it come within the
scope of the Bill

One Clause says that the employees
employed through a contractor will
also be regarded as employees. That
is pood, there is no reason why they
should not get the benefit, but what
happens if the employees are very
temporary, if they are emploved on
small jobs by a contractor for six,
eight or twelve months? Will they
also become members of the provident
fund scheme, and will their contri-
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bution go into the general fund of the
scheme? 1 feel there must be some
time limit, some period of service, to
enable an employee to be included in
the scheme. Otherwise, there will be
a lot of difficulty in collecting their
money and paying them back when
they cease to work.

Coal Mines BHADRA 24,

I find that the amount that is due
from an employer can be recovered
as arrears of land revenue. That
-gives ample power to the Government
to realise the money in a simple man-
ner and speedily and withou! any
difficulty. I therefore do not uader-
stand the necessity of Clause 10(f)
which imposes a penalty if the Gov-
ernment does not recover the money
as arrears of land revenue. It seems
to be unnecessary in view of the
power they have taken, and I feel
that this provision should not find a
place in the Bill.

Under Clause 10(b) certain persons
are to be named as persons who will
be regarded as employers within the
meaning of this Act. When somebody
is nominated on behalf of a firm,
association or company, he should
have the benefit of showing that some-
thing has happened in spite of his
taking all possible steps. In such
circumstances, he should not be held
responsible for anything that may
have gone wrong.

In this connection, 1 want to raise
one general question v'+h is promi-
nent in my mind. Whea he provident
fund used to remain with different
owners, the employees could get loans
whenever they wanted them for any
necessity in their family, but now
when the money is collected by the
Provident Fund Commissioner, it has
become almost impossible for an em-
ployee to get a timely loen from
Government. I feel that there should
be some machinery to enable em-
ployees to get the loans they are en-
titled to under the general rules of
the scheme, when they need them. 1
feel that provision should be made for
this under the rules. With these sug-
gestions, T support the Bill
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Shri N. Dandeker (Gonda): Sub-
ject to one comment that I shall pre-
sently make, I am entirely in favour
of this Bill. As has been pointed out
in the Statement of Objects and Rea-
sons, this Act is being amended after
a number of years, the last amend-
ment having been made in 1851. As
things move on pretty rapidly these
days, the need for extensive amend-
ments is fairly obvious.

The only observation in that con-
nection that I have to make, is whe-
ther right now is the proper time, for
this. I find that in October, 1964 the
following additional question ‘was
referred to the Wage Board for the
Coal Mining Industry:

“To review the present system
of paying attendance bonus with
a view to suggest such modifica-
tion as it might consider to be
necessary cnd desirable.”

The Bill as well as the principal
Act deal both with the question of the
Coal Mines Provident Fund and the
Coal Mines Bonus Scheme. In fact,
in many ways there is nothing very
novel about the Provident Fund; but
the Bonus Scheme is of course, one
of the most essential things in the
coal mining industry. And notwith-
standing what some people might say,
I am quite clear in my mind that the
attendance bonus scheme has had a
very considerable effect upon not only
maintaining but improving the output
of coal

It is really an unpleasant thing to
work in these coal mines down below
at very high temperatures and so on.
And so, regular attendance way al-
ways one of the most difficult things to
secure; and quite rightly therefore,
there is this attend bonus sck

But, in view of the act that this
very scheme is under consideration by
the Coal Mining Industry's Wage
Board at the request of Government. 1
do wonder whether this is the proper
time to have come with an smend-
ment 1o this Act, because it may well
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involve contradictory amendments
having to be made when the Wage
Board reports on the same matter in
due course. That, of course, is a mat-
ter for Government to decide, 1 merely
put that forward to indicate that this
Bill is perhaps a little premature,

Secondly, I am glad that in the
main the Statement of Objects and
Reasons makes it clear that what is
intended is to bring this old Act into
line with the Mines Act, the Em-
ployees’ Proyident Fund Act, 1852
and so on. I would like to mentign
here that there are really quite clear-
cut distinctions between what one
might call social security legislation
and another lot of legislation which
is concerned with operating condi-
tions, or rather, with controlling ope-
rating conditions. For instance the
Mines Act or the Factories Act is
concerned with the termg and condi-
tions of work and all that goes with it,
in terms of safety and so on. On the
other hand the Employees Provi-
deng Fynd Act 1952 and the Employees
State Insurance Act of 1948 are social
security measures. Primarily the
way I look at this Coal Mines' Provi-
dent Fund Act and the Bonus Scheme
(Amendment) Bill is to consider as to
how far its provisions go along with
and establish & common pattern with
the two other social security enact-
ments, the Employees Provident Fund
Act and the Employees State Insu-
rance Act. It is in the light of my
examination from that particular
angle that I have put forward certain
amendments. And in the case of one
amendment relating to contract em-
ployees, the main intention is that this
poor employee who has to go from
pillar to post should have his em-
ployer specifically ineluded in the
Act; that is, that the Act should make
clear who is the principal person res-
ponsible u an -mplom and who is
m ih] a
an amplnyer, Contnct labour gene-
rally gets a pretty raw deal and if
they are to get a proper deal in res-
pect of these matters, primarily the
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person to be got hold of is obviously
the contractar., It for some reason be
cscapes in some way or another, then
certainly the principal employer must
be got hold of. Consequently, my
amendment in relation to that parti-
cular matter are designed to make it
quite clear that in so far as employees
engaged by & contractor are concern-
ed, he would be the principal person;
and the other employer would be the
secondary perlon. I bave one or two
ather amend ning which
I will speak in due course when the
Bill comes up, clause-by-clause. But
I assure the Government that this
measure, subject to same doubt in
my mind as to whether it should not
be delayed a hit, has my full support.
And I have indicated briefly the main
reasons for some of the amendments
that I have tabled.

Dr, Melkote (Hyderabad): Mr.
Deputy-Speaker, I stand here to sup-
port this Bill wholeheartedly. This
Bill was long overdue. The provi-
siong made here were necessary but
the main clause which affects the
working class is the workers who are
engaged by contractors. As the hon.
Member Shri Dandeker pointed out,
they have had g very raw deal all
these years and therefore it is in the
fitness of things that the Government
thought it necessary to bring in cer-
tain improvement in their conditions
and also with regard to providing
them with a bonus scheme. I would
only add this much that there have
bﬂn various provisions for penalising
those people who did not observe
them. Such provisiong have been in
existence for a long time and one
would like to know from the Gov-
ernment as to in how many cases
they have taken action. ‘!‘hm have
been many people who did not con-
form to the Act and still were dealt
with very lenlently. The workers
thereby suffered a lot. I would, there-
fore, plead with the Government that
apart from enacting this Bill end
bringing in wvarious provisions for
penalising, they should take sufficlent
raeasures to see thll the prov“lsinn; in
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the Act are acted upon by the em-
ployer or the contractor. Apart from
saying that I support wholeheartedly
this Bill, I have nothing further to
add.

ot w§ (@) - e wg)-
=@, @ faw war § e § A
® § 1 qmwan § frope wrfaat
of fasy g F & fou ag fawr
/AT T {1 X WE I Wi |
awE W Ay qg fada Avar naw
“few afy foor w og 0w w=w R
T |y A faw 1w Ay § wer s
g & fe gfmy e wifal &
T AT FETE o7 91T I s
¥ W wEw w gEAT O 1 7
wiW § FART aga § 1 IfF & agr
¥ 7 T v § gafae i I 5
wva § | ol gt sk ¥, agn
gt wizwed § 1 9% F afr faw
w wifa¥z w3 € mifaeiy w1 s ATy
v A e ¥ o gk

for wroit ot o gt ¥ forrdy e @
I wrEar T2 6

T faw woft 917 giw 07 w7y
u';'rmrl'gwrwl 9 % wifew we
& a1, IAR v < frar @
ot 3w g a1 faw # ofaeey
Ay Y G off 1 A gt gifew
ez 7Y wifew w3 far man Wi W
oy § e qiffew oY £ T Tt @
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s & wrfastr avy 7 1 R firg
WA aaQTe %1 T g

Tm Wt wifadz wr & o gey
o gifaws A 8, h aenw
g # g Far ar ow # @ wn
oY W AW W1 eEwY Ayt ¥ o W
T @ wwer a1 | ot gark WP
frar ¥ wr fir qowt wgr ¥ ohy et
¥ o vt g ) afy i R e
a1 T W G ot g &

1962-63 W &Y wiww P §
ar & afenr ww & Bw iy
¥z &x ow, vo ¥ foer gor }
fe qfafrgwe & oo ol =
o g & 1 vt Rrar g

“The rate of administrative
charge was 3 per cent. of total
emoluments till the 30th Septem-
ber, 1982 . . . During the year
under report a total sum of Rs.
15,58,275°85 nP. was deposited on
account of administrative charges
as against Rs  13,06,319'12 nP.
raised during the previous year.”

TEg T AT 4 ¢ 97 wb g
. o% N faet ot wgw gl ot Tw
ey At mfes £7 23 oY aga wowr
1 ]

femerd fomd 8, op ot =
W ZeT § 7 o et enee gt
a1 I8 TR W w9 g s
XX § 1wt wer aqw H oY G g
) I EE O e g
faar o § & 9w w & fag arfade
%% O a1 wq wew gy arar & o
Wi wd frar §

“The total amount of bonus

forfeited ang credited to the re-
serve account of the fund comes
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Rs. 1,40,239°03 nP. ag at the end
of 31st March, 1963. Out of this
a tota] sum of Rs. 71154 nP. has
been refunded to wvarious coal
mines for disbursement among
workers after obtaining sanction
from the Central Government and
Rs, 305:08 nP. is still lying in sus-
pense account pending verifica-
tion. The net balance standing to
the credit of this account comes to
Rs. 1,39,22243 nP."

TF A" T g9T9 UFET A AToA
& g ¥ w4ifs farer oy v @
} yedlte &rew § wifee @ 1 ¥
T TTHIT WX TFATET FTOATET
g & A grew W gt & A v
AT FTR FT U T TAH GTHA
oT ST & | W FEET e w0
¥ fagr s & Y 37 90 W A=W
o gifadz sz A7 & & oy §
9 ATEX SIEF F AN w0 3
¥ TR IW T "IOFY e ¥ e
wo wifgdr fe ag ot & a1 geefirer
oTT gEATE WY FEer w0 2 faan
FATAT & AT IF% A2 ofY WIRY 47 AT
wifgd fr w01 7 376 mifadz wr o
ama far 1 arfrdz w I eme
F Y wroy oA @ O T A wgw §
araT & 1 afz g g W
wifag w7 fear smo A A9 nfedz
%Y W T9E 7 fa¥, @ sew @1 A,
o 3% Sfa v ¥ ) £F T AT
amr T g wfEd o
wrAETEA # ot T A g
=g w7 ganfeer § 1 R fee-
reger o A9 @ ¥ a9 IFW W o
fave farr a7 i gl Y e
o wogi SN R e W
og g mFa ¢ fe I gfee A
T H g | WISETES ¥ AT =yreE
®1 mf § ¥wd wrawrw wr ofar o .
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FET AT A W7 IAET A AqA F wr
AT & | WF agd gt &

qF aF qfawde ¥ FEw §
% gugm § & ootererdr affedz
ad @ g * ¥ ow Sggor o
fem av 1 oF @ A ¥ fa
F wgr fF 25 ol WY FaT & ) o
&Y 9 @ FT ) gwa A WA &
Tt 2 S gW q%T I AT afer-
¥z o A ¥ g Tifgd SR a9
WA e af e T @
o foffa wE wew ¥ folr Wi
s afwie T T ¥ ) 9E WA
o A g |

™ A9 |/ qF a7 wg g fw
qAA A AW A &1 Aifawa w_r g
g F1 AH & AT Ao § 99 & fAy
T & 1 I ey Wi faw faw
AT &Y wre &y Afa @ g T T
# A W § 1 Aq g ¥ fad
o a1 faw g S wreew gl
s o it far st a1 @ &
wea &t & fifa geit o 3 ar
% T wwdT wT g afed ay
w9 47 #7 quR B AT o @ fe e
A F Aol F AR A d A
fow wi & 1 fafom 39 ot o
wree Wi fafan w1 91 foesia v
ag I8 femr s wnfedr dar foar
wr g & gwar § fFoww owwt ¥
W A & fay o ger nfer o

Tt oF sgfre fom 7 o f
* former afaw aff & 9 oW
gr whafafg adf A afgy o ow
sifaara 1 fa # § form Awamer
¥ wfe | vy FraT & | & e
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g fFatfam & st /s 3(q) & Sowt
g Ad ¢ S femr g § -

“six persons representing em-
ployees, appointed by the Central
Government after consultation
with such organisations of em-
ployees as may be recognised by
the Central Government in this
behalf and of whom at least one
shall be an employee himself and
at least one shall be a person who
13 not & member of any such orga-
nisation.”

9: urxfedi ) #tfawr Hagwgr § i
ax wfafafa o7 w1 @1 < fis fom-
aox gfmdaff & 1 & awwn
£ fis v v o gl 3 wgfae
i gfma § A Wt § wd vy
1 g X o A A s 3w
D A wmT Y ¥ g ey gfe
Aaff 1 Hemm g e ST & aed
fotodws samer grar wfgd | g
agi wer 2wy # {fn s, i
gfrm W e W we e
wafad da T Aoyl w1 9T & fry
# gt fseer arery & 1 & vy fiwlt oft
ofrg ¥adt §1 aga ¥ Q¥ W
N A et gfrrr W
[y 1 7% & wgfredt ¥ afraa &
¥ Yy e Aaver wdmcE
afer 97 ¥ forll baw OF Wt i
fafy % wo ¥ va &Y A7 Ak §
ag aft frm owifgr 1 e fad o
afeafawr ¥rrmm & R3mw
wwdA we g

8i.rl K. N, !'llﬂt (Hata): Sir, I
the ts to thig Act

because by bringing in these amend-
ments the Ministry has tried to bring
the two Acts very close to each other,
and at this time it is sorely needed.
There was a time, when two different
types of schemes were in operation
for the coalmine and other workers.
Now, the time has come when there
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should be only one scheme, onc pro-
vident fund scheme, to be applied to
all the persons whether they are
working in the coalmines or élse-
where. 1 think the Minister should
consider that aspect of the matter,
and I hope that he will give the assu-
rance that the workers who are being
provided with all these beneflts will
continue to get them.

I want to point out one thing. Al-
though I have got great respect for
Shri Himatsingka still, T was =& bit
surprised to hear his speech in which
he said that this scheme should not
apply to those workers who are work-
ing under the contractors. While
giving his ar t in this
tion, he stated that those workers are
temporary and that they are taken
for the work simply for a small
period. That is what is being dene
by the contractors; they are misusing
this opportunity. The workers work-
ing under the contractors can never
be permanent because the contrac-
torg are in the habit of employing
them only temporarily. After a few
months, the contractors terminate the
services of these workers and then re-
take them. How can these workers
be ever permanent under thess con-
tractors? Therefore, in order to safe-
guard the Interests of these people the
amendment hag been brought forward
by the Minister. I think he must be
thanked for doing that,

Then I just want to remind the hon.
Minister about the realisation of
arrears. [ have found that in spite
of strong action to be taken as pro-
vided in the BHl, there is a huge
amount lying with the employers, and
the Government is not able to realise
all that money roughly it comes to
12 per cent of the total amount which
iz to be collected fram the employers.
It is also a matter of surprise that
even the contribution made by the

yees is not deposited by the
employers; that is also consumed. 1
was also surprised to read one obser-
vation made by the Patna High Court.
I have great respect for the judge-
ment of the high courts, but I want
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to say thit if there are such employers
who consume the money which re-
Presents the contribution made by
the employees—the employees invesi
their money in order to earn more
money out of it—there should be g
penalty imposed, or may I agk why
interest should not be charged on
that money if they do not pay it, or
if they delay the payment of that
money to the Government? 1 thmk
some amendrent should be brought
forward so that the employers will be
forced to deposit the money, the hard-
earned money, of the employees in
the Fund and in the bank in time.

Then, I want to make one more
point. When deposits are bringing
more and more interest, at a time
when the rate of interest has been
revised, why not a greater ihterest be
fixeq for the money deposited by lhe
workers? 'If you deposit money for
five years in & fixed deposit, you can
get 7 'per cent interest. Whereas
here, when crores of rupees are with
the Government, crores of rupees of
the employees, they get interest only
at the rate of four and a half per cent.
‘This imjustice should also be re-
moved. Some steéps should be taken
to see that the money by way of pro-
vident fund is deposited in such secu-
rities and in such a manner that more
anfi more Interest will be earned by
the workers.

Although it is not related to the
amendments before the House, I want
to bring to the attention of the Minis-
ter that he should try to bring more
amendments to the provident fund
scheme. The scheme wvas initialed
in 1952. Since then, times have chang-
ed and the times have changed tre-
mendously. The walue of money
has also e down now. There are
some industries where the rate of con-
tribution has been Increased from 6}
per cent to eight per cent. ‘There are
30 many industries which are making
tuge profits. Therefore, why should
not the workers in these factories be
given the benefit of enhancement of
contribution? My ‘m al to the
Minister is that fhls matter does riot
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require any amendment to scheme
or the Act. The power rests with the
Government, and the Government
can extend the area of coverage and
can bring more and more industries
under this scheme ang let the em-
ployees have the benefit of contribut-
ing 33-1/3 per cent of their earnings.
The Government can compel the in-
dustry also.

For example, about the sugar indus-
try I have put & question here, and
the assurance was given by the Minis-
ter that the sugar industry will be
covered as soon as possible. 1 do not
kiow when the declsion will be taken
on that matter. I hope the hon. Minie-
ter will consider it, hecause, if an
assurance i3 given in the House, it
should be infplemented without delay.

With these wards, I stipport the Bill.

Shri Dihen Bhatiacharya (Serem-
pore):  Mr. Deputy-Speaker, Sir, the
House expected that after all when
the Goyernment was bujmgmg some
athendment in respect of the provi-
dent fund scheme for the coalmine
workers a full-scale amendment would
be brought forward to the whole pro-
vident fund scheme in Wwhich
the employees of , the other
'ngustqes are ntso covered.

o not know, Probably the Govern-
ment his no exp!anallon !or it. What
is the L for in
separate prowdent fund .cheine !or
coal mine ‘workers and another
scheme for other jndustrial workers?
It is high time that there is an infe-
grated scheme to cover hll the em-
ployees in coal mines, other industries
and in government establishments

So far as the present amending Bill
is concerned, I welcome it because
some workers who were so long
deprived of this facility will now be
covered by it. But that does not
remove all the lacuna which exist. I
do not find any provision for looking
into the functioning of the organisa
tion dealing with the provident
scheme of the cbil mine workers.
There dre ‘seriotn drawbacks. Firstly,



5813 Coal Mines

there gre as many as 15:56 lakhs of
members’ accounts on tHe booky of
the fund, live or dead, while the total
labour force is near about 5 lakhs, No
effort has been made to reduce the
dead account, 'Then, what about
defaulters? There is no provision
under which an employer can be fore-
ed to pay his dues and if he does not
pay, some deterrent punishment being
given to him.

8birl Jaganatha Ran: Tt is provided
in the Act.

Shrl Dinen Bhaitacharya: 1 know.
but in how many cases was this pro-
vision applied? Whenever such cases
of default are brought to our notice,
we refer it to the Provident Fund
Comimisibner dr the concerned depart-
metit. But they say, whether the
minister admits or not, they plepd their
inability to take any action. Suppose
the certificate procedure is fssued. 1
do not know why years lapse bui the
defaulting employer goes scot-free.
He does not bother about certlficate
procedures. 1 can quote hunfreds of
such cases if there is time.

So, the functioning of the organisa-
tion responsible for dealing with the
provident fund scheme must be looked
into and the defects that are palpable
must be rectified. Some steps must
be taken to see that the default
employers are made to pay up thel
dues In time, The number of claims
outstanding for 3 months and more
and for 6 months and more rose to
20,078 out of a total of 21,784 cases
pendin‘ settlement. Thesc cases
mostly pertain to the collieries situat-
ed in Beng'al and Bihar, where pri-
vate colliery ‘'employers dominate the
coal inHustry, 1f a worker dies and
even after 3 months or 8 months, his
widow or minor children do not get
the paymént, what is the use of these
soctal security measures? Prompt
steps must be taken to see that bona-
fide clafmants get their dues in time.
8 months’ time Is given In other chases
and 3 months’ time in the case of
coa] mine workers. But I know cases
whefe 2 yeafs have lupsed, but sill
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It the government wants to cee that
the provident fund scheme as a gocial
security measure benefits the workers,
some provision must be made so that
a worker may get some loan in time.
I have made this suggestion previous-
ly also. In the other provident fund
scheme, there is a provision for loan,
but loang are given very rarely. The
paraphernalia for getting a loan are so
many that it is not possible 1o benefit
by it. I know of cases where loans
are not given by the employers even
when the worker's wife is ~uffering
from TB and dying. But in cases
where the factorieg gre exemptrd from
the provident fund scheme, Jike the
jute workers there is no difficulty in
getting periodic loans in case of neces-
sity. But In factories not exempted
from it, it is very difficult to get &
loan. Why does not the government
come forward with an amendment of
the Provident Fund Act, so that in
bonafide cases, loans are given? Other-
wige, the poor workers are really &
prey to the moneylenders. On the pay
day, these moneylenders stand at the
gate and ‘the pay packet of ‘the
workers goes intv the hands of the
moneylenders, for payment not of the
original loan, but the interest. This
may be looked into and an amend-
ment may be brought on the llnes I
have indicated, so that at leost the
minimum benefit of getting a loan in
case of emergency may be given to
the workers covered by the scheme.

With these words, T appeal to the
government to bring forward cumpre-
hensive legislation Integrating the
whole provilent fund scheme ot the
country, so that every time we may
not have to deal with the cases depart-
mentally, This kind of patch-work s
not enough.

o wefd (o ) e
mrew, ¥ ewar w v e
yur ‘afwerte wrwnd (W)
it iy wor



5815 Coal Mines

[y areviian)

wH frex o &g &= & faa
TM F A ¥ wr W wae faer
w7 gt ¥ F a1 v ggfa o Iy
WA O R GHEA &7 §ae e
& ey et & FTET AT W 2
W A & awa ot 4% WoRd W
FHTET Fwwar &

g dfaam & g2T ATA-IE
F W TEiMa AT T g |-
fors goen W grfas Ay Y gfee
¥ FEeEEl § s w s
F afas @ W R E wE o
T SEwar )

g A waw § 5 s e
woy §, wfww wom dqw afy ¥ e
¢ 1 afas goar @ & P
wfas a@ Io &) 9% AT oftEw
9 Mg AW e g W
% W N wrAfew wEeq afgm
w t d, firty g i g, massww
9 ¥ I AT ATEAT E W
wraTfors g waTeT @ A & fag
Fued gfe g mgi A @
wFTT * AN fawr &% |

feafam & Iuarsl WAL
1 wwar awwa g, gife 5o frad
¥ ug e wwe frar § ol w s
¥ 39 Augd # QX bk ¥ I A
g | #few # aran § e o aw w-
0 =t wiwer fafe T arwior wr o
W ¢ foremn qv, o7 9w I W AT
AT | @ ¥ yEwan W a9 § fw
& wiwrdy, fam ® “\ied awm
wre foar mm § W e werd
o v fam & srwiferr €1 4 & wwwan
g fr arnfos gfee ¥ ag o a1 S
Rw § ) mgam agm e § fe
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AAEU FY ITF GRS
™R

ARG SR § e At
gfoarar aga s W wdwie e
@y, faad g% &« aga a8 9w
¢ 4fF wwmdfn gwdd g W
am “wrare’ ¢, wefeg ag afoame
37 F gfqwraen #1 off wefom s @
o T www gfe wodew
% guea g f5 ww & g wEETO
arafa & &%t

T o A ¥ sqEeqr Y ot Aifgw
fe wfeeg fafw ot sfasmwin @
Ayl Fgrat § om ad o fed
TFTT ¥ FHATA W1 IT 9T I A g
e F g ST EH AT wgar
g § fF Frewaw woafar
FaatH e 2ar & fF agi ox
ga ¥ af gaferai 99 ATCafeat 51 8,
A ST G A & — o FETET ¥
a2 §, Afew gaveeh, w8
wafs &, s wr Hfa e
¥ a@ G IAEA WY age w1 § |-
fos gram Hare o7 oy SaEfoE
& fie oy 7 gl Y goo ot sgaem
w WR TR SR F O
XA 1

TET 9T TF WA A A4 € 6T
ga goan  faw qw A gw T
.3 H e ad g a
fodg, " famanmd g § fewd
A wr AT Tfgn, wF AW wrrR
IaTT Wifgw, v ¥ W i,
wd ¥ wT wmdy s gl , e Awe
farorlt #r wft o W wifg, OF
wO wifgy, & ART WA qre-arEnt
w1 ATy Fwr owon wfgd ) da,
Mendew Fawamt Faang, dfer
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% armfws-sdwat @ ¥ @ g%
FawTEr 3 ¥ W WO wrem &Y
ot wfem & 37 ¥ Ofert w1 g
FTA T U KT § W g F ford
AEATE ) v agr ot # o &
Wt gw £30f0 & swifar 7 § 1 wafeg
ag savaw § fis e ey #—t
wfafatfed ¥ f—wd 3 & oR
o1 aTaw Iyenw fRy s wrfeg )
wfasgfafe & fammr o7 @), g b amame
9T wgdd w1 wat e fe, arfe
A FOR O FHEH ITaw |

ag wer ¢ 6 I A guT w-
T BT A Al ¥, W H e
IME A T ;AT | AORIC A
T F gt w0 A ave gAgd Ay
Wt mgfemd oY afred wew Y §,
A ¥ foo & gowdt wEET £ g
IME 1w fEswmamaHE awan
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Ierfl w1 S A ¥ fog ow
areE AT AT 1 AT gEe
2 f o w fawe s e amd

wWie 4w 3, @2 (3) &
w@E  (2) & (1) 4 F &
“wfiqr” wex w1 wgm  femr omEm g,
R 99 9T fafiy qrEsEeE | AT
i A—anafa i TRl
*=HH Fag w@ wwz fear a1
fe ot wf wwf w1 wFw F@
o1 et s F1 gETE w7 ww
X §, 9 % fag farst e we
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sfowrr w1 wuma gsdt g afge
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rafe ¥ g odw w0 famw
% g ot wht @ W
‘E‘ﬂmt' g T Al &1

A weet & w19 & @ dvivas faiuw
T AT ST E W W w9 g
fs wrrfin ol o T wats
ot 3 o T & o # -
R g saer W

Shri Warlor (Trichur): Sir, it is
well and good that we welcome the
suggestions contained in this amend-
ing Bill. The condition of the coal
m workers is horrible. It is most
risky. One has to gee how they work
and in what conditions they work to
know what gre the conditions sctually
obtaining there. We had geession to
go to some of the coal mines, We
found that even cooking coal was not
given by the mine owners to these
coal workers. They are not working
in open cast mines. Nowadays they
are working with very great risk to
their lives. But their conditions of
work still remain the same with all
that the Government has done tnrough
legislations. In 1858, I remember, 1
had occasion to speak on the very
same snbject. At that time = major
demand was that the contribution
made by mine oWwners or the em-
ployers should be on ¢ par with what
is collected as contribution from the
workers, Until then the workers had
been contributing about 8 per cent
whereas actually the employers had
been contributing only 6-1/4 per cent.
On that occasion the Gover t gave
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the ‘matter sympathetically. Finally
the Government decided—it is well
and good and we are thankful to them
for that—that it must be on & par with
the contribution made by the workers,
that the employers' contribution mumst
be on the same level or same percen-
tage as the contribution made by the
workers, But 1 ask the Government,
even after doing that, for which we
are thankful—I have expressed our
thanks—why not the employer be
asked to contribute more than the
workers. How can you equate the
poor worker with the rich employer?

15 hrs.

Mr, Deputy-Speaker: Now it is
3 O'Clock. We will take up the nexl
item of business. He will continue hiz
speech tomorrow,

15.04 hrs.

MOTION RE: STATEMENT ON OIL
POLICY—contd.

Mr. Deputy-Speaker: The House
will now take up further considertion
of the motion moved by Shri 5. M.
Banerjée about the statement on vil
poticy, Dr. L. M. Singhvi will con-
tinue his speech. 1 find he is not here.
Shri P. C. Borooah. I will call the
Minister at 3.00 pm.

Shit P. C, Borrocah (Sibsagar): Mr.
Deputy Speaker, Sir, coming as T do
from an oil-bearing wrea with ONGC
right in my home fown, Oil India at
25 mileg and AOC gt less than 100
miles from my place, 1 feel naturally
interested not only in our oil policy,
but in everything that concerns oil

In the statement the hon. Minister
said that important developments had
taken place in the pil industry of
India since the last session of Parlia-
ment and he had to restate the oil
policy in that context in order ¢to
remove the misglvings created by the

ted parties to mislead the pub-

us a promise that they would consider

lic. How far this debate has been
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successful in bringing forth the oil
policy and highlighting its various
aspects remains anybody's gugss. I
find that it has been confined mainly
10 two points—kerosene scarcity and
the laurels for my g:qﬂ friend, Q_u
¢x-Minister, Shri K. D, Malaviya. I
am glad to associate myself with my
hon. friends who preceded me

who said that the name of Shri
Malaviya will go down in history as
the principal grchitec: in building the
national policy on oil in India. It'is
true that the concept of producing,
rgﬂpm and distribution of 0il in
the public sector first struck his mipd
and, with the blessings of our late
lamenteq Prime Minister, Shri
Jawaharlal Nehru, Shri Malaviya
succeeded in bringing into existence
the Oil India Limited and the QNGC
for exploration and production of oil,
Gauhati, Barauni and Gujarat refine-
ries for refining and the Indian Oil
Comoany tor distribution of oil.

To err is human. The lessons learnt
from human failings guide the path
-of posterity, One of the errors on the
part of Shri Malaviya was his decision
to set up one processing unit st half
way at Gauhati and another fer away
at Barauni for refining the oil pro-
duced at Naharkatia, Naharkatia is
-only 20 miles away from Digboi, the
headquarters of the Assam Oil Com-
pany. If it was possible for the Bri-
tish to build a refinery at Digbol, as
early as 70 years ago. when there
wag no railway and not a single
metalled road In Assam, why today a
refinery could not be set up at Nahar-
katia is the question the people in
Assam still ask.

No expert is needed and any lay-
man will say that the country would
have been much gainer financially bad
there been one bigger refinery at
Naharkatia with gne product pipe-line
1o Barauni or to any distributing cen-
ire, than having two reﬁngrl!;l at two
different placey with eolllbonﬁm of
two different countries and with two
sets of pipelings, one for crude and
the other for the product. The coun-
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tryhnsthussuﬂ.emd.loasof‘good
amount in capital expenditure and
will go on losing on account of run-
ning expenditure of the two refineriea.
I gm happy that Shrl Malaviya, having
apparently realised his error, did not
cepeat the Assam mistake in Gujarat
and located the refinery there for
Gujarat oil near about the oil fields at
Koyali,

Leaving aside that gspect, the con-
sumption of oil is going up very fast
in our country. It has beer estimated
that by 1871 we may require some 25
million tons of cil. Our present capa-
city is to produce about 8 mullion tons
in the private sector and 7 million
tons in the public sector. To cope
with this demand, effort should be
made to set up more reflneries, if
necessary with collaboration of foreign
firms, who will agree to supply crude
on our terms. I am glad to note that
proposals are there to increase the
capacity of the three public sector
refineries. Gauhati is to be ralsed
from .75 million tons to 1 mil-
lion tons, Barauni from 2 million tons
to 3 million tons and Gujarat from 2
million tfons to 3 million tons, But
I am sorry to say that Gauhati which
has already been reflning very near
to 1 million ton is being raised only
to 1 million tons, while Barauni which
has gone on stream gnly recently and
still to complete the first stage has
been raised to 3 million tons. Like-
wise, Gujarat which has yet to be
commissioned, has been raised from
2 million tons to 3 million tons. T do
not quite understand why this step-
motherly treatment is being meted out
to Assam once ggain?

Mr. Deppty-Speaker: Hiy tme is
up. He should ¢onclude soon.

Qil Po!l_icg (M.
e Ot

Shrl B. C. Borooah: The hon. Minis.
ter himself has already admitted In
the House that the installed refining
capacity in Assam is too little and
camparatively much out of proportion
with the already explored ail resecves
i I would request the

‘to recansider the ques-
tion of expapsion of the Gauhati
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refinery and see that its capacity 1
raised at least to the level of the
Barauni and Gujarat refineries.

So far as the private sector refineries
are concerned, the present policy of
not permitting them to expand further
is all right. 1 am happy to find that
in spite of great pressure the Kabir
Ministry has stuck to its guns and has
not allowed them to expand their
capacity beyond whaf has given by
the Malaviya Ministry in 1863, name-
ly, 2 million to 3.75 million tons to
Burmah Shell. 1 million to 2.5 milllon
tons to ESS50 and :75 million to 1.03
million tons to Caltex and something
to ADC.

Mr. Deputy-Speaker;: He
conclude now,

should

Shri P. C. Borooah: In this con-
nection, I may, with the permission
of the House, read out a passage from
news item from the London Economist
of July 1865, captioned “Three Rounds
to Delhi”.

“In the fight over Indian oil
prices western ‘majors’ have now
lost three successive rounds to the
government in as many months.
They first lost rights to import
diesel oil and kerosene when
India switched to cheaper Soviet
supplies for which it pays In
rupees under bilateral trade ar-
TRNE! ts. The d round
was lost when India was offered
higher discounts by an unnamed
western, source of a flat 20 per
cent. The third round was in some
ways the most important. Three
company-owned refineries in India
with a current through-put of 8
million tons area, under their cur-
rent agreements, allowed to im-
port oil from sources of their own
choice at the best prices they .an
get...... Even these cuts will
not bring bargaining to an ¢nd.
Professor Humayun Kabir, Indis's
Minister for Oil said that he hoped
for further concessions”

Oil is & very important commodity in
the present day context. It plays a
vital role in the world's politics and
it will play the same role in the de-
fence and the development of wur
country. As such, production, refining
and distribution of oil should be under
the control of the Government.

Mr. Deputy-Speaker: His Lime is up.
He should resume his seat,

8hri P. C. Borooah; I'come from an
oil-bearing area. Yet you have not
given me even ten minutes.

Mr. Deputy-Speaker: I am sorry, I

can't help it. When there ig no time,
what am [ to do? Now, Shri M. R.
Krishna,

Shri M. R. Krishna (Peddapalli):
Mr. Deputy-Speaker, Sir, we are dis-
cussing the oil policy of the country at
a time when the country is faced with
a bitter enemy. We are also threaten-
ed by the supporters of the znemy
that we will not be supplied with net-
rol and fuel to fight this war. Every
Member of this House has expressed
his happinesg with the oil policy which
the previous oil Minister has given to
this country and I would also like to
share the same feeling.

I am also happy that the hon. Minis-
ter, Shri Kabir, and his able lieutenant
and associate, the Minister of State,
Shri Alagesan, are also equally inter-
ested in making this country self-suffi.
cient in oil. Therefore one has to feel
that the decisions and efforts of the
previous Minister are not going to be
damped in any way by the present
Minister.

The seven sisters, as these big oil
companies are known, have been con-
trolling almost all the oilflelds of the
world. Even though the concerns,
which have come from far off voun-
tries, have been making fabulous pro-
fits, while the condition of iabour
under the companies has been wvery
bad. Fortunately, in this country the
Government have been careful enough
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of these things and have taken deci-

sions also to start oil reflneriez in the

public sector,

‘When these oil companies were ask-
ed to pay proper compensation, facili-
tle; and benefits to the workers, pro-
bably the oil companies topped the list
of those went before the tribunals.
Whenever they appeared before the
tribunals or just before that, they ad-
vocateqd that their profit is very mea-
gre. One of the companies which has
brought out a pamphlet has said that
their expenditure is about 47 per cent
angd that they pay about 41 per cent as
tax; so, their profit is hardly 1 per
cent. But when the tribunals insisted
upon them to place before them all
the recordg of their expenditure, they
conceded to make whatever payment
the tribunals ordered them to make.
This clearly shows that they are also
trylng to behave like the big business
and industrial houses who have refus-
ed to place their records before the
Mahlanobig Committee.

It has been proved beyond doubt
that these oil companies have been
dictating terms to the Government; of
those foreign countries where they
operate and in many countries because
of the oil companies influence and
economic power Governments had to
be chenged almost every year. We
are very happy that in this country we
are not going to face that kind of a
situation. Since we sre engaged in &
war with an enemy who is being sup-
ported by many of the oil magnates of
the world and by oil producing coun-
tries, we will have to see the beha-
viour of the oil companies in India
as to whether they are going 1o co-
operate with and help the Government
at a time when it is actually faced
with an enemy or whether they are
going to behave in a funny manner.
Thiz should be the criterion for the
Government to decide whether in this
country we should allow the private
oil companies to exist or whether we
should gay good-bye to these oil com-
panijes.
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The nationalisatlon of all basic in-
dustries is the policy of this Govern-
ment, but in the matter of nationali-
sation of oil companies the Govern-
ment is very careful to go cautiously.
The Government's intention is not just
to throw them out even when they be-
have in a proper manner. All that the
Government and the country would
like is to see whether any company,
whether it is owned by Indians or by
foreigners, is going to help the Gov-
ernment and the country to face the
enemy and to come out successful or
it is going to hinder the progress that
our defence forces are making or of
the efforts of the Government.
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While suggesting that we should not
be very hasty in nationising possi-
ble oil companies, I will not hesitate
to pleag before the Government that
the expenditure part of these oil com-
panies should be controlled by the
Government. Whenever the Govern=-
ment entrusts the cases of oil compan-
ies to the tribunals etc., they always
have the habit of showing big 2xpen-
diture and then get away by saying
that their mangin of profit is very little,
The expenditure account should be
known to the Government and the
Government should have control over
their expenditure as also on the dis-
tribution side. Today companies, whe-
ther they are some industries or oil
companies, in the private sector have
got the knack of boosting up the sala-
ries of their imported officials work-
ing or charging fabulous prices for
machinery which they import from
any country they like. In that way
they boost up expendilure and the
Government iy at a loss to find out
what is the actual expenditure that
the company is incurring. Therefore
I would suggest that the Government
should have proper control over the
expenditure and also on distribution.

The Government has got a very big
plan. They will have to refine nearly
28 million tonnes in 1871, Hardly cur
refining capacity is 7-76 million ton-
nes only whereas in 1066 it is said that
we have to have about 15 million ton-
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nes of refined oil. I do not know how
the Government is going to meet this
demand. In view of the emergency
has the Government imposed any res-

trictions on the utilisation of this tuel

-or do they allow the people to use it
as they were using it earlier? In coun-
‘trigs, like Russia, even during nor-
mal times, cars and other vehicles
which are for private use have not
been permitted to utilise fuel in the
manner desired. In the country the
time has come when we should also
ration the fuel and see that every
-ounce of fuel ysed i for the

to face in developing the petro-chemi-
cal industries in the country. There
are difficulties with which the hon.
Minister is more familiar than most of
us—flnancial resources, the technology
gnd, more than all, the necessity to it
aur industry pattern with the latest
development aspect of the industdy.

As consuming centre India is
going to be one of the biggest con-
sumers of netro-chemhcai industries’
produce but we cannot set up those
big dimension plants which are n=ed-

nity's bepefit apd not for individual's
benefit. It is time the Government
tmmediately impose certain restrictions
and see that the country did not suf-
fer for want of any fuel during an
-mergency.

Shri K. D. Malaviya (Basti): M.
Deputy-Speaker, Sir, I rise to say a
few words in paying a tribute to the
Ministry of Petroleum and Chemicals
.on the manner in which under diffi-
culties they are trying to prosecute
the policy of the Government with re-
gard to oil. The little that | know
from papers convinces me that al-
‘though there are difficulties facing the
Government, the framework of the
policy which has been accepted by this
House and initiated by them is being
loyally carried out and the manrer in
which they are prosecuting this policy,
if circumstances favour us, there is no
doubt that this country will become
self-sufficient in oil in a few years'
time and that all that we need to make
ws strong as a nation from the point
of view of oil self-sufficiency will be
-done uuder this policy which is being
tistactorily by the Gov-

mmt.

1 speak only in this generality and
broadly because here and there might
be things where there could be some
alternative suggestions made. The
ope important aspect to which 1
woulg h];e to drgw the attention af

hﬂnisgry is with regard to the
complicated aftairs which they have

ed beeause it requires a lot of capitpl
and technical know-how. 1, there-
fore, suggest for the copsideration ‘of
the Government to find out parlies in
the world who will be willing fo 8t
into qur pattern of policles and assist
the Government in developing the
petro-chemical industries in our coun-
try even though it has to be on a td-
partite basis. There are varfous coun-
tries which have developed petro-che-
mical industries, At least there is one
In Asia which has developed marvel-
lously in petro-chemical industries—I
refer to Japnn. Then, there are some
countries in Europe also, like, France
and Italy which will be quite sympu-
thetic to our policy and would like to
collaborate with us at the Government
level. Could it be possible for us
to have some sort of cooperation bet-
ween, say, countries llke Jopan,
U.S.S.R., France ang Italy and oure
selves to build up this industry and so
build it up that in a region we deve-
lop an inter- -dependent sort of
relations wherg the raw mtergd
comes from one country and
qnpnsu.mptlon is d;s‘l.nbuted In tﬁ:t
region

I would refer to a big conference
which was held recepily in Tehrgn
where some of the great experts of
petro-chemical industries and oil e;—
perts advocated vegional organisation
of industries like petro-chemical
fndustries. Their recommendadoen
was to geriously comsider whether
some of the consuming and raw mate-
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rial producing countries could not co-
operate amongst themselves to orga-
nise these industries from the point
of view of both consumption and pro-
duction. For instance, some of the
Middle Eastern countries and our-
selve; and some of the countries
which are equipped with the techni-
cal aspect of it could be brought into
this pattern. What I refer to is that
we should examine Tegional organisa-
tion of petro-chemical complex on &
bilateral or a trilateral arrangement
vy which our policy is kept intact
and the resources that we necd,
the technical knew-how  that we
need, are available to us. I am quite
sure the USSR, is willing to offer
their assistance and Japan too 13
willing to offer their aasistance, Could
it be possible for us to collabosate
with Japan and the U.S.SR. to build
up our petro-chemical industries?
This is all [ wanted to suggest.

BHADRA 24,

The Minister of Petroleum and
Chemicals (Shri Humaynn Kabir):
Mr. Deputy-Speaker, Sir, I am grate-
ful to all the hon. Members who
have taken part in this discussion and
made many suggestions. The main
purpose for which I placed the woil
statement before the House was to
restate the policy of Government and
to give the House an npportunity of
discussing its particular aspects.

While some of the speakers have
referred to some of the broad aspects,
much of the discussion was concen-
trated on only two questions, one was
the question of the distribution of
kerosene during the difficult months
of May and June and the other was
about the success or utherwise of our
exploration programme.

Shri Ranga (Chittoor):
it is there.

Even now

Shrji Humayun Kabir: I shall deal
with them seriatim and I hope hon.
Members will forgive me if I do not
refer to thema individually. I have
divided the comments broadly under
the following heads: the exploration
programme, the production of crude
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oil inside the country, the refining

programme and distributioa.
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As more than one hon, Member
mentivned, the discussion is taking
place at a time when the oli policy
hag a specisl significance. One assur-
ance that I can give to the House is
that we have taken steps to see thadt
the defence needs are met to the full
and, as far as we can judge, they
shall be met to the full and there
will mot be the slightest difficulty
about that. This may occasionally
mean some  curtailment here and
there, though till now we have tried
to aveoid such curtailment. We are
trying lo meet the full Civil re-
quirements, but so far ng the defence
requirements are coancerned, they
shall be met to the fullest cxtent.

Shri Ranga: Have the oil compan-

ies fiven their assurance and co-
operation?
Shri Humayun Kabir: My hon.

friend asks me about the companies.
I can repeat here what I said in the
other House. Some hon. friends still
seem to live in the delusion that the
0i]l companies are more powerful than
Governments. This may have been
true in the past, but at least for the

last six or seven years, it has been
proved again and again that the
smallest Governments are more

powerful than the most powerful oil
companies. .,

Shri Ranga: My hon. friend has
taken my observation from the wrong
end. I wanted him to say .hat we
hiawe the assurance and the co-
operation of the oil companies, In-
stead of that, he is becoming belli-
cose. ...

Shri Homayun Kabir: In any case,
there hag been no reesson to suspect
any lack of co-operation from any of
the oil companies.

Shri Banga: That iz what 1 wanted.

8hri Humayun Kabir: The House
will probably be glad to hear that
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the Government of India has today
entered into a new agreement to get
up a new plant in collaboration with
one of the major oil companies of the
world for producing lubricants inside
India. This will &lso go a long way
in meeting the requirements of essen-
tia] needs. It is an indication of the
way in which the oil companjes are
also responding in this crisis.

Shrl Ranga: There should be no
quarrel between the Government and
the companies,

Shrl Humayun Kabir: Regarding
exploration, that question has been
discussed again and again I would
say that while the Oil and Natural
Gas Commission has done very good
work, there have also been certain
drawbacks in the past because it did
not have a whole-time Chairman. It
was from the very nature of the case
inevitable that when the Chairman
had other more important resy

The exploration programmes for
Godavari delta as well as Andamans
and Tripura have been drawn up.

The utilisation of rigs
considerably improved and better
control of stores established. The
Public Undertakings Commijttee, in
their latest Report, had pointed out
certain defects in the past working of
the Oil and Natural Gas Commigsion.
They had pointed out a discrepancy
of about 10 crores in accounting of
the stores al the end of 1963. 1 am
glad to inform the House that due to
the action taken since then, thig dis-
crepancy of 10 crores was reduced to
3.2 crores by the middle of 1964, and
since then another crore worth of
material has been located so that the
discrepancy today is only about 2
crores angd that also, I expect, will be
very soon set right. These are only
indicationg of the way in which the
working of the Oil and Natural Gas

has been

bilities, he could not give his whole-
time attention to the Comission. But
since the appointment of the whole-
time Chairman in September, last
year, the work of the Commission has
improved materially, This is reflect-
ed in both exploration and production.
During the last one and half years
or, 1 should say, two years, several
new flelds have been proved and
some extremely interesting structures
have been discovered. The ecrude
reserves gt Lakwa and Rudrasagar are
certainly of the same order as the
-eserves ut Naharkatiya and, maybe,
according to some estimates, twice as
much, Similarly, substantial reserv-
es are expected at Navagam and Kalol
on Gujarat side. Interesting struc-
tures have been discovered in the off-

Madras coast and near Cal

Commissi hag improved. The
accounts are now up-to-date and for
theﬁrstﬂmemnshlstoryt.heoﬂmd
Natural Gas Ci i
ed accounts for 1964-65 and has sub-
mitted them in time. This is on the
side of administration.

On the side of drilling, it is the
actual results which show the pro-
gress, It is not as my hon friend
Mr. Banerjee has said—he talked
about all kinds of things—that Under
Secretaries and Joint Secretaries have
been running the Oil and Natural Gas

Shri 8. M. Banerjee
never saig it.

(Kanpur): I

Shri Humayun Kabir: Some hon.

thore areas of Gulf of Cambay, in the
As

1 mentioned to the House earlier, 1
may say that if these structures prove
to be oil-bearing, it will solve not
only the problem of crude oil in this
country but, if these structures are
oil-bearing of the order expected, It
may also solve the problem of foreign

h of the try as a whole.

Member referred to it; he sald that
some Under Secretaries and Joint
Secretaries have been running this
0il and Natural Gas Commission. But
the results indicate otherwise. In
1961-62, the Oil and Natural Gas Com-
mission was able to drill approximate-
ly 75,000 metres; in 1963-84, they were
sble to drill 1,861,000 metres; in 1964~



5g33 ot Postuef (M. BHADRA 24, 1887 (SAKA)
re: ™,

85, it was 1,72,000 metres and in 1885-
B8, the programme is 2,25,000 metres,
that is, we have increased it by about
U0 per cent since the end of 1983, I
hink, for the firsy time, the 0Gil and
Natural Gas Commission will fulfil the
target In the past, the performance
uf the Oil and Natural Gas Commis-
ulon has always been less a minimum
vf 50 per cent of target and the maxi-
inum wag 70 per cent. This year,
1865-86, will be the first year when
the target will be fully completed and
we hope that there may be a slight
over-fulfiiment as well. It will have
Increased, as I said, by 50 per cent
within a year and a half.

Some Members referred to the
terms of agr t for expansion of
offshore areas. One or two Members
said that there were disturbing trends.
I am thankful to Shri Malaviya who
sald that he had not found any dis-
turbing trend. In fact, it should be
remembered that the policy of the
Government is not settled by any
individual Minister; the polily of the
Government is the policy of the Cabi-
net; the policy of the Government is
approved by the Parliament and no
Minister can change that policy with-
out the approval of the Government
and the Parliament. No one has come
to the Parli t for any ch in
that policy. All that I can clalm is
that perhaps the implementation has

Oil Policy (M. 5834
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should not bg forgotten that it was in

the years 1§52-53 that Dr. Bhatnagar

took the initiative. We should not

really forget the services of these two

great men who are no longer with us.

The Industrial Policy Resolutions of
1848 and 1956 have been scrupulously
observeq and, in fact all that we have
done is to define this policy more
carefully in August last year. This
policy was at the back of the agree-
ment which was entered into with
Stanvac. The same policy was fol-
lowed when there was an agreement
with Burmah Oil Company, leading to
the formation of Oil India. Therefore,
there is no change in the policy.
There will be only some slight change
in the way the policy is being imple-
mented. These are the explicit defi-
nitions that we have laid down. I
think the policy today is firmer than
what it was before August 1064, The
policy now laid down s that foreign
collaborations will be only where
ONGC will have a majority share.
This was not the case in the past. In
the case of Indo-Stanvac, India had
only 25 per cent share; in the case of
0Oi] India, India had first one-third
share and later fifty per cent share.
But, in future, the policy that has been
further elaborated in August 1964, Is
that the ONGC will have a majority
share. The collaboration will be
mainly for offshore areas where ex-
p and risks are much greater.

been a little more ful and if
this disturbs my hon. friends, then I
am helpless. I shall continue to dis-
turb them by trying to bring about
improvements.

8o far as the policy is concerned,
the policy which was lald down same
years ago has been, and will continue
to be, followed because this policy is
in the best interest of the nation
While I would not be behind anybody
else in recognisi in this ctl
the great work of my predecessor,
Shri Malaviya, we should not forget
two other great figures who really
laig down the oil policy of the coun-
try, namely, late Maulana Azad and
late Dr. Shanti Swarup Bhatnagar. It

An bon. Member: What is meant by
majority share? Iy it 51 per cent?

Bhri Humayun Kabir: Majority
share means majority share.

An hon. Member: 51 per cent or 60
per cent? What is the majority here?

Shri Homayun Kabir: This will
depend on particular cases. The
question of oll is entirely different
and every industry has to follow its
own Jlogic. Cases will also differ
where the risks are greater; where
greater forelgn exchange is involved,
we may have to offer greater induce-
ments to a collaborator. These are
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obviously commercial considerations,
but the national interest will always
be observed.

The foreign collaborators will be
askeg to underiake a minimum explo-
ration expenditure, provide free
foreign exchange and cover the major
part, if not the entire risks. Surely
these terms are much better than
those which were secured at the time
of the formation of Qil India.

Regarding production, there has
been considerable progress in the last
two years. The total production of
crude in the country in 1062-63 was
less than 1.25 million tonnes. The
production in 1964-65 was more than
twice the production of 1962-63. The
production has been further stepped
up since May 1865 and we hope o
step it up further by the beginning of
1966. Arrangements have been made
for this purpose.

The following figures will give some
idea of the progress already achieved
in the country:—

In 1956, out of a totai consumption
of flve million tonnes of all types of
petroleum products, about two million
were imported; in 1961, out of a total
consumption of almost eight million
tonnes., the amount imported was
about 2} million tonnes: in 1885, out
of a consumption of over 5} million
tonnes in  the first six months, the
imports were only about 1} million
tonnes. This, in itself, indicates the
progress made in recent years to be-
come self-supporting as far as possi-
ble.

I have already told the House in my
statement that, so far as diesel is con-
cerned, by the end of the Third Plan—
within another six or seven months—
we shall be almost self-sufficient. So
far as kerosene is concerned, by the
end of the Fourth Plan, we shall have
attaineq substantial self-sufficiency,
though some small quantities may
have still to be imported.

In respect of Refineries also, there
has been considerable progress. Here
also T would like to recognise the
excelleny work done by my predeces-
sors, both Mr. Malaviva and Mr.
Alagesan. The work of Shri Alagesan
should not be forgotten. The work
which he did during the six months
he was in charge when he set the
Gauhati Refinery in order should be
remembered and the House should
pay tribute to him for that. It is true
that the Gauhati Reflnery was com-
migsioned in January, 1862, but it was
not till late 1963 that its teething trou-
bles were overcome and in 1864 its
production was stabilised. The House
will be glad to hear that, in the last
few months, the Gauhati Refinery has
cstablished almost a record; it is work-
ing at about 110% efficiency with an
installed capacity of 0.75 milllon ton-

nes, its production today is in the
region of a million tonnes.
The teething troubles of Barauni

Refinery were overcome much more
quickly. Trial runs began in July—
August, 1964, and the Refinery was
commissioned in January, 1085, In
the last two months, the production
has been established and it is hoped
that soon Barauni will be able to
repeat the performance of Gauhati.
This also is a good sign. Whereas it
took almost two years to stabilise the
production at Gauhati, in Barauni
within about a year, the production
has been stabilised. It shows that our
people are gaining experience and the
Refineries are doing betler than they
did in the past.

In the case of Koyali Refinery, trial
runs with water have begun and it is
expected that the Refinery will go on
steam by early October. In fact, I do
not wish to say it, but it is possible
that it may go on stream even during
September.

The Cochin Refinery is expeoted to
be commissioned by January, 1866.
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All these show that the progress has
been maintained.
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The question of cost was referred to
by some hon. Member. It is difficult
to compare the cost of one refinery
with another as each reflnery is tailor-
made according to the quality of crude,
the product pattern and flexibility
built into it. In spite of this, there
has been a progressive reduction in
the cost within battery limits of the
refineries in the public sector. These
costs were about Rs. 15 crores for
Gauhati with a capacity of - 75 million
tonnes, of about Rs. 26 crores for
Barauni with a capacity of two million
tonnes, of a litlle over Ra ‘22 erores
for Gujarat with a capacity of two
million tonnes, of Rs. 22 crores for
Cochin with a capacity of 2'5 million
tonnes and of less than Rs. 20 crores
for Madras with a capacity of 2'5 mil-
lion tonnes. These figures are reveal-

" ing. We have been able to bring
down the expenses of reflnery substan-
tially in spite of the fact that prices
everywhere are going up. Materials
are more expensive; engineering goods
are more expensive; services are more
expensive; in spite of all these, we
have been able to make some substan-
tial reduction in the cost of a refinery.

This is not the only point. Some
hon. friends referred—and very right-
lv—to the fact that we should try to
be self-supporting as far as possible
in respect of construction of reflnery.
The main items of refining equipment
like columns and pressure vessels are
not yet manufactured in the country.
Items like heat exchangers, tubes,
valves, etc., are, to some extent, manu-
factured and we are using them as far
ag possible.

In the Gauhati refinery, the foreign
exchange component was about 50 per
cent of the cost. In the Barauni refi-
nery it was about 40 per cent of the
cost. In the Gujarat reflnery it will
be about 30 per cent of the cost only.
So, we havy here again steadily
brought down the foreign exchange
component of the reflneries which are
being constructed This progressive

.the refineries.
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decrease in the volume of the import-

ed equipment has been brought about

by greater use of indigenous material.

Members will also pe glad to learn
that Indian  engineers are being
increasingly associated in design of
In the case of the
Baraunj refinery, in the expansion
programme, to some extent, Indian
engineers have helped. In the case of
the Koyali or the Gujarat refinery, a
much larger share was given to Indian
engineers and we shall associate
Indian engineerg also in Madras and
In any subsequent refineries that we
may build. In this way, we hope 1o
build up within the country the neces.
sary technica] efficiency which s
required for the construction of refl-
neries.

My hon. friend Shri P. C. Borooah
asked why the Barauni refinery was be-
ing expanded, why the Gujarat refinery
was being expanded and why there
was no comparable expansion taking
place in Gauhatl. The main reason
for that is the question of distribution.
Experience throughout the world
shows that it is more economic to
establish a refinery at the consumption
centre; it is cheaper to bring the crude
even from a distance and distribute
the finished products near the con-
sumption centre. But even then, we
have in view the development of the
Gauhati reflnery. My hon. friend had
possibly forgotten that within Assam
there are two refineries. In fact, at
present, with the exception of Maha-
rashtra, Assam iz the only other State
which has two reflneries, and these
two refineries have to send a large
part of their products outside Assam.
As Assam is industirialised and the
whole of Eastern India is ndustrialis-
ed, we shall certainly keep in mind
the very valuable suggestions of Shri
P. C. Borooah.

I would submit that we have
improved the terms of collaboration in
every case. The costs have been
brought down and better ierms secur-
ed for purchase of crude wherever
necessary. Take the Cochin refinery



5839 Oil Policy (M.re: St.) SEPTEMBER 15 1965 Oil Policy (M. re: St.) 5840

[Shri Humayun Kabir]

itself. In the agreememny which was
signed for that refinery, the foreign
collaborators were allowed a ceiling of
1-94 dollars per barre] of crude land-
ed at Cochin. In terms of that agree-
ment they had actually negotiated for
a price of 1-57 dollars per barrel f.0.b.,
bue we did not accept that Under
pressure and through negotiation, in
July this year we were able to persu-
ade them to accept 1'48 doilars per
barrel, which means a saving of 7
cents per barrel. Since 1 miilion ton-
nes means 7§ million barrels, with a
production of 24 million tonnes, the
saving for that at the rate of 7 centa
per barrel comes to a saving of—at 7
cents for 20 million barrels—that is,
140 million cents. which means about
1,400,000 dollars, which is a substantial
amount. One single transaction has
given us this saving.

Similarly, in respect of the trans-
port of crude, the terms today e far
better than they were before, and the
terms of the Madras refinery are
superior to anything that we have
obtained for Cochin. We are also jay-
ing down the policy that in future all
such crude will be transported in
Indian shipping wherever it is avail-
able. In fact, we are also thinking of
collaborating in this matter to sec if
joint shipping companies can be built
up to handle the transport of crude.

1 agree that it may have bieen neces-
sary to offer specially attractive lerms
at the time of forming Oil India. But
the fact remains that this placed an
undue burden on the Government.
The refineries are paying at import
parity prices, but the Government are
subsidising Oil India to the exicnt of
Rs. 60 per ton. It is a huge amount
No such agreement will be entered
into in the future. In fact, the terms
obtained for the Madras refnery are
far more advantageous to India than
any terms secured till now.

Shri A. N. Vidyalankar made n most
constructive speech, but one remark
which he made surprised me a little.

He said that in future the refineries
were likely to be establisned in the
private sector. 1 really do not know
where he found it in my astalemen?,
because I ave stated categorically in
my statement that all future refiner-
ies shall be in the oublic sector.
Therefore, I think that it wes probably
a slip of the tongue or whatevar it
may be; he is a very careful Member,
and I never expected from wuim this
kind of a mistake.

He also referred to the queition of
expansion and suggested as if some
expansion had been allowed during
the last year and a half. He secms to
have forgotten that whalever expan-
sion in the private rector refineries
has taken place has taken plane before
1983, From a capacity of about 2 mil-
lion tonnes, Burmah Shells went to
3.75 million tonnes. Esso's capacity
was raised from 1 million tonnes to
2+5 million tons; Caltex has aiso been
given an expansion. But after the
Ministry  Petroleum and Chcmicals
was formed, no expansion has been
given. In fact, we have laid down the
policy that in future when every
region has one or more refineries, then
the question of expansion will be
looked into purely from the point of
view of distribution and if only eco-
nomics justified it. Then we may con.
sider it from the point of view of the
overall interests of the country.

My hon. friend, Dr. Ranen Sen, in
an gtherwise constructive gpeech seem-
ed to question the agreement we had
reached in regarg to the Madrag refi-
nery with NIOC-AIOC and ssked the
reasons for it. The reason iv simple,
that they offered the best possible
terms and these terms were so sttrae-
tive that we had no option but to
accept them. We hope that thiz refl-
nery will be set up in time and fulfil
the expectations we have about it.

Now I come to the question of dis-
tribution. Most members Wwere con-
cerned, and rightly so, about the diffi-
culties faced by the public in respect
of high speed diesel oil ang kerosene
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cern. We have tried to take all possi-
ble measureg to overcome the difficul-
ty. Nevertheless, there wus difficulty
in May, and partly in June for reasons
beyond our control. Therc was, first
of all, a reduction in the foreign
exchange allocation of about Rs 10
crores between October 1964 and
March 1865. There was a further cut
of another Rs, 10 crores between April
1965 and Sept. 1965. A cut of Rs. 20
crores in all in & total budget of about
Rs. 100 crores is a very big cut. Also,
ag my hon. friend, Shrimati Tarkesh-
wari Sinha pointed out, the Finance
Ministry never indicate these cuts be-
forehand. They cannot, from the very
nature of the case. Till the last
moment, we hoped that the foreign
exchange would be available and we
did not want to allow any panic or gny
kind of uncertainty to prevail. DBut
only at the last moment, these cuts
were  indicated. Nevertheless we
were able to take somc measures as
a result of which we were able to
face the difficulty largely, T will not
say, completely.

I wish only to place before the Houge
certain facts and figures. I know my
hon, friend, Shri Madhu Limaye has
no belief in statistics and figures. He
said I have given certain statistics.
After all, neither he nor I can go to
every single retail dealer throughout
India in the five lakh or more villages
and in the many towns. We have to
go by the figures supplied te us and
we have to be sure that the figures
ure correct, The total all-India
requirement of keroscne is about
90,000 tonnes a month more than the
indigenous production. In the case of
highspeed diesel, it is about 40,000
tonnes more than what we produce
ourselves. We covered this by ade-
quate imports. In fact, we had a little
margin. I will not give many figures

confidence. Similarly regarding kero-
sene, about 200,000 tonnes were sup-
plied to the different areas as against
an expected consumption of about
180,000 tonnes, again an excess of
20,000 tonnes. Ip terms of actual sale
in July 1964, the sale was a little over
250,000 kilolitres. In July 1065, the
sale wag almost over 270,000 kilolitres
so that here also the increase was
more than 5 per cent.

1 do not even then deny pockets of
scarcity. We have tried to maintain
supplies to every area. We have tried
to maintain supplies throughout the
country as a whole. For this, I would
like to thank the Soviet Union which
had at very short notice made very
large supplies available to us. We
have also requesteq every State Gov-
ernment to keep an eye on the situa-
tion. I have personally written to
every Chief Minister to keep the situa-
tion under control, and I have asked
them to let me know if there are any
difficulties or ghortagey anywhere, I
may say I have received no letters
indicating any shortages. Even then,
when any Member of Parliament has
indicated shortage, we have made
enquiries. We have arrenged that
every month a report of the supplies
in the area and the movements to that
area will be made available to the
State Government and to every Dis-
trict Collector. These are the mea-
sures which we cap take.

Members will, however, appreclate
my dificulty. The Central Govern-
ment has two major responsibilities in
respect of supply of petroleum pro-
ducts. The first is to ensure that
indigenous product plus imports are
together adequate for the requirements
of the country, the second is to ensure
that each supply area receives an ade-
quate quantity in an equitable way.
Qil panies have been compelled to

but only one or two. In the th of
July 1968, we actually supplied
throughout the country about 180,000
metric gainst the cted
consumption of 160,000 metric tonnes
8o far as diesel oil ig concerned, in
other words, about 20,000 metric ton-

do that since 27th May, and we have
not received any complaints as I said.
We have also asked IOC to expand
sales, but certainly it is not possible
for the Central Government to go into
the retall trade. The Kerosene Price
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Control is administered by the State
Government, anq we have requested
the State Governments to utilise it
wherever necessary. I do not deny
shortage in pockets here and there,
but it is due to maldistribution which
the Central Government cannot deal
with. It is partly a law and order
problem, partly a question of retail
distribution, which are the exclusive
responsibility of the State Govern-
ments, where any attempt by the Cen-
tre to interfere would only cause con-
fusion ang delay.

I shall also indicate the way in
which IOC rose to the occasion. 10C
has increased its sales substantially.
In 1962-63 it sold a little less than 64
lakh KL; in 1864-685 this was 17-2 lakh
KL; in 1965-88, it is planning to sell
34'5 lakh KL, and in the four months
from April to July, it has already sold
almost a million KL. The progress
has been substantial. In fact, it has
been almost trebleg between 1962-83
and 10964-65, and since last year the
sales this year will be almost double.
This is almost a phenomenal rate of
progress of 10C.

Some Members referred to the ques-
tion of pumps. Here also, the figures
are telling. IOC pumps are increasing
at a very fast rate. Towards the end
of 1983 10C had 650 pumps out of a
total of about 12,000 pumps. That
was at the time this Ministry was
formed. Within one year the pumps
were doubled and were 1,150 out of a
tota] of abouy 13,000 on 1st January,
1865, but since then the progress has
been even more rapid. In the last six
or seven months, the progress has been
so rapid that today IOC has 1,700
pumps., From 1,150 on 1st Januery, it
has come to 1,700 in 1965, and we may
say that in the last 18 months or so,
10C pumps have trebled. This is cer-
tainly a rapid rate of progress, and I
am sure that the House would like to
congratulate IOC for this work.

10C's imports have also increased
from about 5'5 lakh tons in 1862.63.

In 1964-65 it was over 104 lakh tons.
This year it is Planning to sell over
1'6 million tons, ie. over 16 lakh tons,

Two other recent measures will also
help to ease the position so far as the
distribution of kerosene is concerned.
We are asking IOC and all other oil
companies to sell kerosene through
their own depots. To that extent
there may be some easing of the situa-
tion. We are also taking meussures
fuor supply of coal in urban areas, so
that more kerosene may be released
for the rural areas. We are also plan-
ning to bring inferior kerosene on a
much larger scale, which may be dis-
tributed in the rural areas. We have
also decided to issue an order banning
the use of kerosene for any purpose
other than illumination and cooking.
This will become a criminal offence.
One of the reasons for the shortase
has been that people have mixed it
with high speed diesel oil and adui-
terated it for traction. If we can stop
that—it is going to be a criminal
offence—this wil] also help to ease the
situation.

These are some of the measures
taken. While we shall therefore
make every effort to maintain supplies
of kerosene at reasonable prices, I
would urge on hon. Members to re-
member one other thing, a very serious
development which has taken place
recently, the present conflict with
Pakistan which, as every hon. Mem-
ber knows, has been forced on us
against our wishes. That has put a
great strain on the kerosene supply
position owing to the increased off-
take by the defence forces. This
increase is even larger than was anti-
cipated. The defence forces have
some idea: so much quantity required
during peacetime; so much quantity
might be required in case of hostilities.
Actually the consumption is much
larger than what had been estimated
as possible consumption during hostili-
ties. We are therefore diverting more
to the defence forces. They are now



0il Policy (M. BHADRA 24,
re: St.)

drawing almost twice of what was
anticipated. I am sure that Members
will agree that defence requirements
must be given the first priority. Even
though it means a certain amount of
hardship and difficulties for us, we
shall have to face it. That is part of
our contribution to the war effort, to
the defence of the country. Never-
theless, we are dolng our best to main-
tain supplies as far as possible.
We are approaching friendly coun-
tries; as I sald earlier, the Soviet
Union has helped and is still willing
to help. This will help us perhaps to
overcome this difficulty.

There is one last point before I con-
clude. Mr. Malaviya made a most
interesting suggestion about the petro.
chemicals. 1 entirely agree with him.
That is the way in which we have
actually been proceeding. We are try-
ing to build up petro-chemical com-
plex through the collaboration of
fhany parties, on terms advantageous
to the country. A major part of the
basic industries will remain in the
public sector and we shall be obtain-
ing substantial assistance in free
foreign exchange in order to build up
this industry. We are particularly
keen on this, as with its development,
we cap not only sustain the economic
growth of the country, but I feel, if
the petro-chemical industries are
developed in a manner they
may give the much needed fillip to our
economy. 1 would conclude by saying
this. Just now we are passing through
very strenuous times. The morals of
the country is extremely high. The
defence forces have given us a splen-
did account of themselves. Let us at
the home front do everything possible
to sustain their courage and show
signs of umity and to work unitedly,
providing them with those services
and those goods that they need in
order to carry on their duty to the
country and maintain the henour and
integrity of this land.

Bhri S, M. Banerjee: Mr. Deputy-
Speaker. I thank the hon. Minister for
providing such assurances to this
House. I am happy to note that we
are moving towards self-sufficiency in
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the matter of diesel oil and kerosene
by the end of the Third or Fourth
Plan. 1 thought he would give some
idea about the role of the oil compa-
nies in the so-called shortage of kero-
sene. I am sorty that he did not even
mention that Our air services had to
sustain heavy losseg because of defec-
tive supply to the Caravelles aircraft.
There i3 some enquiry about it. I do
not know. The other day the hon.
Minister of Civil Aviation said: we
have gome into the matter. I want to
know clearly whether any chemical
analysis had been made of the oil sup-
plied by Esso. If it is proved that
there was defective supply, after ana-
lysis and after investigation, we should
take some action against that particu-
lar firm. Esso is known even to the
Minister. I must congratulate him for
standing against the pressure given
bv this particular company. They
circulated a brochure and it was rep-
lied to by the Ministry. Of course it
was not under the initials of any res-
ponsible officer or anybody else; it
was an anonymous document. I would
like to thank the hon. Minister who
feels that these companies should not
think that they are more powerful
than the Government. That is a very
good thing; that feeling should be
there. I am glad that the Government
have realised that they are more
powerful than the oil companies, and
the companies should be given a pro-
per warning about it.

16 hrs.

About the nationalisation of thesc
oil companies, I put up this demand
which was supported not only by the
Opposition Members but by Members
on the other side, the Members of the
ruling party—Members like Shri
Bhagwat Jha Azad and others—who
said it was high time that the oil com-
panies were nationalised, because, at
the time of aggression on Kutch by
Pakistan they betrayed our confldence.
They wanted to betray us, and even
today, at the time of emergency, at a
time of national crisis, I am sure they
may again betray us. So, it is high
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time that we took a decision on
nationalising the oil companies.

The hon. Minister has hinted that
ihere may be some cut in the local
consumption of kerosene cil because
of our requirements for the defence
forces. I am one with him in the mat-
ter of defence. When the country
wants everything for the purposes of
defence and to defend our motherland,
1 wish to make an appeal to all the
people of this country that they should
be prepared to suffer in this respect,
because it ig suffering for the sake of
a noble cause. But there was no
defence requirement in the month of
May. June or July, 1965 So, the
scarcity shouldq not be termed as any-
thing concerning with the defence of
the country. We arp ready to share
in the suffering for the defence of the
country but steps should be taken to
cafprnard the interests of the consu-
mer and of the common people, and it
should not be shielded under the pre-
text of defending thiz country.

One last word about the agreements
with the oil companies. T want tn
bring to the notice of the hon. Minis-
ter that agreements are flouted by the
oil companies, not only oil agreements
but agreements with ordinary persons
and the companies. Take for instance
a small agreement with an ordinary
person and the Caltex Co. I say In
this House that a particular gentleman

GMGIPND—LS I1—1301(Ai)

rented his house; it was taken on rent
by the Caltex Co. in the Golt Links.
The agreement was to run for five
vears. Then it was renewed for
anvther five years. Even after the
lapse of 10 years, this Caltex Co.
which is so powerful has not left that
house, because all sorts of pressure
are being brought on that poor per-
son, that gentleman who is the house-
owner, Mr. Bhandari, They want to
keep this house. This is a matter of
shame for such blg oil companies to
do like that. I would not have men.
tioned this in the House but for the
pressure  which is  brought on the
houseowner, that particular individual.
I would like the Minister, though it 1s
not within his power to evict the com-
pany, to see that he uses his good offl-
ces to see that even such small agree-
ments are not violated by the ol com-~
panies.

Mr. Deputy-Speaker: The question
is: .

“That this House takes note of
the statement on oi]l policy by the
Ministar of Petroleum and Chemi-
calg lald on the Table of the House
on the 18th August, 1965."

The motion was adopted.
16.08 hre.

The Lok Sabha then adjourned till
Ten of the Clock on Thursday, Sep-
tember 18, 1065/Bhadra 25, 1887
(Saka).

L5—8-10-85—970.
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